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LOK SABHA
Saturda}, August, 24, 1968/Bhadra 2,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWER TO QUESTION
SHORT NOTICE QUESTION
PARADEEP PORT

+
SNQ. 11. SHRI CHINTAMANI PA-
NIGRAHI:

SHRI RABI RAY:
SHRI YASHPAL SINGH:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to State:

(a) whether it is a fact that shipsA

have been stopped to call at Paradeep
Port from the 16th August, 1968
because of siltation;

(b) whether ships have been diver-
ted to Calcutta Port; and

(c) if so, the reasons therefor?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a)and (b). The Paradeep
Port Trust notified on thie 14th August,
1968 that ships drawing upto 28’
only can enter the port. One ship
drawing more than 28’ due on the
16th "August, 1968 had, therefore, to
be diverted to Madras. Ships with
permissible draft upto 28’ continue
to call at the Port. - A ship called at
the Port on the 21st August, 1968 and
sailed on the 22nd August, 1968. Two
more ships are expected at the Pert
on the 25th and the 27th August,
1968.

‘ (c) For lack of regular'maintenance
dredging by the Port’s dredger and
sand pump, delivery of which was
considerably delayed, siltation occur-
red in the entrance channel. Various
_remedial steps have been taken or
are under consideration.

SHRI CHINTAMANI PANIGRA-
HI : Because of lack of capital dred-
ging for the last three years and be-
cause of silting, as the hon. Minister
stated just now, the draft has been
reduced from 42 feet to 28 feet. 1
would' like to know whether the hon.
Minister has now taken steps to in-
crease the draft from 28 feet to 32 or
34 feet for the present. Even this
will not solve the problem of Para-
deep Therefore, may I know whe-
ther the Government is going to
implement immediately all the recom-
mendations of the Sukrani Committee
which was appointed by the Govern-
ment of India recently and which in-
vestigated into the problem of silta-
tion in Paradeep Port? They have
suggested that capital dredging should
be undertaken immediately, the draft
should be increased to 42 feet, the
turning circle has to be widened and
the channel cleared for coming in of
ships of 40,000 tonners and 60,000
tonners. 1 would like to know what
spceific steps have been taken to under-
take capital dredging, besides main-
tenance dredging which is being under-
taken.’

DR. V. K. R. V. RAO : The hon.
Member has referred to the report
of the committee appointed by my
Ministry. This committee went to
Paradeep and spent there about four
days, and their report was received
by us on the night of the 20th August.
Immediately we are taking action on
the various recommendations. As the
hon. Member has pointed out, we are
taking immediate steps to see that in
the course of the next twenty or twenty-
five days the draught gets increased
to 32 feet. 1 agree with the hon.
Member that unless capita! dredging
is undertaken the problem of Paradeep
port will not be solved. In the first
instance,. . ..

SHRI RANGA : What dredging ?

DR. V. K. R. V. RAO : Capital
dredging. Maintenance dredging is
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ordinary dredging to keep it all right
from day to day. I am quite clear
in my mind after reading the Sukrani
Committee’s report that capital dred-
ging is required and for that purpose
we have already had discussions with
the people who are doing capita!
dredging at the Madras port. They
have come here and we have had
discussions with them. We have also
had some discussions with the Japa-
nese people who seem to be interested
and they have to go to Paradeep port,
look at the port and find out what
precisely are the difficulties and what
would be the cost and time taken and
so on. As soon as we get detailed
estimates from these people, we cer-
tainly intend to take it up with the
Ministry of Finance, and we hope
that there will be no difficulty in
getting sanction for capital dredging
for the Paradesp port, because it must
have a draught of 42 feet, because it
is one of our best natural harbours
and we cannot allow that to become a
second class port.

SHRI CHINTAMANI PANIGRA-
HI : While appreciating the anxiety
shown by the hon. Minister, I would
like to know from him whether he
is aware that as long ago as February,
1968, an expert committee on behalf of
the International Ports Organisation,
at the instance of the Government of
India, visited this port and they had
also warned the Government about
the fast deteriorating draught position
of this port and we had also requested
Government to take earlier steps so
that this dislocation inthe draught at
the Paradeep port may not arise this
year. May I know whether Govern-
ment did take any steps between
February and July or August for

increasing the draught at the Paradeep .

port? May 1 also know whether
Government have already had dis-
cussions with the Japanese and the
Dutch firms for taking up capital
dredging at the Paradeep port, and
if so, whether by September this
capital dredging will start?

DR. V. K..R. V. RAO : The report
of the committee set up by the Inter-
national Ports and Harbours Asso-
ciation was received by us only early
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in August. We ourselves took the
initiative, and we wrote to the Paradeep
port about the very grave situation
which was being caused by the sil-
tation which was taking place, and
we appointed this committee on 2nd
August to go and visit Paradeep and
prepare a report. Regarding the sub-
ject of capital dredging, I have already
made'it clear that we are having pre-
liminary discussions with the Dutch
and the Japapese people. It is not
something which can be done on the
spur of the moment. For capital
dredging we have got to invite tenders
or negotiate. All the details have to
be worked out. It will cost many
lakhs of rupees, and we shall have to
take the permission of the Ministry
of Finance and so on. But I have
already indicated to the hon. Member
that as far as 1 am concerned, I have
no doubt in my mind that without
capital dredging on the scale sug-
gested by the Sukrani Committee it
will not be-possible to restore Paradeep
to the expectations which we had
of it when we took it over as a major
port.

o W A gy @ g
TER % fawm aw & f&

- .

3

g
3
%

t

@%g

Faa

44§
24 34
KR
3

A4

1

EE

3
e
FEp
Y
asd

ma.»,ﬁ

igi

T
Al
4
|
4354 %

4
=4
%!

!

ax

3
4%

>
»

15
11
-&m$?ﬁ§
4
:

ﬁﬂwgﬁﬁ?
ELEDEEE
ii iigag
9
5,
195
33y

Ei



1021 Oral Answer BHADRA 2,
Y & & fF oI F oaw Wt
IAW HW  F FW g
? 98 gl ¥ a3r genm § o wafm
g F AT g ATATF g1 AT g
@ T ag W Hfew §wr B 0@
fafrag safa & Ao 50 3]+
ATPATET T FT N W G E 7

DR. V. K. R. V. RAO : I think the
hon. Member is perhaps not familiar
completely with the history of the
Paradeep port. There is no question
of the Central Government not having
completed the port. As the hon.
Member is aware, the port was taken
up in the first instance by the Orissa
Government, and they designed it
and it was more or less completed
by them, and when they found them-
selves in difficulties, we came in and
took over the port.

As regards the Sukrani Committee,
I have already stated that we are
taking action on it. Incidentally 1
may also add that among the recom-
mendations was one relating to what
should be done immediately, because
capital dredging would take some
time.

We have a dredger at Calcutta
called the Mohana. It had come
twice before for a period of two
months or so for the purpose of dred-
ging. Now, we have arranged with
the Calcutta Port Trust Commis-
sioners for the dredger Mohana to go
back to Paradeep. My information
is that it must have sailed from Cal-
cutta yesterday. In the next two or
three days or so we expect the dredger
Mohana to be at Paradeep for the
purpose of doing this work.

The Paradeep port’s own mainten-
ance dredger Konarak took quite a
long time to be delivered. It was
ordered in 1963. The idea was that
the Konarak dredger would be ready
by the time the port was declared as
a major port and there would be no
necessity for any special capital dred-
ging. Unfortunately, the Konarak for
which an order was placed with our
own Garden Reach Workshop took
more time for various reasons, one
of them being that it was the first
time that we were constructing in India
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dredger of that capacity. The dredger
was only received a few months back;
it is in good working condition and
it has been doing good work. It has
now gone back to Calcutta for dry-
docking. We have asked that the
dredger should return within the next
four or five days and we expect that
by the first week of September, the
Konarak also will start work at Para-
deep. Thatis why I say that from the
28 feet to which the draught fell, we
expect that before the end of Septem-
ber it will be possible to get the
draught back again to 32 feet.

SHRI SRADHAKAR SUPAKAR :
Since the process of silting cannot
await the sanction of the Ministry of
Firfance which may be slower than
the process of silting, may I know
what short-term measures Govern-
ment are taking apait from what has
been stated by the hon. Minister?
In view of the delay in the arrival of
the dredgers, what other short-term
measures are Government taking to
see that it does not further deterio-
rate making it more difficult in the
future ?

MR. SPEAKER : He has explained
all that. He has said that the Mohana
is going there, and another dredger
is also going there.

SHRI SRADHAKAR SUPAKAR :
But they are taking time.

MR. SPEAKER: Anyway, the earli-
er answer can be adjusted for his ques-
tion also.

DR. V. K. R. V. RAO : 1 have
already indicated to the House what
immediate measures we are taking
and there is nothing else that we can
do to remove the silt.

SHRI SURENDRANATH DWI-
VEDY : After all, this short notice
question has been .accepted by the
hon. Minister. About 20 days back
I had tabled a short notice question
but that had been refused by the
hon. Minister. 1 had also tabled a
calling-attention-notice.

SHRI HEM BARUA : 1t is a very
serious matter. When something is
tabled by an Opposition Member it is
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rejected, but when it is tabled by a
Member of the ruling party it is
accepted.

MR. SPEAKER : Shri Rabi Ray’s
name js also there. He is a Member
of the Opposition.

SHRI SURENDRANATH DWI-
VEDY : When I had given notice of the
short notice question that was re-
jected. First T had tabled a calling-
attention-notice and that had been
rejected and then I tabled a short
notice question about 20 days back
but that was not accepted by the hon.
Minister. At the fag end of the
session we find that this is being
accepted. Whatever it is, in spite
of the earnestness shown by the hon.
Minister since he took charge there
is no getting away from the fact that
this Paradeep port has come to this
situation at the piesent moment due
to the neglect of the Government of
India. There is no doubt about it,
whatever the hon. Minister may say.
Is it a penalty or punishment to the
Orissa Government because they went
ahead with the construction of the
port before taking the sanction of
the Government of India? Is that
their attitude ? The Government of
India took over the port in March,
1966. In the experts’ report what
was recommended was this. Sir, you
must also be aware of it because
you were in charge of this as Minis-
ter for some time. It was stated
that these three things were required
for the development of Paradeep port
before it was commissioned. This is
what it says :

“The phasing charts indicate that
before the Port was to be declared
open to traffic, the major portion
of the work of breakwater would
have been completed, suction dred-
ger procured and put in commis-
sion and the sand pump installed
and commissioned. However, com-
pletion of these important parts of
the works were not synchronized
and got ready at the time of com-
rr;is‘ssioning of the port in March
1966.”

Consequently, this situation has arisen.
Actually it is not a question of mere

AUGUST 24, 1968

to Question

1024

siltation.  Siltation is going- on.
There are reports to shcw that from
Madras and Visakhapatnam they shall
come. It will be difficult with the
present arrangement to arrest them;
it is not possible. The Mohana and
Konarak are maintenance dredgers.
Mohana worked only for two months
and then went away. Konarak which
is supposed to be a dredger attached
to that very poit, was India made and
it was delivered two years after the
scheduled date, in January 1968. It
worked hardly for two months and
then again it went for repairs. That
is the position. As far as the com-
mittee is concerned, I understand
that it has reported that some im-
mediate steps should be taken before
1969 March; otherwise the port will
be declared as closed. There are
one or two very important things in
this connection. I want to know
specially when Mohana and Konarak
would be put to work, by what date?
My second point is about capital
dredging. I hope they would press
the Finance Minister to give them the
necessary money to have a capital
dredger for the port itself because
it is only fair and proper when it is
accepted as a national port; as the
biggest port in India it is the only
port which works without a dredger
at all. What steps have been taken
in that regard? They should im-
mediately contact contractors in Ma-
dras or other persons who have done
such type of work. Are tenders being
invited from these contractors so that
work may be taken up immediately
and by March 1969 the port is enabled
to accept ships of 60,000 and 30,000
tonnes or whatever it may be. At the
present moment, the depth of the port
has gone down to 28 ft. Actually we
were getting 32,000 ton and 42,000 ton
ships, Japanese ships but they -are
now diverted to -other places because
the port is not in a position to accept
them. I want to know categorically
whether the Finance Ministry is
coming to the aid to get a dredger
early and whether a contract will be
given immediately to get this cleared.

DR. V. K. R. V. RAO : The hon.
Member has covered a lot of ground
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in what was -almost a speech. After
what Acharya Kripalani said, I am
quite willing to be educated by hon.
Members opposite and so 1 was
listening with great interest.

MR. SPEAKER : Not only Members
of the Opposition, but this side also.

DR. V. K. R. V. 'RAO : Yes, Sir,
this side also, I stand corrected. The
hon. Member complained that his
question has not been accepted by
me some twenty days ago. At that
time we had just appointed this expert
committee. I did not want to waste
the time of the House to come and
tell them simply that a Committee
had been appointed. I thought that
it would be better if I could get some
information as to what was really
wrong and what ¢hould be done and
as soon as we know that we were
going to do something, I thought that
that would be the proper ' time to
take up the valuable time of the
House. That was the reason why
that question was not accepted. It
is not because the hon. Member who
belongs to the Congress Party has
now tabled the question, it has been
accepted.

Regarding the other questions that
have been raised, I think the very
unfortunate series of events should
not have happened. I agree with
the hon. Member that when it was
declared as a major port, we should
have completed the work of break-
water, we should also have got a
dredger; we should have installed a
sand pump. .

In actual fact, the dredger came only
a few months before ; I think in Jan-
uary, 1968, and the sand pump which
was ordered from abroad came only
in July, 1968. Not only that. It
came in such a damaged condition
that they had to get all the parts re-
paired and this was from a firm abroad.

=t P T 4 SRR =
faq?
MR. SPEAKER : Who are res-
ponsible for it ?

DR. V.K.R.V. RAO: Unfortunately,
the responsibility is that of unexpected
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delays in implementation.  First of
all, the designs had to be made. We
found nobody else willing to make the
tender ; nobody accepted the tender ;
we wrote to all agents of foreign com-
panies, but no tender was offered. We
then advertised in foreign countries
and no tender was offered. (Inter-
ruption) 1 want to give the House the
fullest possible information. It is only
one firm in Holland which was sup-
posed to be able to do it. We had to
negotiate with them and discuss It
with them, etc., etc. They said they
would be able to give it in 20 months,
but in actual fact, they have taken many
more months than 20 months. Well,
if you ask, who can be responsible for
this, all that I can say is that as far as
the Central Ministry is concerned,
I do not think they are responsible
for it.

SHRI SURENDRANATH DWI-
VEDY : If they were not assured of this,
how could they commission the port
without the dredger ?

DR. V. K. R. V. RAO: Well,
I think the hon. Member could as well
move an Adjournment Motion in re-
gard to this port ! Anyway, the port
has beeh commissioned but unfortunat-
ely the maintenance dredging which
was to have taken place did not take
place. The reason why capital dred-
ging has now become necessary is...

o e Ta: ;4 7

DR. V. K. R. V. RAO : The reason
why capital dredging has now become
necessary is this. If the sand pump
had come in time like any other port,
the work could have gone on. But hard-
ly any maintenance dredging could take
place, and we have had to take ad hoc
measures to get this Mohana two
or three times from Calcutta. I think
the Yugoslav people who did the
capital dredging were given two months’
contract to do some more work on
it. Now, the situation has arisen. °I
entirely agree that mere maintenance
dredging will not solve the problem.
I have already told the hon. Member
that we are having discussions. He
referred to the contractors in Madras.
Thereis not one single Indian contractos
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who could undertake capital dredging.
It will have to be undertaken by a
foreign concern. There, it is very diffi-
cult to get them. We are in negotia-
tion with the foreign capital dredging
firm in Madras. At the present mo-
ment capital dredging is going on in the
outer harbour in Madras. We talked
to the engineers and discussed it with
them to find out if there is any possi-
bility of taking some dredgers from
Madras for a month or two in order
to see that some limited work may be
done. We found that the Japanese
were interested. They are going to
Paradeep. As soon as we get detailed
estimates, we will most expeditiously
process it with the Finance Ministry.
I have no doubt, speaking for myself,
that the Ministry of Finance is also
equally interested, with the Ministry of
Transport, in seeing that the Paradeep
port is maintained.

SHRI SURENDRANATH DWI-
VEDY : Will all this process be com-
pleted before March, 1969 ?

DR. V. K. R. V. RAO: T would
not dare to commit myself to any such
fixed date.

SHRI P. K. DEO : Sir, it is a matter
of great concern that the deepest sea-
port in this country is getting silted up
and the ships are being diverted

to some other port and thereby shat- -

tering not only the economy of this
country but of the Orissa State where
already they have invested Rs. 16
crores odd at the initial stage for the
construction of the Paradeep port
*which is not being reimbursed now
even though the Government of India
has taken over the Paradeep port.
Not only that. In the absence of a
Railway, the Government of Orissa
has already spent Rs. 16 crores on the
express highway. All this money has
been sunk on the Paradeep port. The
Estimates Committee of the Lok Sabha
and the Public Accounts Committee
of the Orissa Assembly had time and
again warned about the bad workman-
ship of the Orissa Government at that
stage, to which some reference was
being made by Dr. V. K. R. V. Rao,
namely, that there should have been
dredging at the initial stage. Another
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point for concern is that the Jawaharlal
monument and the marble slab, with
which you were also associated, has
already been lost by sea erosion. Taking
all these factors into consideration, the
question is whether any time-limit
has been fixed to complete the capital
dredging ;  secondly, from which
source the sand pump was purchased
and for its bad working, on whose
shoulders will the responsibility be
squarely placed.

DR. V. K.R. V. RAO: The sand pump

was purchased from a firm in Holland
called Messrs. Hensen & Co. We have
already cabled to them and requested
them to expeditiously repair or replace
the damaged pieces of the equipment
and it is reported that the Manufac-
turers have also agreed to do so. We
expect the whole thing will be ready by
some time in February or March 1969.
Regarding the first question I would
ask the hon. Member not to take such
a pessimistic view. After all, it is for
the first time that a ship was diverted
only in August. Till the first of August
there was no diversion. All these
three ships have been diverted—one
Liberty ship and the other two ore-
carriers—to Madras and not to Haldia.
Some people think that Haldia is going
to do something to Paradeep. I want
to assure them that there is no connec-
tion between Haldia and Paradeep.
No port in India has been able to
receive 60,000 tonners. Possibly there
is none with 60,000 draft.

SHRI SURENDRANATH DWI-
VEDY : Paradeep can if you develop it.

SHRI SHIVAJIRAO S. DESH-
MUKH: There is Nheva-Sheva.

DR. V. K. R. V. RAO : Shri Desh-
mukh thinks that the port has already
come into existence. That way all
along the coast we have enough depth
to receive even 100,000 or 200,000.
So no port is able to receive ships of
that particular size. We were hoping
that Paradeep would be the first port
which would be able to receive ships
of a larger tonnage than any other port.
But, unfortunately, we have not been
able to do that. What we should be
interested in now is that all of us should
see, and I would like to get the
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Co-t;peration of my hon. friends oppo-
site, that the port is developed as early
as possible (Interruption).

SHRI M. B. RANA : In view of the
fact that the recent floods in Gujarat
were due to the non-dredging of the
two important rivers—Narmada. ...

MR. SPEAKER: I would not
allow that. This is about Paradeep.

SHRI HEM BARUA : Sir, a port
in order to be complete with all its
paraphernalia must have certain ame-
nities like dredgers and all that. The
Paradeep port does not have any. That
shows how the Paradeep port is neg-
lected. Paradeep port came into exis-
tence only after a lot of agitation from
the State. The hon. Minister did not
want Paradeep port. 1 know there is
soil formation in the channel and the
nose of the channel is being nar-
rowed down to 250 feet from the
original positionrof 600 feet. This can-
not be improved by simple dredging.
There should be some sand pumps

also in order to maintain the channel -

as it is. Have you made any arrange-
ments for that or do you propose to
make any arrangements for the wash-
ing of the soil formed in the basin
and channel ? Have you also arranged
for the erection of a sand pump by at
least 1969 ?

DR. V. K. R. V. RAO : I thought
I had answered that. A sand pump
has already come but, unfortunately,
it is damaged. It has got to be repaired.
Definitely by March 1969 we hope to get
all the spare parts and other things
and see that the sand pump is installed.
We are also thinking in terms of the
Committee’s recommendation to deep-
en the channel, clearing the backlog
and also widening the channel.

SHRI SHIVAJIRAO S. DESH-
MUKH : Dr. Rao’s long lecture or a
sermon on dredging in reply to not a
very short lecture by Surendranath
Dwivedy highlighted -one fact that not
only our major, medium and minor
ports require dredging but his own
Ministry has accumulated a lot of
mud on the issue of dredging and he
himself has got to get a long broom to
clean this mud.

2—3 LSD/68

Because, Konkan of all the areas in
India. ...

MR. SPEAKER : He is also speak-
ing about his State now. "

SHRI SHIVAJI RAO S. DESH-
MUKH : No, Sir. In spite of the
completion of all the civil works of the
port, on the issue of a dredger the
Maharashtra Government have re-
quested for foreign exchange and the
Minister knows that there is no local
capacity. Then what stands in the
way of allotment of foreign exchange ?

MR. SPEAKER : It is a separate
question, not connected with Paradeep.

SHRI SRINIBAS MISRA : Will
the hon. Minister just answer how much
money he has kept for the development
of the Paradeep port ?

DR. V. K. R. V. RAO: I do not
have the figure with me. I shall
certainly give the information as soon as
the Fourth Plan figures are finalized.
11.30 hrs.

RE: CALLING ATTENTION NO-
TICES AND ADJOURMENT
MOTIONS

«ft i T () : srere wEET,

pur) : Since we are going to sit
only for one week 1 would request
you to consider the Calling Attention
Notices which are pending, which
you have not rejected. For instance,
there is one about the lock-out in
newspapers. If that is taken up and
we discuss it here, perhaps, we can
arrive at a formula to settle the dispute.

MR. SPEAKER : The next item
on the agenda is the statement by Dr.
Ram Subhag Singh about the busi-
ness of the House,



1031 Re. C. A.

SHRI S. M. BANERJEE: We
tabled the Calling Attention Notice
after the lock-out. Something should
be done to settle it.

MR. SPEAKER : But the Calling
Attention is addressed to the Speaker
and not to-the Minister. Let the Minis-
ter make his statement first.

SHRI HEM BARUA (Mangal-
dai): May I draw your attention
to a relevant fact ? I have tabled an
adjournment motion on the failure
of the Indian Government to set up a
second oil refinery in the public sector
in Assam. There was complete hartal
yesterday and there is agitation. I hope
you will agree with me that Assam is
the most neglected of Indian States.
Even though Assam is neglected by the
Central Government, I hope you do
not neglect Assam.

MR. SPEAKER : If at all there is
a complaint, it is that I am a little
in favour of Assam and not against
Assam.

SHRI HEM BARUA : I am worried
about one thing. There is a movement
going on in Assam about the second
refinery.

MR. SPEAKER: Will you all
kindly sit down ? I do not want other
hon. Members also to get up now and
make suggestions. If you want, I am
prepared to convene a meeting to
decide which all items should be taken
up. I am worried only about one
thing. We are very much behind our
schedule of work because, unfortu-
nately, Czechoslovakia and other things
have come. We have already spent
8 hours discussing Czechoslovakia.
Now, another unexpected item is the
Punjab Proclamation, which has also
to. be discussed. Then, there are the
budgets of Bihar and UP.

SHRI S. M. BANERJEE : Let us
extend the session by a couple of days.

MR. SPEAKER : That is a different
matter. If you want to extend the
session, you can do it. I would only say
that these things should get priority
and the budgets should be passed.
Later on, if all of you think it is neces-
sary to extend the session, I have no
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objection. But we will have to. give
first precedence to the proclamation
on Punjab and the budgets.

SHRI RANGA  (Srikakulam) :
Let the other things be postponed.

MR. SPEAKER : That is exactly
what T am suggesting now. 1 would
request hon. Members that if there is
any suggestion for including anything,
when we meet in the BAC, let them
bring those suggestions. Let them
attend that meeting or ask their re-
presentatives to put forward those
suggestions.

SHRI S. M. BANERJEE: But
the Calling Attention is in your hands.

MR. SPEAKER : I know. But I
have my own difficulties.

SHRI HEM BARUA : I have given
notice of a calling attention also on
the question of the oil refinery.

MR. SPEAKER : Yes, you did.
But I have my own difficulty in explai-
ning why it could not be taken up. I can
say why I have rejected it. I know it.

But they will say tomorrow, “You
replied to Hem Barua, why do you not
reply to me 7

SHRI HEM BARUA: T shall be
happy if you admit it.

MR. SPEAKER: No, no. If I have
rejected it already, I am not going to
give reasons here.

SHRI PILOO MODY (Godhra):
Why not postpone the Gold Control
Bill ?

SHRI RANGA : Sir, you remember
what happened yesterday. In Cze-
choslovakia the situation is very much
in our minds and hearts. So many
things are happening. I am told that
another resolution is being moved
before the Security Council. I would
like to suggest that in order to save the
time of the House and also to facilitate
the work of the House, from time to
time as and when anything important
comes to happen, either at the Security
Council or anywhere else, let the con-
cerned Minister come and inform us
so that we would have satisfaction.
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MR. SPEAKER : Certainly.

SHRI J. B. KRIPALANI (Guna) :
My house in Delhi is the most neg-
lected house. Will the Government do
something ?

11-36 HRs.

RESTRAINT AND REMOVAL AND
RELEASE OF MEMBERS

MR. SPEAKER : I have to inform
the House that 1 have received the
following two identical telegrams dated
the 23rd August, 1968 from the Assis-
tant Commissioner of Police, Bombay: -

“I have the honour to inform you
that I have found it my duty in the
exercise of my powers under Sec-
tion 69 of the Bombay Police Act
to direct that Sarvashri Viren Shah
and N.K. Somani, Members, Lok
Sabha, be restrained and removed
for attempting to commit breach
of prohibitory order dated the 22nd
August, 1968 issued by the Com-
missioner of Police, Bombay, under
section 37(3) of the Police Act.
Sarvashri Viren Shah and N.K.
Somani, Members, Lok Sabha, were
accordingly restrained and removed
to Gamdevi Police Station at 19-40
hours on the 23rd August, 1968
and were released at, 21-40 hours on
the same day after the occasion
was over.”

SHRI HEM BARUA (Mangal-
dai) : Were they arrested because of
the Russian armed intervention in
Czechoslovakia ?

MR. SPEAKER : I myself am not
a lawyer. I do not know what this
section means.

11-37 HRs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-
BHAG SINGH) : Sir, Government
Business in this House during the week
commencing 26th August, 1968, will
consist of :—

(1) Consideration of any item of

Government Business carried
over from today’s Order Paper.
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(2) Discussion on the Resolution
seeking approval of the conti-
nuance of the President’s Rule
in Uttar Pradesh.

(3) Discussion on the Resolution
seeking approval of the conti-
nuance of the President’s Rule
in West Bengal.

(4) Consideration and passing of
the Bihar State Legislature (Dele-
gation of Powers) Bill, 1968,
as passed by Rajya Sabha.

(5) Discussion on the Resolution
seeking approval of the Presi-
dent’s Rule in Punjab.

(6) Consideration and passing of the
Punjab State Legislature (Dele-
gation of Powers) Bill, 1968.

(7) Consideration of a motion regard-
ing constitution of a Joint Com-
mittee for the welfare of Sche-
duled Castes and Scheduled
Tribes.

(8) Consideration and passing of
The Criminal and Election Laws
Amendment Bill, 1968.

The Central Industrial Security
Force Bill, 1968, as passed by
Rajya Sabha.

The Companies
Bill, 1968.

(9) Discussion on drought conditions
in Andhra Pradesh and other
States on a motion to be moved
by Shri P. Venkatasubbiah on
Friday, the 30th August.

(10) Discussion on the demand of
Central Government Employees
about need based minimum wage
and merger of dearness allow-
ance on a motion to be moved
by Shri Kanwar Lal Gupta.

Further discussion on the Report
of the Road Transport Taxation
Enquiry Committee.

As you have yourself announced,
the thing about Jammu and Kashmir
will be taken up as a Private Member’s
motion.

MR. SPEAKER : This does not
mean that all the things will be com-
pleted. The first five or six things are
very important and we have to com-

(Amendment)

(1
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plete all these ; the Budgets and the
Proclamation about Punjab and the
extension of the Proclamations about
UP and West Bengal.

SHRI R. D. BHANDARE (Bom-
bay Central) : Regarding  the
motion dealing with the Joint Com-
mittee on the social welfare of the
Scheduled Castes and the Scheduled
Tribes may be taken up earlier because
it will not occupy much time. The
reason is that there is going to be an
election. The programme should be
so fixed that the Committee should be
elected before the end of the session.

MR. SPEAKER : But before that,
anyhow the Budgets must be passed.

SHRI R. D. BHANDARE : 1 do
not depreciate that important aspect.

SHRI S. M. BANERJEE (Kan-
pur) :  He has accommodated many
of our demands, like the strike situa-
tion. You remember, Sir, last week
perhaps Shri Bhogendra Jha made a
statement.

MR. SPEAKER : 1 will not allow
you to raise it. It is not permitted.
It is wrong to raise like that. He
told me and I told him, for heavens’
sake, don’t raise it. Now, you raise it
in his absence.

11-40 HRS.
(GOLD CONTROL) BILL—contd.
Clause 16—contd.

MR. SPEAKER : 3 hours were
allotted for clause-by-clause consi-
deration. We have already spent
2 hours and 30 minutes. We are on
clause 16 only. There are a number
of clauses on which there are no
amendments and they are not con-
troversial. We can dispose them of
quickly. In the case of controversial
clauses where we have got amend-
ments and all that T will give you
some time. But we will cut the time
of the third reading—I1 will guillotine
it. Clauses will have to be discussed
and wherever there is controversy
1 will give you some time.

Now we are on clause 16. Shri
Lobo Prabhu to continue his speech.
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SHRI LOBO PRABHU (Udipi) :
Mr. Speaker, Sir, the¢ amendments
proposed by me are of procedural
nature. 1 would like to draw the
attention of the Finance Minister
to the fact that the limit of 20 grams
which has been fixed as the weight for
an article is the same as the weight
fixed for a letter which is to be carried
by a postage of 20 nP. This limit is
so small and for such a small weight
no person should be penalised. 1
would therefore propose to the Fi-
nance Minister that the limit be raised
to 50 grams in respect of minors and
to 100 grams in respect of other
persons.

My second amendment is also pro-
cedural. In the following clause
there is a kind of loophole to the
limit of 20 grams or 50 grams in the
preceding clause for articles because
it is provided in relation to any orna-
ment or gold articles the limits will
be from 800 to 4000 grams. This
would imply that the maximum fixed
here thatis 800 grams to 4000 grams
could be applied also to articles
irrespective of the lower minimum
fixed in the earlier sub-clause. |
would, therefore, like it to be clarified
in that these articles be subject to the
limit fixed in clause 5 even where
mixed with ormaments.

MR. SPEAKER
Minister.

SHRI K. NARAYANA RAO (Bob-
bili) : T want to submit a few words.

MR. SPEAKER Your amend-
ment is not there. Do you want
general discussion on this ?

SHRI K. NARAYANA RAO
1 cannot move an amendment. If 1
move an amendment, 1 will have to
press for it.

MR. SPEAKER : All right. Let
the Finance Minister resume his seat.
He wants to make 'some valuable
suggestions.

SHRI K. NARAYANA RAO: Sir,
this clause 16 affects every individual.
It is not confined to any select class.
Everyone who comes within this

The Finance
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has to make a declaration. The Fi-
nance Bill has made certain cxem-
ptions when the individuals are not
required to make a declaration. In
the process there are certain classi-
fications the rationale of which, the
reasonableness of which, is very di-
flicult to understand. The classifi-
cation on the face of it is absolutely
arbitary. I submit there is article
14 of the Constitution which enjoins
on the State not to deny equality.
1 would like to give a couple of exam-
ples here. According to this a
family consisting of father and mother,
a family consisting of two minors,
a family consisting of four members,
is placed on par with individuals
that is to say, a single individual is
also eligible up to 2000 grams....

MR. SPEAKER : After all I do
not mind. But at least the Congress
Members should co-operate with me
to push it through in an hour and a
half. I do not know if the Finance
Minister is prepared to accept his
constitutional point.

SHRI K. NARAYANA RAO :
1 submit one simple thing. My sub-
mission is : Two minors can con-
stitute a2 family and they are entitled
to 4000 but one minor and an adult
are not entitled to that. They are
entitled to 800 plus 2000. Can it be
justified on the face of it ? I am pre-
pared to accept if there is any reasona-
bleness. 1 can give quite a lot of
situations to show that this classi-
fication is arbitrary. 1 therefore plead
with the Minister to see that an under-
standable and intelligible classifica-
tion is brought.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESALI) ' : Several
amendments have been moved.
I  accept amendments 93 and
94 moved by Mr. Dandekar because
they are just clarifactory things and
therefore I have no objection to
accepting them.

I cannot accept amendment 92
because that brings in a declaration
which has to be made in future — a
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declaration which had to be made in
the past but which they did not do.
Now to make them eligible again
for a declaration will not be proper.
1 cannot therefore accept it.

Regarding Clause 16(5), an ob-
jection was raised about minors and
individuals and definition of family.
The definition of family has been
made; if it is to be taken away, 1
have no objection, but that will
take away the rights of several people
to have more. An adult is not in-
cluded. An adult himself will be en-
titled. An adult son will be entitled
to have 2000 grams. Therefore
it is in addition to 4000 grams. If you
want to include also adult’s sons and
children I have no objection in these
4000 grams. ...

SHRI SRINIBAS MISRA (Cut-
tack) : Itis not a question of charity.
The discrimination is .. one minor
gets 800 and two minors get 4000.

SHRI MORARIJI DESAI : If two
minors are a family and there is no
father and mother or anything then
those two minors will make a family;
not otherwise. Those ‘who inherit
from the family must also be put in
the same line as the family. 1 am pre-
pared to change minor and indivi-
dual and make them one. 1 am pre-
pared to accept this in (b) (i) and (ii)
and not in (a) (i) and (i1) because in
(a) (i) (ii) articles had to be declared
before. from 1963 onwards, and they
have already been declared; therefore,
there is no question of any minor or
other people having anything now.
I am prepared to accept in (b) (i) (ii).
In that case, the amendment will be
like this :

“Page 14,—
Omit lines 19 and 20

In line 21, omit the brackets and
the words ‘other than a minor’.
Line 21, for (ii), substitute ().

Line 23, for (iii), substitute (ii).”
I move this amendment. This can
be accepted.
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[Shri Morarji Desai)
I cannot accept the other amend-
ments.
MR. SPEAKER : The question is :
Page 13, lines 14 and 15,—
after “testamentary” insert **,”.(93)
The motion was adopted.
MR. SPEAKER : The question is :
Page 13, line 31,—
after ‘“‘testamentary” insert ,” (94)
The motion was adopted.
MR. SPEAKER I now put

amendment 254, Government’s amend-
ment, to the vote of the House.

The question is :
Page 15,—
(i) line 8,—
after “‘body corporate or a
firm,”

insert ‘“‘the declaration re-
ferred to in this sub-section
shall also be made by”;
line 10,—

omit ‘shall make a decla-
ration” (254)

The motion was adopted.
MR. SPEAKER : The question is :
Page 14,—
(i) omit lines 19 and 20
(ii) in line 21, omit the brackets
and the words ‘“‘other than
a minor”.
(iii) line 21, for (ii), substitute (i);
(iv) line23, for (iii), substitute (ii).
The motion was adopted.
Amendmenis Nos. 64, 92, 95, 96.

103, 131, 133 10 135, 202, 220 and 236
were pur and negatived.

MR. SPEAKER : The question is :

“That Clause 16, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 16, as amended, was added
to the Bill.

Clauses 17 to 26 were added to the
Bill.

(i)
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‘Clause 27—(Licensing of dealers)

SHRI SRINIBAS MISRA : 1 beg
to move.

Page 21,—
. Omit lines 36 to 40 (65)

Here it deals with dealers. The only
sub-clause to which I take exception
is sub-clause (8) which reads :

“Every licensed dealer shall ensure
that every artisan or other person
employed by him complies, in the
course of such employment, with
the provisions of this Act or any
rule or order made thereunder and
of any other law relating to gold
or foreign exchange for the time
being in force.”

This is putting the responsibility on the
dealer to see that the artisans under
him do not violate law.

The question is how far this will be
practicable. The artisans may vio-
late the law and they should be
punished for that. But why should
the dealer be punished? How is the
dealer responsible for the action of
the artisans employed by him? My
suggestion is that this should be
omitted. We cannot put criminal res-
ponsibility on one for the action of
another.

SHRIMATI SUCHETA KRIPALA-
NI (Gonda) : I beg to move.

Page 21, after line 29 insert :—

“(6A) In case of issue of a new
licence, an application may be
cancelled if the applicant has no
previous experience in the business
of gold or gold ornaments.

(6B) In case of renewal of an
existing licence, it may be cancelled
only after conviction of the dealer
for serious infringement of the Gold
(Control) Act.” (77 as corrected).

I have made a small correction in
the amendment as circulated, because
instead of line 29 it should be line 11.

It has been represented to us that
arbitrary powers have been given to
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the administrator.  Powers have
been given to the administrator
to decide how many licensed shops
there should be in a region taking
the requirements of the region into
account, as also the anticipated de-
mands of the region. There is some
flaw in the thinking on this matter.
For, the goldsmiths do not neces-
sarily get orders only from their
region. They get orders from out-
side also. For instance, I may like
to get something made at Calcutta,
and certain people living here may
like to get something done in Madras.
There are also certain places where
goldsmiths are very famous for their
workmanship and people from all
over India go to them. Therefore,
I have suggested that the licence should
be denied only if the man has no
experience or he has been convicted
for serious infringement of the Gold
Control order.

SHRI LOBO PRABHU : I'bog to
move.

Page 20, line 15, for ‘Save as
otherwise provided in this Act’,
substitute “when the Government
so directs”. (136).

I would like to refer the Finance
Minister to his own statement made
earlier that there is no intention to
apply this Act all over with all rigidity
and that it has to be applied where it
is necessary only. One can under-
stand the severity of this Act in a
region which is susceptible to gold
smuggling or a region where a certain
number of offences of this nature are
committed. But I believe to apply
the Act to the whole country saying
‘Save as otherwise provided in this
Act’ is not fair to the regions which
are immune. Therefore, I would sug-
gest that Government keep to them-
selves the power of applying this
Act to such areas at such times as
they may deem necessary.

I must admit that the Finance
Minister has a way of so completely
ignoring the amendments tabled that
one wonders. . ..
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MR. SPEAKER : Now, the hon.
Member is indulging in a general
lecture.

SHRI LOBO PRABHU : When
he ignores our amendments, then we
have naturally a right to urge....

MR. SPEAKER : Now, the hon.
Minister.

SHRI MORARIJI DESAI : I have
been chaiged with neglecting amend-
‘ments. But when I find that the
amendments go to the same purpose,
I do not think that it is necessary to
go on speaking about it again and .
again and I think to save the time
of the House it becomes necessary to
say very little. -

As regards thc amendments moved
by Shri Lobo Prabhu, I can accept
it because the amendment suggests:

“When the Government so directs”

1 do not know how that can happen.
It is provided in the Act itself....

SHRI LOBO PRABHU : It can
direct by general orders.
SHRI MORARIJI DESAI : It is

provided in the Act itself. Otherwise,
nobody can do it. As it is provided
in the Act, therefore, it can be done.
This relates only to dealers, and
dealers have to be dealt with strictly.
If we do not deal with dealets strictly
then nothing can be done. Then
nothing would remain in this Gold
Control Bill. It is for this reason that
I cannot accept the amendments
moved by Shrimati Sucheta Kripalani
also.

MR. SPEAKER : Now, I shall
put amendments Nos. 65, 77 and 136
to the vote of the House.

Amendments Nos. 65, 717 and 136
were put and negatived.

MR. SPEAKER : The question is:

“That clause 27 stand part of
tbe Bill”.

‘ The motion was adopted.
Clause 27 was added 10 the Bill.
Clause 28 was added to the Bill.
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SHRI S. M. BANERJEE : Accor- & 91T &M agl wrd smrft afew
ding to this clause, the goldsmiths ¥ f' R W\‘fﬁ g 3. f& fa
have no right to purchase primary WM *F FaT X W T
gold to manufacture ornaments for g St | A A FAOT § F
;lheir customers or the putlic in general g ez ywT F BET TSI A
ave no right to keep any primary . S oas s
gold with them. So. the position of ﬁﬁﬁim aﬁ‘-_ S-S R
the goldsmith reverts back to the old X ¥ T& wre sy, ey

position of 2nd September, 1966 though AT U=l &1 FEAE T 8\
they weie assured that some conces—
sion would be given. T would like
the hon. Minister to let us know
whether it is possible to include gold-
smiths also so that they may also keep
primary go!d for the manufacture of
ornaments.

SHRI MORARJI DESAI : I would
say that the limit is prescribed in this.
The proviso reads thus :

“Provided that nothing in this
section shall apply to any article
or ornameut on which, owing to
its natuwie or the smallness of its
size, it is not possible to put such -
a stamp.”.

SHRI MORARIJI DESAI : Gold-
smiths are entitled to keep a certain
amount which has been prescribed;
beyond that they cannot keep and
they cannot be put in the same posi-
tion as dealers. If they want to be
dealers and have a dealer’ licence,
they can have it and not remain as
goldsmiths. They can choose one of
the two things.

It is only those things that are exem-
pted. -Otherwise, it will causc gieat
haidship. That is why the proviso
is there.

SHRI K.M. ABRAHAM(Kottayam):
Tanka is an ingredient which is used
for melting gold and for jo‘ning gold

MR. SPEAKER : The question is: pieces. Here under the provision
stamping is only for go'd and not for
“That clause 29 ctand pait of the this ranka. If tanka is not also

Bill”. stamped, if we take 100 gms. go'd and
5 gms. tanka together, then 105 gms.
will be sold in the markct and the
consumers will be put to loss because
of the tanka. 1 saw recently an order
from the dictrict authorities of Delhi
issuad to the association of goldsmiths
in Delhi that tanka is excluded from
this stamping. Therefore, 1 would
requast the hon. Minister that tanka
may a'so be stamped.

SHRI MORARIJI DESAI : 1 do
not know how it could be stamped
separately. If the two are mixed then
it is not possible to stamp everything
separately. Bu* the purity of gold
is stamped, and, theiefore. that will

The motion was adopted.
Clause 29 was added to the Bill.

Clause 30—(Ornament, etc, to be
stamped)

SHRI VISHWA NATH PANDEY
(Salempur) : I beg to move.

Page 22, omit lines 24 to 26. (78)

IS AERT, W & ey § Ay
g o ¢ 5 e & 30 #
St W —3w Fr Afer—

“Provided that nothing in this
section shall apply to any article
or ornament on which, owing to
its nature or the smallness of its
size, it is not possible to put such
a stamp.”

be taken into account while stamping
it.
MR. SPEAKER : T shall now put

amendment No. 78 to the vote of the
House.
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Amendment No. 73 was put and
negatived.

MR. SPEAKER : The question is:
“That clause 30 stand of the Bill”.
The motion was adopted.
Clause 30 was added to the Bill.
12 hrs.

Clause 31—(Acquisition of gold by a
dealer)

SHRI SURAJ BHAN:— rose.

MR. SPEAKER : It is -not com-
pulsory that on every amendment
we should have a discussion.

SHRI VASUDEVAN NAIR (Peer-
made) : I have also the same amend-
ments. I should like to move amend-
ment Nos. 5, 6 and 7 to clause 31.

I beg to move.
Page 22, line 32,—

(i) after ‘any” insert ‘“new”
.{ii) afrer “‘article,” insert ‘“‘new”
)
Page 22,—
(i) line 38,—
after ‘“‘any’ insert ‘‘old”
(ii) line 39,—
after *‘any” inserr “old” (6)
Page 22, line 41,—
after ‘“‘any” insert “‘old” (7)

I am sorry to say that hon. Minister
has given ccncession to the dealers,
concessions which he has refused to
give to the goldsmiths. A class of
dealers will be developed as a result
of this clause when it comes into force.
As my hon. friend Mr. Banerice was
pointing out. they are in a position
to manufacture ornaments from pri-
mary gold, which piivilege is denied
to the goldsmiths. We shculd like
to put the goldsmiths at least on par
with the dealers, though we are not
in a position to help the goldsmiths.
I should like the hon. Minister to
understand this position and accept
my amendments.
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SHRI MORARIJI DESAI : Gold-
cmiths are not dealers and they are
not on a par with each other. This
will be a restriction and it will not
be proper to put this restriction on

them. 1 cannot accept these amend-
ments.
MR. SPEAKER : I shall put the

amendments to clause 31 to vote.

Amendments Nos. 5, 6, & T were
put and negatived.

MR. SPEAKER : The question is :

“That clause 31 stand part of the
Bill”
The motion was adopted.
Clause 31 was added to the Bill.

Clause 32—(Possession of primary
gold by a licensed dealer)

MR. SPEAKER : I would appeal
to the hon. Membeis to select some
three of four important amendments
and speak on them, instead of taking
up each amendment and speaking
on them. We take up clause 32.
There is Shri Beni Shanker Sharma’s
amendment.

=t Joft YiwT AT (W) [ beg to move.
Page 23,—
(i) line 21,—
for “four hundred” substi-
ture “one thousand”

line 23,—

for ‘“five hundred”
tute “two thousand”
line 25,—

for “one thousand” substi-
tute “‘three thousand”

(ii)

substi-

(iii)

(iv) line 27.—
for two “thousand” substi-
tute “five thousand™ - (203)

o AR, WH dAd QW
™ N F T W@
F® FA( WA & AfaE
g1 UF @R SIfF @O
FA F@T & I¥ AR At
T T @ 71 JfaF g

I



SHRI MORARIJI DESAI : There
is already power with the Government
to enhance it where it is necessary.
I cannot enhance it generally. There-
‘fore, I cannot accept the amendment.

MR. SPEAKER : I shall put amend-
ment No. 203 te clause 32 to the vote.

Amendment No. 203 was put and
negatived.

MR. SPEAKER : The question is:

“That clause 32 stand part of
the Bill.”

The motion was adopted.
Clause 32 was added to the Bill

MR. SPEAKER: I shall put clauses
33 to 38 to vote now.

AN HON. MEMBER : There is
an amendment to clause 34,
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Clause 33
MR. SPEAKER : The question is :

“That clause 33 stand part of
the Bill.”

The motion was adopted.
Clause 33 was added to the Bill.
Clause 34—(Sale or delivery of gold

by a licensed dealer or certified
goldsmith)

SHRI K. M. ABRAHAM
I move :

Page 2&, line 3, add at the end

“except a licensed dealer who
belongs to another State™ (238)

Sub-clause (1) reads as follows :

. Sir,

“A licensed dealer may sell, deli-
ver, transfer or otherwise dispose
of or agree to sell, de'iver, transfer
or otherwise dispose of ornaments
to any person.”

I wish to add at the end, “except a
licenced dea'er who belongs to another
State”. In moving this amendment,
1 wish to point out that a dealer-to-
dealer transaction must be stopped;
especially in the inter-State dealer
transactions must be stopped. Thou-
sands or lakhs of rupees of ornaments
are being sold by these dealers from
one State to another State, especially

* from Amritsar, Delhi and other
places.
MR. SPEAKER : That is what

Shrimati Sucheta Kripalani said just
now.

SHRI K. M. ABRAHAM : Yes.
They will purchase gold ornaments
from dealers and sell them in Calcutta
or Bombay or in any other market
at a lower price. Perhaps they will
do it on credit also. They are also
allowed to manufacture with primary
gold. Therefore, there is every pro-
bability of smuggled gold coming
into their hands and they can use it.
If you want to control this effectively.
the first thing to be done is, to stop
the dealer-to-dealer transactions.
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SHRI S. M. BANERJEE : My case
is only this. The sub-clause says that
a licensed dealer may deliver or other-
wise dispose of or agree to sell or other-
wise dispose of ornaments and so on. It
has been brought to the notice of the
hon. Minister and previously also
it has been brought to his notice by
the Swarnakar Sangh that in this
way some of the dealers who are not
actual dealers, who are smugglers,
manufacture ornaments daily which
weigh up to two to three kilos. You
can never see ornaments of that size.
Anything can be melted and made
into an ornament and they can say
that this is our traditional ornament,
and then it is sold. This is another
way of smuggling gold into other
States, and with the permission of
the Gold Controller and under the
law.

My amendment is very simple.
What I say is, at the end add, “except
a Jicensed dealer who belongs to
another State”. This is my amendment.
If the hon. Minister is serious about
stopping smuggling of gold, he may
kindly accept it, or he may suggest
another amendment to that effect
which we will accept.

SHRI MORARIJI DESAL : It is not
proper to have inter-State trade stop-
ped in this matter, because, the
fashion in one State may be liked in
another State. There are several arti-
cles made in Rajasthan and wbich are
liljed by other States. You cannot
say they cannot be sold. To whom
else can these be sold except through
the dealers? It has to be done
through the dealers. Some restric-
tion is now suggested by some hon.
Members, but there is this distinction.
I do not want to do one against the
other like that. Therefore, I do not
want to prefer either goldsmiths at
the cost of dealers or dealers at the
cost of goldsmiths.

SHRI S. M. BANERJEE : It is to
another person.

SHRI MORARJI DESALI : Another
person cannot do it. He must sell
it to somebody. Otherwise he cannot
sell it. 1 do not accept his amend-
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ment. (Interruption). A dealer has to
sell it to other people. What has the
dealer to do with that?

Mr. SPEAKER : | shall put the
amendment to the vote.

Amendment No. 238 was put and
negatived.

MR. SPEAKER : The question is:

“That clause 34 stand part of
the Bill.”

The motion was adopted.
Clause 34 was added to the Bill.

Clauses 35 to 38 were then added to
the Bill.

Clause 39—(Certified goldsmiths)

SHRI SRINIBAS MISRA : Sir,
while the Bill was sought to be dis-
cussed, I raised the first objection to
clause 39 and to chapter VIII on-
wards as being unconstitutional and
that they should not be incorporated
in the Bill. My first objection is
that this provision restricting the trade
or the profession of goldsmiths is
beyoud the competence of this House.
I wo 1ld refer to entry 24 in List IT of
Schedule VII to the Constitution.
I think the hon. Finance Minister is
looking into it. Entry 24 reads like
this.

“Industries subject to the pro-
visions of entries 7 and 52 of List
L”

It is admitted that the work of a gold-
smith is an industry. They take gold,
spend labour on it and produce some-
thing of value which brings more
value than gold. So it is an industry.
Industries, regulation and control of
industries and development of indus-
tries come within the State sphere
excepting under entries 7 and 52 of
List I. Let us see entries 7 and 52
of List No. I. Entry 7 is :

“Industries declared by Parlia-
ment by law to be necessary for the
purpose of defence or for the pro-
secution of war.”
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[Shri Srinibas Misra]

The hon. Finance Minister will not
be able to point out any such decla-
ration by Parliament. Entry 52 is :

“Industries, the control of which
by the Union is declared by Parlia-
ment by law to be expedient in the
public interest.”

There is no such declaration like that-
So under the guise of controlling gold
he is going to regulate, control, res-
trict and strangulate this industry of
the goldsmiths. It is an industry and
he cannot deny 1t. He is now going
to control this. The only one argu-
ment that is open to him and which
he has been advancing so far is
that it will be decided by the Supreme
Court or the High Court as the case
may be. But why should he ask
this House to go beyond its com-
petence and then subject itself to the
humiliation of the law being struck
down by the court. It is a question
of propriety. Why should he ask
us to do that.

The other point is, this House is
entitled to pass laws regarding gold,
regarding finance, regarding control
of finance and therefore this is inci-
dental. But my contention is that
this is never incidental. He can con-
trol gold. But how is he going to
control the industry? That is the
mainstay of the goldsmiths.

That is why I have moved my amend-
ment No. 67. In this connection I
will again refer you to clause 39,
sub-clause (4) which reads like this :

“On and from the commence-
ment of this Act, the following
classes of persons Shall be eligible
to apply for the grant of a certi-
ficate, namely:—

No other person who is not included
in it will be eligible to apply. Who
are they? I am taking as a contin-
gent matter the amendment suggested
by the Minister, amendment No. 255
which reads like this :

“(a) a person who had been
carrying on business as a gold-
smith for more than a year imme-
diately before the commencement
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of Part XII-A of the Defence of
India Rules, 1962;”

So those who in the past were carry-
ing on the profession as goldsmith
will be entitled to apply. The pre-
sent sub-clause () will be changed to
(b). According t6 the amendment
suggested by him, if we take ‘“‘a person
who at the commencement of this
Act is a member of the family” and
if we take, say, Ist January 1969 as
the date of commencement of the
Act, those who were members of the
family of a certified goldsmith and
had been assisting him in his profes-
sion previous to that date for not
less than one year, they will be entitled
to apply. Then comes (c) which is
present (b) which says :

“a person who has received any
loan from the Government under
any scheme for the rehabilitation
of goldsmiths and has made, within
six months from the commence-
ment of this Act, an application
for the grant of a certificate:”

These are the two classes- of persons
who will apply for being certified
goldsmiths. But what of the people
who will attain majority or who are
not assisting, what of the children
of the goldsmiths who have not
attained majority or who are not
assisting them?

What of the children who will
come hereafter? Does the Finance I\:‘-
nister wish to kill the class of goldsmi-
ths so that after the commencement of
this Act nobody will take to the pro-
fession of goldsmiths? I raised this
point earlier and drew his attention
to that. Still, he is not able to appre-
ciate the difficulty. After 20 or 30,
years, after all the certified goldsmiths
who were goldsmiths on the Ist of
January 1969 are dead, because they
do not live for ever, there will be no
class of goldsmiths.

This provision is also hit by article
19(1) (g) which says that all citizens
shall have the right, the fundamental
right, to practice any profession or
carry on any occupation, trade or
business. This is a profession, occu-
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pation and also business. So, this
violates that provision of the Con-
stitution. -It also does not lie in his
mouth to say that this is saved by
sub-clause (6) because it relates only
to existing laws. Only the existing
laws will not be affected by this article.
This is not an existing law. Control,
regulation and strangulation of the
profession of goldsmiths is not an
existing law. So, the Finance Minister
cannot bring a legislation which vio-
lates the fundamental right of the
goldsmiths.

What I have suggested is that in
sub-clause (4), in place of (a) the
following be substituted. I would
request the Finance Minister to listen
attentively. It reads :

“a person who at or after the
commencement of this Act is a
member of the family of a certified
goldsmith and has at least one
year’s experience in assisting a certi-
fied goldsmith;”

He can prescribe the qualification for
a goldsmith. Unless one is a qualified
goldsmith, he need not be given a
certificate. You may prescribe that
he should undergo some training and
become qualified. I think this will
satisfy everybody and the children
of goldsmith will be able to practice
that profession.

SHRI S. M. BANERIJEE Sir,
I support Shri Srinibas Misra. Even
on that day when this Bill was taken
up for consideration our basic objection
was to clause 39. One objection
was that this goes against the funda-
mental right guaranteed to  every
citizen under article 19 of the Con-
stitution. The clause reads :

“(3) Every certificate granted to
a person under Part XIIA of the
Defence of India Rules, 1962, or
under the Gold (Control) Ordi-
nance, 1968, recognizing him as
a goldsmith, shall, if in force im-
mediately before the commence-
ment of this Act, continue to be
in force until the death of the
holder, or the cancellation thereof
whichever is earlier.”
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The following clause reads:

“(4) On and from the com-
mencement of this Act, the following
classes of persons shall be eligible
to apply for the grant of a certi-
ficate, namely :—

(a) a person who, at the_ com-
mencement of this Act, is a member
of the family of a certificed gold-
smith and had been assisting him
in his work as a goldsmith for not
less than one year.”

[ may state here that goldsmiths as
a whole belong to a backward com-
munity. At least in my State of
UP, we grant certificates to them
saying that they are swarankars so
that they could get some concessions
for the education of their children.
In every State they are given some
facilities and concessions though it
may not be to the extent to which it
is given in the case of Scheduled
Castes and Scheduled Tribes. This
Bill wants to give certificates to some
people as goldsmiths. So, the destiny
of future of the sons and grandsons
of the goldsmiths will be decided
by the Gold Controller. He will
be the person who will decide who
is a goldsmith and who is not a gold-
smith. This is ridiculous. That is
why I have moved my amendment.

That day also it was pointed out
by some hon. Members that very
important constitutional points have
been raised. The hon. Finance Mi-
nister then said: let them go to the
Supreme Court. But I say that this
House has every right to move a
motion summoning the Attorney-
General or, if it so pleases the House,
it may request the government that
the question may be referred to the
Supreme Court for its opinion. My
amendment No. 260 suggests that
this House requests the government
that the Attorney-General of India
be summoned to address the House
to clarify certain constitutional points
in respect of clause 39, including the
question of reasonable restrictions.

MR. SPEAKER : He is going into
much wider issues.
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SHRI S. M. BANERIJEE : Sir,
you will remember the historical de-
bate we had on the question of land
acquisition and then again on the
question of the compulsory deposit
scheme. It was contented by the
hon. Finance Minister that it is a
reasonable restriction. We contested
it saying that he cannot do it. Ulti-
mately, the Attorney-General came
and addressed the House, as pro-
vided in the Constitution. Although
the point was won by the govern-
ment, still we had the consolation
that we had put forward our point.
That is why we request—kindly allow
me to move this motion—that the
Attorney General be summoned to
address the House to clarify certain
constitutional points in respect of
clause 39 including the question of
reasonable restriction.

In case the Finance Minister does
not agree and says that the Attorney
General should not be summoned,
even though he has a right to do so
under the Constitution, there is another
amendment by Shri Vasudevan Nair
in which he says :—

“This House recommends to the
Government to seek opinion of
the Supreme Court of India to
clarify certain constitutional points
including the question of reasonable
restrictions with respect to clause
39 of the Gold (Control) Bill.”

There are many other amendments
to clause 39 which we are not moving
at present. If it goes to the Supreme
Court for opinion, T will be happy
and I will withdraw my motion.
But if that is not done, let the Attorney
General be summoned and express
his opinion so that we make up our
minds and decide about this.

SHRI S. M. BANERIJEE : 1 beg
to move.

“That this House recommends
to the Government that Attorney
General of India be summoned
to address the House to clarify
certain Constitutional points in res-
pect of clause 39 including the
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question of reasonable restriction.”
(260)

SHRI VASUDEVAN NAIR : 1 beg
to move.

“This House recommends to the
Government to seek opinion of
the Supreme Court of India to
clarify certain constitutional points
including the question of reasonable
restrictions with respect to clause
39 of the Gold (Control) Bill.”(261)

SHRI SURAJ BHAN (Ambala) :

I beg to move.
Page 25,—

for lines 17 and 18, substitute—

““(b) shall be valid until the death
of the holder, and” (C))
Page 25, line 19,—

it}

after ‘‘restrictions, * insert—

_“not inconsistent with the pro-
visions of this Act,”  (10)

Page 25, lines 21 and 22,—

omit “for different classes of”” (11)
Page 25,—

Sfor lines 23 to 28, substitute—

“(3) A person who intends to
commence, after the commence-
ment of this Act, as a self employed
goldsmith, shall make an applica-
tion, (in such form and on payment
of such fee not exceeding one rupee)
for the issue of a certificate and the
Administrator shall grant certifi-
cate to such applicant.” (12)

Page 26, line 3,—
after ‘‘years” insert—

“or more on the basis of pro-
portion of amount of loan taken
by the applicant” (13)

Page 26, line 16,—
for “ten rupeez" substitute—
14

Page 26, line 20,—

Omit “the antecedents of the
applicant”. (15)
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Page 26,—

Sfor lines 22 and 23, substitute—

“certificate, by ordeér, in writing,
shall grant the certificate.” (16)
Page 26,—
for lines 28 to 31, substitute —

“(8) A certified goldsmith may
employ not more than one hired
labourer, to assist him in his work
as a goldsmith, in the actual process
of making, manufacturing, prepa-
ring, repairing, processing any article
or ornament, but such hired la-
bourer shall not make, manufacture,
prepare, repair, or  process any
article or ornament.” (17)

SHRI SRINIBAS MISHRA : 1
beg to move: .
Page 25, —
for lines 32 to 35, substitute—

“/(a) a person who at or after the
commencement of this Act is a
member of the family of a certified
goldsmith and has at least one
year’s experience in assisting a cer-
tified goldsmith.” (67)

Page 26,—

omit lines 11 to 13. (70).

SHRI LOBO PRABHU : I beg
to move :
Page 25, line 11,—

for “Save as otherwise provided
in this Act”

substitute ‘“When the
ment so directs” (137)

SHRI BENI SHANKER SHAR-
MA : I beg to move:

Page 26, line 16,—

for ‘‘ten rupees” substiture—
“two rupees” (204)

Page 26,—
(i) line 20—

omit “the antecedents of the
applicant,”

(i) lines 21 and 22 —

Govern-
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oniit “‘and his suitability for
the grant of a certificate "(205)
Page 26, line'8,—
after “who” insert—

“is considered by the Admini-
strator as competent or holds a
certificate from an artisan having
experience of five years or more
that the applicant is competent to
work as a goldsmith or” (228)

Pag 26, line 10,—

omit “in the public interest” (229)
Page 26, line 12,—

Sfor “not” substitute “‘also” (230)
Page 26,—

line 13, add at the end—

“Provided he satisfies other con-

ditions as to his eligibility.” (231)

SHRI MORARJI DESAI : 1 beg
to move:

Page 25, —

after line 31. insert—

“(a) a person who had been
carrying on business as a goldsmith
for more than a year immediately
before the commencement of Part
XII-A of the Defence of India
Rules, 1962;” (255)

Page 25, line 32,—

for “(a)” substitute “(b)” (256)
Page 25, line 36,—
for *(b)” substitute “(c)”  (257)
Page 26, line 6,—
for *(c)” substitute *‘(d)” (258)
Page 26, line 8,—
Sor “(d)” substitute “(e)"  (259)

SHRI SHRI CHAND GOYAL
(Chandigarh): Sir, 1 want to invite
your kind attention to sub-sub-clauses
(c) and (d) of sub-clause (4) of clause
39. Sub-sub-clause (c) says:—

“an artisan if he surrenders his
identity card as an artisan;”.
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A condition has been imposed; that
is, if an artisan wants o carry on the
business of a goldsmith, he will
have to give up his other profession
of an artisan which he is already
carrying on. In small villages or
small towns sometimes it is not possible
for a man to live by one single pro-
fession and he has to supplement his
profession by another profession. If
we impose this rider on an artisan,
namely, that if he wants to secure
a licence and wants to come into the
profession of goldsmiths he will have
to surrender his identity card as
an artisan, it will be a great hardship
to him and he will not be able to
supplement his profession by entering
into this new profession. So my
respectful submission is that this rider
should not be placed on him.

I also want to make a submission
with regard to sub-sub-clause (d)
which says :(— ’

‘“a person who belongs to a
category or class to which, in the
opinion of the Admininstrator, the
certificate may be granted in the
public interest.”

Under this very wide undefined and
uncanalised powers are being granted
to the Administrator without any
indication and guidance. This is likely
to be struck down as delegated legis-
lation because of these uncanalised
wide powers that have been invested
in him without giving any guidance.
The whole thing should not be left
to the mercy of the Administrator.
Everybody should not be made de-
pendent upon the sweet will of the
Administrator but some guidelines
must be provided in sub-sub-clause
(d) so that it does not suffer from the
deficiency or the infirmity of dele-
gated legislation.

SHRI LOBO PRABHU : 1 do not
wish to repeat the arguments of my
learned colleagues. We have got to
find some. way out of this consti-
tutional impasse. The proposal made
by them to widen category (a) to
intlude future members of the family
is good, but this also is not as good
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as a proposal to amend category (d)
i.e.,, the words “to which, in the
opinion” etc. be removed and the
words ‘“‘declared by the Administra-
tor” be substituted. The classes of
goldsmiths are well known. If they
are declared, a.wider family can get
an entry into this profession. It is
a very simple suggestion and all it
means is that discretion is not left
to the Administrator. He declares
that such-and-such classes of gold-
smiths and such-and-such categories
of workers are eligible to become
dealers.

SHRI P. RAMAMURTI (Madurai)
Mr. Speaker, Sir, this is probably
the most crucial clause in the whole
Bill. 1 do not attach any value to
the earlier things about stopping of
smuggling of gold and all that. Des-
pite all those things, declarations and
all that, the fact is that smuggling will
go on. This is the most controversial
clause of the Bill.

The other day. we pointed out that
this clause or these provisions are
aimed at exterminating goldsmiths as
a- class. I make that charge even
today. This clause is aimed at exter-
minating goldsmiths as a class. You
need not say that. But I say that
it is aimed at exterminating the pro-
fession of goldsmiths in this country.
What do these various provisions
of this clause mean? It says :

“(3) Every certificate granted to
a person under Part XITA of the
Defence of India Rules, 1962, or
under the Gold (Control) Ordinance,
1968, recognising him as a gold-
smith shall, if in force immediately
before the commencement of this
Act, continue to be in force until
the death of the holder, or the
cancellation, thereof whichever is
earlier.”

This means that all those persons who
have been goldsmiths from the year
1962 onwards and who continue to
be goldsmiths will, hereafter, continue
to be goldsmiths. According to the
statistics furnished by the Deputy
Prime Minister, there are 3 lakh gold-
smiths and, according to him, some
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have taken to other profession and
only 2-lakh goldsmiths remain.” Out
of 2 lakh goldsmiths, obviously, by
the lapse of time, during these 6 years,
at least 25 per cent of goldsmiths must
have died—they are between the
age group of 40, 50 and 60 years. A
number of them would have died.
Apart from that, who are the persons
who will, hereafter, be eligible for
being declared as goldsmiths for carry-
ing on the profession of goldsmiths?
Who are these people? They are a
person who, at the commencement
of this Act, is a member of the family
of a certified goldsmith and had been
assisting him in his work as a gold-
smithh for not less than one year.

Those persons, will continue, here-
after, as goldsmiths. Now, let me
give you an example. A goldsmith

has got a family of half a dozen out
of whom one boy is about 18 years
who has been assisting his father for
the last one year. Now, that boy
will be eligible for being declared as
a goldsmith. But his other five sons
who may be of the age of 7, 8 , 10 and
15 years, who have not been assisting
him or who may assist him hereafter,
cannot become goldsmiths at all.
That means it is limited to those per-
sons who have been assisting him,
at the commencement of this Act,
for not less than one year.

Then, even about a person who
have received any loan from Govern-
ment, the idea is to restrict it as much
as possible. . It says:,

“Provided that a certificate granted
to such person shall be cancelled
unless he repays the loan, within a
period of two years from the date
of the grant of such certificate, in
such instalments as the authority
by which the loan was ‘granted may
specify in this behalf;”

The question of the number of years.

does not arise. -After all, it is the
question of his capacity to pay. The
capacity to pay depends on the total
amount of loan that a person has
taken. Supposing a person has been
granted for rehabilitation purpose a
sum of Rs. 5,000, as T understand,
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it was given in Delhi and if you ask
him to repay the amount of Rs. 5,000
in 24 instalments, each instalment
will be of Rs. 200. Obviously, a
goldsmith cannot be expected to pay
back Rs. 200 per month. If the
intention, really, is to see that the
persons are rehabilitated, that they
are enabled to repay the loan, I say,
don’t fix any time-limit but fix a
ceiling on the amount that it should
not exceed Rs. 25 per month. They
should be allowed to pay the amount
at the rate of Rs. 25 per month irres-
pective of the time-limit fixed. If
you increase it by Rs. 5 or so, that is
a different matter. But their capacity
must be taken into account. If you
ask them to pay Rs, 200 per month,
and then say that you have given them
an opportunity but they were not
able to pay, itis meaningless. It is the
easiest way to see that these people
are not rehabilitated.

Then, it says :

“(c) an artisan if he surrenders
his identity card as an artisan;”

He is evading the question. I re-
member, some philosopher was asked,

“What is mind?” He replied, “No.
matter”. When asked. “What is
matter”, he replied, ‘“Never mind”.

The artisan is one who must have
been a goldsmith and a goldsmith
is one who must have been an artisan.
Here, you say :

“A person who belongs to a
category or class to which, in the
opinion of the Administrator, the
certificate may “be granted in the
public interest;’

What is ‘public interest’ is to be
decided by whom? Whether that per-
son belongs to each class, is for the
Administrator to decide. Everything
is left to the sweetwill, arbitrary
decision, of the Administrator who,
I dare say, will certainly function
under the instructions of the Govern-
ment, and the instructions of the
Government can very well be seen
because the intentions are that this
class should be exterminated....
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MR. SPEAKER : The other amend-
ments are also there. You are making
a long speech.

SHRI P. RAMAMURTI : This is
the crux of the whole thing.

MR. SPEAKER : But the others
also would like to say something.
About 20 members have moved amend-
ments. They should also have a
chance.

SHRI P. RAMAMURTI
please extend the time.

MR. SPEAKER : There is no
question of extending the time....

SHRI P. RAMAMURTI : I am
confining myself only to this Clause.

MR. SPEAKER : Mr. Abraham
and others also should get a chance.
They have also moved amendments.

SHRI P. RAMAMURTI : If you
go through this, it will be amply clear
that what is being aimed at is that
excepting the present generation of
goldsmiths, there should be no more
goldsmiths in this country.  That
seems to be the intention. If that is
the intention, I would only ask the
Deputy Prime Minister to change
the title of the Bill and call it as
‘Extermination of Goldsmiths Bill’.
That- would be the best thing.

SHRI K. M. ABRAHAM (Kot-
tayam) : The hon. members have
narrated certain things. I am not
going to elaborate. I move my
amendment No. 239.

Page 25,—
for lines 17 and 18, substitute—

“(b) shall be valid until the death
of the holder, and” (239)

That is, about the cancellation of
the certificate. About the cancel-
lation of certificate, I have to say
one thing. We must not give capital
punishment for a small thing, for
a small criminal action of a gold-
smith. By ‘capital punishment’ I mean
‘cancellation of his certificate’. By
cancelling his certificate, he and his
family would starve. Therefore, other

: Then,
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punishments could be given. There-

fore, ‘sub-clause (2) (b) should read
as follows :—

“shall be valid until the
death of the holder.”

I now come tp amendment 240. I
beg to move: -

Page 25, line 19,—

after “restrictions™ insert—

“not inconsistent with the pro-
visions of this Act,” (240)

That is, the Administrator is given
much power by this Clause. He is
also asked to make rules. My sub-
mission is that any rules that may be
made must be made on the floor of
the House, and this power should
not be given to the Administrator.

I now come to amendment 241, [
beg to move :

Page 25, lines 21 and 22,—
omit ‘“‘for different classes of”’ (241)

I suggest this amendment because
there is only oneclass. They belong
to the same class. We can, there-
fore, omit “for different classes of'.

I now come to amendment 242. I
beg to move :

Page 25—
for lines 23 to 28, substitute—

“(3) A person who intends to
commence, after the commence-
ment of this Act, as a self employed
goldsmith, shall make am appli-
cation, (in such form and on pay-
ment of such fee not exceeding
one rupee) for the issue of a certi-
ficate and the Administrator shall
grant certificate to such applicant.”
(242)

That is, sub-clause (3) may be sub-
stituted by what I have suggested
above. I am not going to explain
this very much because Comrade
Ramamurti has said so much about
that.

As regards amendment No. 243, I
would suggest that now the gold-
smiths are given two years’ time to
repay the amount, I submit that
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this period is not enough. I fully
agree with my hon. friend Shri P.
Ramamurti that a ceiling of Rs. 25 or
30 p.m. should be fixed which the
goldsmith must pay every month.
Or else, those goldsmiths who have
received Rs. 1000 or Rs. 200 would
be obliged to pay Rs. 50 or 60 or 100
p-m. and their families will have to
starve.

Even in Delhi, some six or seven
goldsmiths have been sent to jail.
I can name some of them. Some of
the names are: Kundan Lal, Banarasi
Das, Sangat Singh, Darshan Singh,
Chittaranjan Roy and Sarvan Singh.
These persons have been sent to jail
for not having paid the money in
time. When Sarvan Singh went to
the officer to pay thc money he was
actually sent to the jail. I request
that the goldsmiths should be given
more time for paying back the amount.

In amendment No. 244, I have
suggested that the words ‘one rupee’
may be substituted for the words
‘ten rupees’. The fee now is only
one rupee, but it can be raised to
Rs. 10. It is not necessary to raise
it to Rs. 10. It must be kept at Re. 1
because the goldsmiths belong to a
poor community.

In amendment No. 245, I have
suggested that the phrase ‘the ante-
cedents of the applicant’ should be
omitted.

In amendment No. 246, I have sug-
gested the substitution of the words
‘certificate, by order, in writing,
shall grant the certificate’ in place of
lines 22 and 23. I would strongly
urge that the certificate must not be
cancelled.

far & =Y fiox S ¥ SoEm
IR AT FIQ T AX S FwET
fad & S R & snuEr W
Fwfea s g1 # wwwar g
fie afe ¥ W FEEl W AR T

BHADRA 2, 1890 (S4K4)

.

(Conrrol) Bill 1066

fom s @ &€ emiiEr T @
aRdt §1

I ggem w@EwET §

Page 2_6, line 8, after ‘who’ insert :

“is considered by the Administrator
as competent or holds a certificate
of five years or more that the applicant
is competent to work as a goldsmith
or,,

7 gwmar § 5 gew W A
TG |

M faa § wefafrex 1 afawc
fem M g F ¥ w W AW
g qaerEt o § Aareha @i
™A Fgr T § o —

“On and from the commencement of
this Act the following classes of persons
shall be eligible to apply for the grant
of a certificate, namely :—

(a) a person who,......

(d) a person who belongs to a cate-
gory or class to which, in the
opinion of the Administrator,
the certificate may be granted in
the public interest.

“is considered by the Administrator

as competent or holds a certificate
from an artisan having experience
of five years or more that the appli-
cant is competent to work as a
goldsmith.”



#F gz ot 7w AN ¢ F—
Page 26, line 10, i ‘in the public
interest, gev fauT w7 |

® W N WY ger AT Awfed
I 26 9T AT EWET -
Page 26, line 12, for ‘not’ substitute
¢ also’.
I YT § 98 36 R g

““A person who is engaged as a hired
labourer by a certified goldsmith shall

not be eligible to receive a certificate .

under this section”’.
12.40 HRrs.
[MR. DEPUTY-SPEAKER in the Chair)
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far fFll 00 aufm =Y ar@e A9
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2 faar s wifgw & weEET
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SHRI VASUDEVAN NAIR : I have
my amendments.

MR. DEPUTY-SPEAKER : Let us
finish it before lunch hour.

SHRI VASUDEVAN NAIR : How
is it possible ?

MR. DEPUTY-SPEAKER : Two
minutes each.

SHRI VASUDEVAN NAIR : Then
I do not speak. How is it possible ?

‘We may not speak on all the other clau-

ses, but this clause is very important.

MR. DEPUTY-SPEAKER : It has
been decided that only on this clause
we will have a debate. Then we will
guillotine it. That is decided with the
concurrence of the House.

SHRIS. M. BANERIJEE : When did
the House agree to it ?

MR. DEPUTY-SPEAKER : The
Speaker has told me this ; the House
has agreed.

SHRIS. M. BANERIJEE : Agreed to,
what ? I was in the House, and so
kindly hear me before you give your
ruling. When the hon. Speaker was in
the Chair, the question was raised ;
it was mentioned that we can hurry up
with so many unimportant clauses
and he said that clauses 39, 40 and so on
were very important clauses on which
he said he would give ample time for
discussion. Sir, now you say there is
going to be guillotine. There was
guillotine even in the Joint Committee.
There is going to be guillotine here.
Then we are going to be guillotined
outside by the goldsmiths.
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MR. DEPUTY-SPEAKER : One
hour for one clause is too much.

SHRI VASUDEVAN NAIR : Sir,
let the Minister reply after lunch. Let
him think over the matter carefully and
then come and reply to the debate on
this clause.

My amendments to clause No. 39
are amendments Nos. 9 to 17 and 261
standing in my name and some other
hon. Members. In the first place I
should like to make some observations
regarding my amendment No. 261. It is
not necessary for me now to go over
all the arguments and points made by
the previous speakers on many of the
constitutional points raised against
clause 39. You were drawing the at-
tention of House to the reasonable
restrictions to the profession of gold-
smiths that can be imposed even accord-
ing to the Constitution. But, Sir,
many of my hon. friends in this House
have very eminently and very com-
petently argued against that argument
and I think that any impartial observer
wil! agree that there is a strong case
for reference of this clause to the
Supreme Court. When I asked for a
reference of this clause to the Supreme
Court I had also some precedents
before me. I will draw your attention
to what happened in 1958 when, you
remember, that controversial piece of
legislation by the then Kerala Govern-
ment, the Kerala Education Act, a
draft of it was ‘sent to the Central
Government for its concurrence and
at that time they thought it necessary
to refer it to the Supreme Court even
before the Assembly could pass it.
I should like the Deputy Prime Minister
and Finance Minister not to take upon
himself the responsibility of pushing
through this particular clause and get
into trouble. He says that the Law
Ministry concurred with him and that
he himself is convinced about the legal
validity of this particular clause. It
may be that he also is a lawyer, a legal
pandit, and the Law Ministry might
have concurred with him. But from
all round in this House, even from the
other side, this was questioned. |
should, even at this late stage request
him to take the necessary steps. Either
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the proposal of my hon. friend, Shri
Banerjee can be accepted, that the
Attorney General be summoned so that
we can have some claiifications from
him or, if that is not acceptable, this
can be referred to the Supreme Court.

As far as the other amendments are
concerned, there again we have to make
similar points on-this very clause and
therefore I do not want to take more
time of the House on it. The basic
question is this. We are definitely
opposed to any suggestion to deprive
the goldsmith of his job, of his pro-
fession. Under no condition should
the certificate be cancelled as far as a
goldsmith is concerned. You can give
him any other punishment. Hon.
Members in this House were arguing
that there could be other forms of
punishment when they, the gold-
smiths, indulge in any mal practice.
After all, he is a petty self-cmployed
worker. There are in this country
cases under the nose of this Finance
Ministry and this Government of all
kinds of day light robbery that is going
on where the thieves get away with it.
We know what is happening every day.
The dalals of Jains are engaging them-
selves in foreign exchange swindling and
all kinds of things. What has this
government done to such people ? Has
it sent any such people to jail till now ?

SHRI KANWAR LAL GUPTA :
They are given the benefit of doubt

SHRI VASUDEVAN NAIR : My
hon. friend, Shri Abraham, was reading
out the names of the poor goldsmiths
who were sentenced and sent to jail
for some violation.or other. 1 have
papers with me giving details of the
certificates which have been cancelled on
flimsy grounds by the so-called officers.
If the bureaucrats are given such wide
powers, they will cancel the certificate
of the goldsmith on flimsy grounds and
he will be thrown into the streets.

It is very easy to ask a goldsmith
to take to another profession. We are
speaking from housetops asking and
appealing to them to go in search of
other jobs. 1 would like to ask the
hon. Finance Minister whether
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[Shri Vasudevan Nair]

looking after finance and politics all
these yearc he can change over to
another profession now. Change over
from one profession to another is not
so easy. It is a traditional profession
in which one acquires skill by working
day and night. If you request them
to take to another profession, they
simply cannot do if. If you cancel
their licences and certificates they will
be thrown to the streets .So, under no
circumstances can we agree to a clause
by which their certificates are cancelled.
Any other punishment can be given,
but not this, so far as these poor people
are concerned.

Coming to the loans given to these
poor goldsmiths, what is the govern-
ment worrying about ? The small pit-
tance of Rs. 500, 1,000 or the maximum
of 2,000 that they have distributed to
these goldsmiths when they were in
distress, when hundreds of them had
to commit suicide ? Now like a Shylock
the Government want to get back that
money. The Bill says that if this money
is not repaid within two years then the
licence will be cancelled. Is this such
a heartless government to say that if the
money is not paid back by the poor
goldsmiths' their licences will be can-
celled ? We would like this government
to write off the entire amount given as
loan to goldsmiths. They should not
ask for the repayment of this money.
If they are so particular about their
finances, getting back all the money they
have given as loan, let them think of all
the loans and how they are spending
money.

SHRI UMANATH (Puddukkotai) :
Let them get Tata’s money back.

SHRI VASUDEVAN NAIR : We
are for the write off of these loans but
if the government want to get the money
back, let them recover it by instalments
and not in a Jump sum. This particular
sub-clause should be suitably amended
to give effect to this.

As far as the grant of a certificate is
concerned, if a goldsmith makes an
application for a certificate, he should
be given it rightaway. The Adminis-
trator has no business-to use his dis-
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cretion in this matter. Who are gold-
smiths, it is well-defined ; it is not
difficult to find or verify. In every
State in India they can be recognised
as a particular community. So, If‘ a
person belonging to that community
applies for a certificate, it should be
given. That should be the proper
approach to this problem.  You
should not give too much of powers to
the officers. If they are given discretion,
they will use it against the poor people.
At least that is our experience. So, this
clause should be re-written, if the
government is not prepared to make a
reference to the Supreme Court. If the
reference to the Supreme Court is
accepted, it will save them from further
trouble in future. So, we warn the
Finance Minister that it is better that
he takes this advice at this stage ;
otherwise, there will be more trouble
for him in future.

13 Hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the
Clock

(MR. DEPUTY-SPEAKER in the Chair)’
GOLD (CONTROL) BILL—contd.

SHRI KANWAR LAL GUPTA: On
a point of submission. I will not take
much time. : :

I WERT, AT T T J
T T, A AR qAl F
geF O & ¥ W ¥
FATET A FTO ANEAR Tl A qH-
yr9e FT fear g—

This is an important issue.

MR. DEPUTY-SPEAKER : This
matter was raised in the morning, There

is going to be a Call Attention, I
suppose

s} w4 AW A FE-GEE Y q
Ay AW TR AW g F oW
q Fo-TEA w1 W afew faan
a1, afeT oy aw A AT T
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@ wrE ¥ Wi wdmw A &
v 773 1 famm framn a1 fF
7 & T fAETE, W Wi
Al AT § A1 ¥ W T @
MAT 1 A TR AGT F e
TFT & S T WA § w7 ZErT
Toreat wE OH 9T vET 20 §w
FEAT F A@w § TR FW g o
2 T F uemET a-uTET g A
ART FT AFEATE 3T 45 1AL 2, AMA-
wafaeet #1 &1 12w & Avew @)
fgay o, sm wafaezi w1 W q-
=R AE A1 AT R 21§ A
7T WgRw 7 araAr FEW OfE ¥
Tar fufeezy ama @1 &8 & 3
I/ q¥EL H AR AT FT KTE UM
T W FE TE AT AT F
UE FRAT E3W  UEAH gW H 7F
TR

MR. DEPUTY-SPEAKER : He is
not the concerned Minister.

#ft ®ET WA T@: AfER TR
FE YW AL EET AET AT
™ WWA § A7 Ffww #T —
afe a afrs AT § H7 T A9-
FT FY FT VA & HWEI FT Al
TF  FEET-TRE g—A & 99
wgaArt #aed. for €1 g EEr
ST AT § fF oaw o ¥ oar

’

AN W& AT T & 3 & A4
g e T & sm wAfwdl &0
W1 A A8 faad—ofay s
T AW AT ZEm & oATfEd...
MR. DEPUTY-SPEAKER : You
have stated your case. That is all.
I am sorry this is not the time to raisc
it.

5--3 LSD/68

N W AW A f& o Swo.
Y g BN A Fw-mem fa,
fFT T A A fae

st T eawit ¢ (HTRTATE)
INAT  WERA, AT ATH-INTE @Y
T3 & T vaHEe AT OFE Tgd
Agl g w@r usewR g, dfaqr
99, AT AqqEE A FA
miwE faar, ag ;W0 Ag ...
THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-

BHAG SINGH) : He has not quoted
any rule under which it can be taken
up.

Mr. DEPUTY SPEAKER : Do you
want, after recess, another zero hour ?
This is not proper. There is no rule
unde: which you are permitted to raise
it now.

»t e fag : (@0far): 3T
©TeT HEMmA, WA T AOH UF AT
Ty AT F HAE T AR A
wfygx7 amza 7 wow frar oot fF
FpEarafear F av § A1 TIATHER
g 78 &3 ¥ A ¥ AAT wEmg
T WTHT AT |
DR. RAM SUBHAG SINGH :
Therc is nothing new.

] wEAT WS AT AT FEAL
i F oA ®1 fvgnNT F &
®E A A AT F=-—WT THE TAIA
Faqr Jf &7
DR. RAM SUBHAG SINGH : All,

this was discussed yesterday and day
before yesterday.

MR. DEPUTY-SPEAKER : There
is nothing new.

SHRI KAMESHWAR SINGH :
This is what Co!. Gyali who is the
Chicf of the Staff of the Swiss arimy
says :
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“Col. Gyali who was addressing
the Foreign Affairs Committee of
both the Houses of Parliament
said that Intelligence Reports indi-
cated there was some danger that
Rumania too would be invaded.”

JAOOT MR, TART AMEd,

THF A " FAE
MR. DEPUTY-SPEAKER : It ha:

nothing to do withfthat. The speaker
gave a hearing and he said that Govern-

ment, from time to time, if thore is any .

important developmeat, may make a
statement.

Wt wavaw fag o v werRw,
F aq o WY gW F FAAT =fET

ot wEY AR AT T4 AR _
% & ag =g om 7 wmETTaTAl
FATH 2EAT T

SHRI V. KRISHNAMOORTHI
(CUDDALORE) : We are discussing
in Parliament very important issues
which are not propagated to the people.
People do not know what we are dis-
cussing. | do not know whether the
Government has got a conspiracy to
shut out what is going on here, without
telling it to the press. That is why
they are not interested to end the press
strike. | charge the Government here.

SHRI MORARII DESAL : He says,
theire is a conspiracy of the Government.
There seems tc be a conspiracy to take
the time of the House and not to allow
the Housé to carry on its business.
I do not know what this kind of atti-
tude is.

SHRI KAMESHWAR SINGH :
They are in league with the employers.

. SHRI V. KRISHNAMOORTHI :
If Government want to end th: strike
they can easily do that. But they are
not prepared 1o do it during the session
of Parliament.

MR. DEPUTY-SPEAKER : Now,
we shall take up clause 39. The hon.
Minister.

SHRI SURAJ BHAN rose -
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MR. DEPUTY-SPEAKER :1 shall
give him an opportunity later. We have
already spent an hour on this.

SHRI SURAJ BHAN : That is not
my fault.

MR. DEPUTY-SPEAKER : 1 shall
give him an opportunity in the third
reading.

SHRI SURAJ BHAN :
against this.

MR. DEPUTY-SPEAKER : | shall
give him an opportunity later if he
likes.

I protest

Wt @ WA I wEEd,
AZFTOE WIS 912w At
A7 foedl wwEeewwE @ W1 ZH
TN A E T AR T AT R
LR Ol

frar ow few ®, @ W

T FAAT
AT FIAT |

9T F sirERE T ST TET.E
Fars 39(2) (@) #w fmar gam

*shall be valid until the death of the
holder, or the cancellation, thereof,
whichever is earlier’

afe a9 w18 AT ITHE AfzfEEz
F1 & wa A ¥ oawa g

 ® @ g wWEW  fF owmw um

feferfamem fas wiee forg & fan
& |t oy 7 o )o@, A
Tfaar v Afefede @ $fam zan
g ¥ FTA K TUE § @Al
g oawAr ¥ femA & A 9T e
aERAY AT @A A0 S #rar
fafma € 2 3987 % gm wfus
ot w7 fag= smar g a s AfefE
¥z #fm ¥ 3 TmE FAm
yIT IR AT oAAT S A1 ¥ oAFA
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a -

g1 vs wEAHE @A OBy v
g ar gat ofamee fRm @ W% €
BIATEY IAET o At T A fasr
fean smar & w=fE 7@ W W T
IqF WG & & feE © &) W®
WA & sfaa g, TEET =iw Al
femr s

IUAY AEIRA, ¥ 39(2) ()
M TR B
‘may contain such conditions,
limitations and restrictions, as the
Administrator may think fit to im-
pose and different conditions, limi-
tations and restrictions may bc im-
posed for different classes of certified
goldsmiths.”

g uesfafimer &1 fewer &
A7z 7 wfuwe fauw wE 5 ag
A1 W =WTE FT A1 TAA ALY AWE-
Tz 13 & fF o= e
F TT W.T not inconsistent with
the provisins of this Act, agr feu smar
aifF #7 & ¥7 W I faw &
It gfaww § I Sfaww w7
FE a@ 7 & A Av-ERl & faw
afasw s@+ 3|

|E AA & A1 wfaaw @ IEE
g fedy AT wHT #1 0ATS
&Y fear snam, sa®1 Afxfese T8
famr @dwm 1 & wwer § oag st
A g qa @w oF1 W vAm
e s e

% gz gfaww § f& s
fFd1 7 <1 @ § d=wT qTN FAT
frg wgf fem a1 s@ar Afefese
#few & wramr ) " Arfan e
T 917 gnT wmm F§t e g o
@A W IAET ATARAT 60 AT
o WEIA &r g A1 AT WA K
& 9FT & st w9 F7 A

w2 3
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faq #77 gEa ag § fF 500
%o A% AT AT F7 T fgn &
I FI KT EH X TA A
vz § fdax fear s oafem
AT 25 ®o [ AfuF FT UF TIA-
T FEY gwr =nfgw

q% sfafem zad i, 3@ ™o
a+ #n. wiefed= | @ T g,
§ #wAGT § IW FAW UF rA
@ & wfew

MR. DEPUTY-SPEAKER : Now,
the hon. Minister. Hc has also got five
amendments.

SHR1 MORARJI DESAI : I have
moved them already. They are only
of a clarificatory nature.

SHR!1 V. KRISHNAMOORTHI :
They only substitute the Defence of
India Rules.

SHRI MORARII DESAL : They are
thei= in order to see that it is brought
in line properly. There is nothing e¢lsc
in it.

It has been argued that Government
want to exterminate the class of golds-
miths. There cannot be a wilder argu-
ment than this.

SHRI V. KRISHNAMOORTHY :
They had not donc any harm to him.

SHRI MORARJI DESAI : I do not
want to cxterminate goldsmiths. How
can they be exterminated ?

SHRI V. KRISHNAMOORTHI :
He has donc more harm to them.

SHRI MORARIJI DESAIL : Cven'if
1 succeed completely in seeing that no
gold is smuggled in this country, as |
have said already, Rs. 150 to 200 crores
worth of jewellery will always be re-
made or will be brought into thc mar-
ket for other purposes, and theicfore,
the goldsmiths will always be there.
So, there is no question of exterminating
goldsmiths.

SHRI SRINIBAS MISRA : He is not
killing them now but he will kill them
after ten years.
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SHRI MORARIJI DESAI : At pre-
sent, the number of goldsmiths is about
2} lakhs. but it will go up to 5 lakhs as
a result of the new provisions that have
been made and the concessions that
have been given. If anybody wants 10
come into this he can come in. and the
number will go up to five lakhs. There is.
therefore. no question of the number
decreasing.

Then. there is the question of the son
of a goldsmith not being allowed under
.the Bill as it is. There also, sub-clause
(d) provides for this, and we shall make
provision if it becomes necessary to s
that this class of people could be
brought in, if we find that the number
is getting lessened. [ am not interested
in getting the number lessened or in
extermination.

SHRIS. XAVIER (TIRUNELVELI):
1 want that the restrictions on thc
goldsmiths should be removed. Why
should there be so many restrictions?

SHRI MORARIJI DESAI: Sub-
clause (d) reads thus :

“a person who belongs to a
category or class to which, in the
opinton of the Administrator, the
certificate may be granted in the
public interest.”.

The amendment which has been
moved seeks to restrict it only to onc or
two classes. Instead of that. if it can be
left like that, we can provide for
newcomers and to other people ; all
this can be done according to the
requirements and necessity. Therefore,
there is no question of the number
lessening.

SHRI KANWAR LAL GUPTA :
What is the provision for newcomers?

SHRI MORARIJI DESAI : If some
hon. Members want to suspect the
Government of evil intentions, how am
1 going to satisfy them ? Of course,
it is impossible to satisfy them.

SHRI KANWAR LAL GUPTA :
What is the provision for newcomers
in this ?

SHRI MORARIJI DESALI : There are
provisions. 1 have said that artisans

AUGUST 24, 1968

(Control) Bill 1084

can come in and others could also
come in. If there is necessity, we can
allow more persons to come in under
sub-clause (d). This will bring in a new
class of people if it becomes necessary.
If we find that it.is necessary to have
more poeple we can Certainly introduce
this kind of thing and that will also be
notifizd, and so it is not a question
of any hole-and-corner method.

Of course, the administrator can
only make rules not in:onsistent with
the provisions of this Act. He cannot
make any rules or issue any orders
which are inconsistent with this.

Then, the question has been raised
about entry 52 in the Union List.
My hon. friend is a very able lawyer.
it seems, and I have great respect for
his legal acumen, but I cannot agre: in
everything that he puts forward in this
House. Perhaps, outside, he might be
very reasonable and if | talk to him
he may even accept what | say.

SHRI SRINIBAS MISRA : What
is the answer ?

SHRI MORARIJI DESAL : 1 am just
giving the answer. [If he has patience
as | had with him. I am quite surc that
he will see the answer, and I shall give
it to him properly. Entry 52 of the
Union List empowers Parliament to
undertake legislation relating to in-
dustries, the control of which by the
Union is de:lared by Parliament by
law to be expedient in the public
interest. Parliament has by section
2 read with the First Schedule of the
Industries Development Act. 1951 dec-
lared inter alia that it is expedient in
the public interest that the Union should
take under its control the industries in
the following head and subheading
namely : ‘Non-ferrous precious metals
including gold and silver and their
alloys’.  Parliament has. the:efore,
legislative competence to undertake
the proposed legislation. My hon.
friend lost sight of this and that was
why he had brought up that point.
His point would have been valid if this
werc not there, but probably he did
not see it and. therefore, he had made
that point.
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SHRI SRINIBAS MISRA : There,
the hon. Minister is right.

SHRI MORARIJI DESAI : Parlia-
ment has also competence by virtue
of the provisions in entry 33 of the
Concurrent List to undertake legislation
relating to trade and commerce in and
production, supply and distribution of
the products of any industry where the
control of such industry is declared by
Parliament by law to be expedient in the
public intcrest. Since the control of
the industry relating to precious metals
including gold and silver and their
alloys has been declared by Parlia-
ment by law to be expedient in the
public interest, Parliament has legisla-
tive competence to undertake legisla-
tion with regard to the trade and com-
merce in and the production, supply
and distribution of gold.

The Bill also contains an enabling
provision empowering the adminis-
trator to regulate the prices of gold.
This subject-matter is relatable to entry
34 of the Concurrent List. As such,
Parliament has legislativ: competence
to undertake the legislation.

There is no specific provision in the
Bill which impinges on moneylending
or moneylenders. The subject-matter
of the Bill does not make any encroach-
ment on the power of tho State legis-
latures to ‘egislate with regard to
moneylending or moneylenders. The
Bill, however, contains provisions pro-
hibiting persons from obtaining loan
on the hypothecation, pledge, mort-
gage, etc., of gold. These provisions
amount to reasonable restrictions on
the fundamental right of a person to
acquire, hold and dispose of gold and
as such, are protected by clause (5)
of articlc 19 of the Constitution.

The Bill also prohibits the possession
of primary gold by persons other than
licensed dealers and refiners and im-
poses reasonale restrictions on the
right of a person to acquire any article
or ernament. Thesc provisions aro
reasonable restrictions. in the interest
of the general public. on the exercise
of the rights to acquire, hold and dis-
pose of property. conferred by article
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19(1)(f) of the Constitution, and as
such, they are relatable to clause (5) of
article 19 of the Constitution.

The Bill aslo contains provisions
for punishment for the contravention
of its provisions. Thesc matters are
relatable to entry 93 of the Union List
and as such, Parliament has legislative
competentce to undertake the legista-
tion.

The Bill specifies certain limits upto
~which holdings of gold are exempt
from declaration. But those exemption
limits do not app'y to a licensed dealer
or refincr.  The Bill requires a licensed
dealer or refiner to make a declaration
s to the catire quantity of his personal
holdings of gold. This distinction
between an ordinary citizen and a
licensed dealer or rcfiner is based on the
objectives sought to be achieved by the
Bill and, therefore. amounts to a
reasonable classification. There Bill
does not make any distinction betwecn
the persons falling within the same class,
namely, licensed dealers and refiners.
There i¢ thus no discrimination within
the class. As such, the propos:d pro-
visions cannot be regarded as militating
against the provisions of articic 14 of
the Constitution.

Entries 52 and 93 of the Union List
and entries 33 and 34 of the Con-
current List oxtend to the State of
Jammu & Kashmir and as such, there is
no Constitutional difficulty with regard
to the applicability of thc proposed
Bill tothe State of Jammu & Kashmir.

Thercfore, it will be seen that Govern-
ment have very carefully considered
the lcgal position. . ..

SHRI SRINIBAS MISRA :
clarification. . ..

SHRI MORARJI DESAI: I am not
going to cater into a great disputation
in this matter. I would say this that
my hon. friend is entitled to his opinion.
I have no quarrel with him on that,
but Government certainly is entitled to
its own opinion. This is the definite
opinion of Government that there is
no infringement of the Cons'itution
at all in this matter. .(Mnterruptions).

One
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It has been the ruling of the Speaker
several times here that the question
of Jaw cannot be decided here. and
you also cannot give a ruling on the
Constitutional difficulty. Recently it
has been also decided by the Supreme
Court that the Speaker cannot do that.
Therofore, all these matters are very
clear.

1 have explained the major objections
in this matter and 1 oppose all the
amendments except the Government
amendments 255 to 259 which I have
moved.

MR. DEPUTY-SPEAKER : [shall
now put all the amendments together
except the Government amendments. .

SHRI SRINIBAS MISRA : No»
Sir.  One by one. '
MR. DEPUTY-SPEAKER : If you

choose one amendment to be put sepa-
rately, I can permit, but if you want all
the amendments to be put separately.
then more than one hour will go on
this.

SHRI SRINIBAS MISRA: My
amendment, amendment 67, may be
put specifically. Then we will also
press for division on the whole Clause.

SHRI S. M. BANERIJEE : | would
press for a division on my amendment.
amendment 260. . ..

MR. DEPUTY-SPEAKER : Now I
shall put Mr. Srinibas Misra's amend-
ment, amendment 67. to the vote of the
House.

Amendment No. 67 was put and naga-
tived.

SHRI S. M. BANERJEE : | would
like to divide the House on my amend-

Division No. 18]
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ment. The Attorney General should
be summoned. He says, ‘reasonable
1estrictions”. | do not consider his
legal opinion to be final. If there is
a difference of opinion between this
side and that side,, the best course
would be to get clarified certain things.

MR. DEPUTY-SPEAKER : I will
put your amendment separately. What

I suggest is that at the end we shall
have it for the whole Clause.
SHRI S. M. BANERJEE : 1 want

a division on my amendment No. 260.

MR. DEPUTY-SPEAKER : The
question of constitutionality had been
gone into. This can be put to a voice
vote.

SHRI S. M. BANERIJEE : No, Sir.
This is not an amendment to a parti-
cular clause. We want to hcar the
Attorney General of India on ‘reasona-
ble restriction’. .. .(Interruptions).

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : We also want a
division on the whole clause at any
time you fix because it is a very im-
portant clause.

MR. DEPUTY-SPEAKER : 1 think
I can put all the other amendmeats
together to the vote of the House.
Now, the question is :

“That this House recommends to
the Government that Attorney Gene-
ral of India be summoned to address
the House to clarify certain Consti-
tutional points in respect of clause 39
including the question of reasonablce

restriction.”  (260) :
The Lok Sabha divided.
[14.31 hrs.

"AYES

Abraham, Shri K. M.

Ad chan, Shri P. C.
Banerjee. Shri S. M.
Behera, Shri Baidhar
Bharti, Shri Maharaj Singh
Deb, Shri D. N.

Esthose. Shri P. P.
Fernandes, Shri George

Gowder. Shri Nanja
Gupta, Shri Kanwar Lal
Jha, Shri Shivh Chandra
Kandappan, Shri S.
Krishnamoorthy, Shri V.
Kushwah, Shri Y. S.
Lakkappa, Shri K.
Madhukar, Shri K. M.
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Mangalathumadam, Shri
Misra, Shri Srinibas
Mody. Shri Piloo
Mohamed Immam. Shri J
Molahu Prasad. Shri
Muthusam:. Shri C.
Nair, Shri Vasudevan
Nihal Singh, Shri
Parmar, Shri D. R.
Patil. Shr' N. R.
Ramamurthi. Shri P.
Ramani, Shri K.

Agadi. Shri S. A.
Arumugam, Shri R. S.
Bhandare. Shri R. D.
Chandrika Prasad. Shri
Chavan, Shri D. R.
Das. Shri N. T.
Dasappa. Shri Tulsidas
Deoghare. Shri N. R.
Desai. Shri Morarji
Dhillon, Shri G. S.
Dwivedi. Shri Nageshwar
Ganesh. Shri K. R.
Gavit, Shri Tukaram
Heerji Bhai. Shri
Himatsidgka. Shri
Jadhav. Shri V. N.
Kasture, Shri A. S.
Katham, Shri B. N.
Kinder Lal, Shn
Kotoki. Shri Liladhar
Kripalani. Shrimati Sucheta
Kureel, Shri B. N.
Laskar. Shri N. R.
Mahadeva Prasad. Dr.
Mandal. Dr. P.
Muarandi. Shn

Master. Shii Bhola Nath
Mohammad Yusuf, Shri
Naidu. Shri Chengalraya
Pandey. Shr. Vishwa Nath
Pant, Shri K. C.
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Ramji Ram, Shri

Sequeira, Shri

Sharda Nand. Shri

Sharma. Shr: Beni Shanker
Sharmu. Shri Yogendra
Shastri, Shri Raghuvir Sigh
Shivappa, Shri N.

Singh. Shri J. B.

Sundar Lal, Shri J.

Suraj Bhan, Shri

Tyagi, Shri O. P.

NOES

Paokai Haokip, Shri
Parmar, Shri Bha'jibhai
Partap Singh, Shri
Parthrsarathy. Shri
Patil, Shri Deoiao
Pramanik. Shri J. N.
Raj Deo Singh, Shri
Rajasekharan, Shri
Ram Dhani Das, Shri
Ram Sewak. Shri

Ram Subhag Singh, Dr.
Rao. Shri J. Ramapathi
Rao, Shri Thirumala
Rao. Dr. V. K. R. V.
Roy, Shri Bishwanath
Saigal, Shri A. S.
Sambasivam. Shri
Sanghi, Shri N. K.
Sarma. Shri A. T.

Sen, Shri Dewaipayan
Sen. Shri P. G.
Shambhu Nath. Shii
Shankaranand, Shri B.
Sheo Narain, Shri
Sher S ngh, Shri

Sheth, Shri T. M.
Shukla. Shri S. N.
Siddayya, Shri

Sinha. Shri Mudrika

Sinha. Shri R, K.
Snatak, Shri Nar Deo

1090
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Sonmar, Dr. A. G.
Supakar. Shri Sradhakar
Sursingh. Shri

MR. DEPUTY-SPEAKER
result* of the division is :

Ayes 39 ; Noes 68.
The motion was negatived.

MR. DEPUTY-SPEAKER: Amend-
ments Nos 239 tc 242 aie same as
amendments Nos. 9 to 12. | will now
put all the other gmendments ex-
cluding the Government amcndmants
to the vote.

. The

Amendments Nos. 9 1o 17. 70, 137
204. 205, 228 ro 231 anfl 261 were pui
and negatived.

MR. DEPUTY-SPEAKER : I will
now put Government amendnent
Nos. 255, 256, 257, 258 und 2359—
five in all —to the vote of the House
together.

The questton is :

Page 25. after line 31. insert--

Division No. 19]
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Tula Ram, Shri
Venkatasubbaiah, Shri P.
Vyas. Shri Ramesh Chandra

“(a) a person who had been
carrying on business as a goldsmith
for more than a- year immediately
before the commeéncement of Part

X11-A of the Deferce of India Rules.
1962 ;" (255)

Page 25. linc 32 for *(a)” substitute
“(b)” (256)

Page 25, line 36. for “(b)” substitute
() (257)

Page 26, line 6. for “(c)”
“d)” (258)

Page 26, line 8, for “(d)” substitute
“(e)” (259)
The motion was adopied.

MR. DLEPUTY-SPEAKER :
question is :

substitute

The

“That clause 39. as amended.
stand part of the Bill.”

The Lok Sabha divided:
[14-37 hrs.

AYES

Agadi. Shri S. A.
Arumugam. Shri R. S.
Bajpai. Shri Shashibhusan
Bhandare. Shri R. D.
Chandrika Prasad. Shri
Chavan. Shri L. R.
Das. Shri N. T.
Dasappi. Shri Tulsidas
Deoghate, Shri N. R.
Desai. Shri Morarji
Dhillon. Shri G. S.
Diwvedi. Shri Nageshwar
Ganesh. Shri K. R.
Gavit, Shri Tukaram
Heerji Bhai, Shri
Himatsingka Shri

Jadhav. Shri V. N.
Kasture, Shri A. S
Katham, Shri B. N.
Kedaria, Shri C. M.
Kinder Lal, Shri
Kotoki. Shri Liladhar
Kripalani, Shrimati
Sucheta
Kureel. Shri B. N.
.askar, Shri N. R.
Mahadeva Prasad, Dr.
Mandal, Dr. P.
Marandi. Shn
Master. Shri Bhola Nath
Mechta. Shri Asoka
Melkote. Dr.’

*The following Members alse recorded their votes :—

AYES :

Sarvashri M. Meghachandra and K.P. Singh Deo.

NOES : Shri G. S. Mishra and Shrimati Tara Sapre.
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Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimathi
Naidu, Shri Chengalraya
Pandey, Shri Vishwa Nath
Pant, Shii K. C.
Parmar, Shri Bhaljihhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri S. B.
Pramanik, Shri J. N.
Raj Deo Singh, Shri
Rajasekharan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
*Ramji Ram, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Roy, Shri Bishwanath
Saigal, Shri A. S.
Sambasivam, Shri
Sanghi, Shri N. K.

Abraham, Shri K. M.
Adichan, Shri P. C.
Banerjee, Shri S. M.
Behera, Shri Baidhar
Bharti, Shri Maharaj Singh
Chandra Shekhar Singh, Shri
Deb, Shri D. M.

Esthose, Shri P. P.
Fernandes, Shri George
Gowder, Shri Nanja
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Kandappan, Shri S.
Krishnamoorthi, Shri V.
Kushwah, Shri Y. S.
Lakkappa, Shri K.
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Sapre, Shrimathi Tara
Sarma, Shri A. T.

Sen, Shri Dwaipayan
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaianand, Shri B.
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shukla, Shri S. N.
Siddayya, Shri

Singh, Shri D. N.
Sinha, Shri Mudrika
Sinha, Shri R. K.
Snatak, Shri Nar Deo
Sonar, Dr. A. G.
*Sundar Lal, Shri J.
Supakar, Shri Sradhakar
Sursingh, Shri

Tiwary, Shri D. N.
Tula Ram, Shri

Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Vyas, Shri Ramesh Chandra

NOES

Madhukar, Shri K. M.
Mangalathumadam, Shri
Meghachandra, Shri M.
Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed Imam, Shri J.
Molahu Prasad, Shri
Muthusamy, Shri C.
Nair, Shri Vasudevan
Nihal Singh, Shri
Parmar, Shri D. R.
Patil, Shri Deorao

Patil, Shri N. R.
Ramamurthi, Shri P.
Ramani, Shri K.

Satya Narain Singh, Shri
Sequeira, Shri
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Sharda Nand, Shri
Sharma, Shri Beni Shanker
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Shivappa, Shri N. '

MR. DEPUTY-SPEAKER : The
result* of the Division is : AYES : 79 ;
NOES : 43. )

The motion was adopted.

Clause 39 as amended, was added
to the Bill

MR. DEPUTY-SREAKER: We have
already exceeded the time -allotted
by one hour. Already nine hours are
over. After all that has been said and
done so far, I do not think there is any
chance by your arguments to convince
the Minister.

SHRI KANWAR LAL GUPTA :
Sir, I strongly object to this. He is a
very reasonable man.

Mr. DEPUTY-SPEAKER : He is
reasonable but your arguments may be
flimsy. Therefore, T will put all the
clauses together.

SHRI SRINIBAS MISRA : He can
hear our objections.

MR. DEPUTY-SPEAKER : He has
definitely heard every objection in-
cluding your legal objections. He has
also taken the trouble to reply to them.
I have extended the time by one hour.
I also promise that for whatever ob-
jections you may have I will give some
time in the Third Reading.

SHRI SRINIBAS MISRA : There
may be some amendments.

MR. DEPUTY-SPEAKER : I can-
not help it.

SHRI S. M. BANERJEE :

Sir, is
that your final decision?
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Singh, Shri J. B.

Suraj Bhan, Shri

Thakur, Shri Gunanand

Tyagi, Shri O. P.
Viswambharan, Shri P.

MR. DEPUTY-SPEAKER : Yes. 1
will put all the clauses from 40 to 117
together. This time will be- usefully
spent on the Third Reading.

SHRI KANWAR LAL GUPTA:
Sir, then we want to stage a walk out
against this decision on your part.
What is the use of sitting here if you do
not give us a chance to express our
views on these clauses ?

SHRI SRINIBAS MISRA : After
all the clauses are accepted, even if we
say something in the Third Reading
the clauses cannot be amended.  Let
the Minister say that he has considered
all the amendments if he is not going to
accept any of them.

MR. DEPUTY-SPEAKER : You
had enough opportunity in the Joint
Committee. = The amendments had
been before the Minister for such a
long time. 1 think he must have consi-
dered every amendment.

He has considered every amendment.

'SHRI V. KRISHNAMOORTHI :
Let him get up and say that he will not
accept any amendment.

MR. DEPUTY-SPEAKER : No,
that is not possible.
SHRI PILOO MODY : Let him

say “I will not accept them”.

Mr. DEPUTY-SPAKER : He has
said just now that he has considered
every amendment.

SHRI MORARIJI DESAI : I have
seen all the amendmients. I -have gone
through all of them as also the clauses.
Otherwise, how could 1 function here?
I cannot accept any of them.

MR. DEPUTY-SPEAKER : 1 will
put all of them to. the vote now.

*The following Members - also recorded their votes.
AYES : Sarvashri -Paokai Haokip and K. P. Singh Deo."
NOES : Sarvashri Ramji Ram and J. Sundarfal.
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SHRIMATI SUCHETA KRIPA-
LANI: Before you put them to
vote, may [ ask for some clarification ?
I am not moving my amendments or
making a speech.

MR. DEPUTY-SPEAKER : I am
sorry, if 1 accommodate her, 1 will
have to give opportunities to others
also. Now the question is :

“That clauses 40 to 177 stand part
of the Bill”

The motion was adopted._

Clauses 40 to 117 were added_lo the
_Bill .

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SRINIBAS MISRA : Sir,
this cannot be done. Because, first of
all, the amendments have to be put to
the vote. '

MR. DEPUTY-SPEAKER : But
they have not been moved. Whenever a
clause is taken up for consideration, all
the amendments are moved and then
consideration takes place. Then the
amendments are put to the vote. Here
they have not been moved.

SHRI SRINIBAS MISRA : We have
given notice of our amendments.

MR. DEPUTY-SPEAKER : They
have to be moved formally when we
reach the clause.

SHRI S. M. BANERJEE : Sir
I rise on a point of order.

SHRI SHEO NARAIN (Basti):
He was a member of the Joint Com-
_ mittee. What has he done. there ?

SHRI S. M. BANERJEE : Sir,
sometimes I feel that insanity is not a
disqualification for membership of this
House.

SHRI J. B, KRIPALANI (Guna):
Both are in the same boat. :

SHRI S. M. BANERJEE : My point
of order is this. We have beén able to
move amendments only up to clause 39.
Even though - Shri Vasudevan - Nair,

_Shri Srinibas Misra, myself and’ many
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other Members who have given notice
qf amendments are present here phy-
sically, we are not allowed to move our
amendments on the ground that there
is shortage of time. Also, you want
to give more time for third reading
than for amendments which is very
extraordinary. We could have been
allowed to move the amendments.
Then they hon. Minister could have
risen immediately and said “I do not
accept any of the amendments because
it is not a feasible proposition” or some
other reason. He has not said ‘so.
You have put the entire clauses to vote.
You have forgotten to put clause 1 and
the Enacting Forumula to the vote.

"MR. DEPUTY-SPEAKER : I have
already done it. '

SHRIS. M. BANERJEE: Very good.
I thought you had forgotten it. Anyhow,
the hon. Minister says that he will not
accept any amendments. We have
laboured on these amendments. There
are 262 amendments and, to be very
frank, all this is a waste of paper and
Government money. We have wasted
all our energy. Can the clauses be put
to vote without putting the amend-
ments to vote ?

SHRI MORARIJI DESAI : May 1
cite rule 291 ? It says :—

“At the appointed hour, in ac-
cordance with the Allocation of Time
Order for the completion of a patti-
cular stage of a Bill or other business,
the Speaker shall forthwith put every
question necessary to dispose of all
the outstanding matters in con-
nection with that stage of the Bill
or other-business.”

SHRI S. M. BANERJEE : Was it
announced ? :

SHRI SRINIBAS MISRA : Did we
follow that rule ? What does it say ?
It says that every question must be put.
Is it not a question before the House
whether the amendments be accepted
or not ? It is a question.

MR. DEPUTY-SPEAKER : You
study the procedure. 1 will cxplain.
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SHRI SRINIBAS MISRA : There is
another fundamental thing. What
are we ? We represent some people.
How can you shut out the amendments
so that it will be known that we did
not move them ?

SHRI P. RAMAMURTI : Instead
of spending so much time arguing this
question, the Chair can just say, “I put
all these amendments togethd®”, take a
vote and dispose of them. Why waste
time over this ? It is a simple procedure
so that the satisfaction of having moved
the amendments is there.

MR. DEPUTY SPEAKER : The
procedure is very clear. Whatever
amendment has been given notice of
has been given careful consideration
by the Finance Minister. He has
already said that. If I have to allow
about 200 amendments to be moved
and disposed of, half an hour or more
would have gone just in moving and
rejecting them.

SHRI PILOO MODY :
to vote all together.

MR. DEPUTY SPEAKER : How
can I do that ? Every clause has sepa-
rate amendments. Thereis no provi-
sion for putting all the amendments to
various clauses together to vote.

SHRI VASUDEVAN NAIR : This
is our right ; this is our sacred right.
We have prepared the amendments to
clauses with great labour and if half
an hour is needed to dispose of them
you have to take that half an hour. I
should move the amendment to the
particular clause, say clause 40, you
should put that amendment to vote,
dispose of it, then put the clause itself
to vote and proceed like that. You
cannot shut us out like that. It is very
unfair. It should be on record.

MR. DEPUTY SPEAKER: That pro-
test has come too late.

SHRI VASUDEVAN NAIR : You
try to console. us by saying that the*
Finance Minister has gone through
all the amendments. That is no conso-
lation. This should at least be on
record that these amendments were
moved by Members and were rejected

Put them
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by the House. That is the point.
We do not want to make speeches ;
we only want to move the amendments.

MR. DEPUTY SPEAKER : The
third-reading time is being wasted.
I cannot reverse the process. When I
said, “I will apply the guillotine™,
I followed the procedure laid down.
At that time if you had raised this
objection, I would have followed it.
Nobody raised it then.

SHRI S. M. BANERJEE : What was
the time fixed for guillotine ?

.MR. DEPUTY SPEAKER: 8 hours
were allotted. We have already ex-
ceeded 9 hours.

SHRI S. M. BANERIJEE : The spe-
cific time should be fixed for guillotine.

SHRI PILOO MODY : If you are
going to use that as an excuse, we will
have to protest because at no time did
you give any of the Members over here
a chance to express their opinion.
In spite of all the noise that was going
on, you...... (Interryption)

MR. DEPUTY SPEAKER : Who
made the noise? You made the noise
and not this side.

SHRI PILOO MODY : Whatever
side it is, without giving a chance to
Members to protest and to put forward
their legitimate demand, you have done
that. I think, you should consider

.that particular vote as null and void.

MR. DEPUTY SPEAKER : That is
not possible. The Finance Minister.

SHRI MORARIJI DESAI : Sir, 1
move :—

“That the Bill, as amended, be
passed”

SHRI PILOO MODY : You have
denied us an opportunity.

MR. DEPUTY SPEAKER : Motion

moved :

“That the
passed.”

SHRI VASUDEVAN NAIR : We
protest against this and we walk out,

Bill, as amended, be
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SHRI S. M. BANERJEE : We give
amendments and we are not allowed to
move them even. (Interruptions)

SHRI VASUDEVAN NAIR : This
is not a joke !

SHRI S. M. BANERJEE : This can
only happen with the Finance Minister
.. . .(Interruptions)

Shri Vasudevan Nair and some
other Hon. Members then left the
House

MR. DEPUTY SPAKER : Order,
order.

SHRI K. P. SINGH DEO (Dhen-
kanal) Mr. Deputy-Speaker,
Sir, I have been hearing the Finance
Minister for the last four days. With
your permission, I would like to quote
a Resolution adopted by the Parlia-
mentary Board of the Swatantra Party
as far back as in January, 1963 which
still holds good and has a great signi-
ficance. 1 quote :

“The Parliamentary Board of the
Swatantra Party is of the view that
the new regulations for the control
of gold are economically unsound
and not calculated to further the
purposes for which they are stated to
be devised. Since the inflationary
policies of Government and the
consequent high level of prices are
the basic cause of the smuggling and
hoarding of gold and since the price
of a commodity like Gold is linked
with the general level of prices
in the country, the Board fears that
the attempt at control quite apart
from creating fear of expropriation,
inflicting harassment on large num-
bers of people of moderate and small
means and depriving an important
class of artisans of their livelihood,
will push the precious metal under-
ground and deprive the small traders
and the agricultural population of
an important source of credit. The
Board disapproves of any operation
at present against gold being held
by the common people which has
been the ultimate reserve of the
country’s economy throughout his-
mry‘” .

1890 (SAKA)  (Control) Bill 1102

Even after this, repeated advice,
good, sound and sane advice from these
benches along with iy friends from
other Opposition parties has fallen on
deaf ears of the Government and also
on the Finance Minister because of his
closed and frigid mind and having an
overbearing attitude that whatever
he prescribes for the country is good
and whatever the Opposition says is
wrong.

‘What were the aims of the Gold Con~
trol Bill ? Firstly, it was to stop smug-
gling. Well, daily, there are reports of
smuggling and, more recently, the
Minister, in reply to an Unstarred
Question of mine, said that an Air
Hostess at Palam was caught red-
handed smuggling gold.

Secondly, it was to prevent drain of
precious foreign exchange. The fallacy
of that has been ably proved by my
hon. colleague, Mr. Dandekar, in his
speech, that the drain was already
there due to wrong economic policies
of this Government and that by having
this Gold Control Order has not stop-
ped it.

Thirdly, it was to check the price of
gold which is still rising and, fourthly,
it was to bring out the hoarded gold.
This was something to make illegal
acts into legal ones.

All these objectives which were sup-
posed to be achieved have miserably
failed. Instead of that, untold hard-
ship, frustration and unemployment
have been the result to the self-employed
section of artisan population who have
been thrown to the wolves.

Sir, day before yesterday, the Finance
Minister said that, to his knowledge,
only 17 suicide deaths have occurred
due to this. I am not interested in
statistics but, in the ultimate analysis
of the human factor involved. Well,
here is a resolution signed by Shri
Krushna Mahapatra the President of
the Swarankars of Dhenkanal, Orissa,
and seconded by Shri Udayanath
Mahapatra, which claims that there
are more than 200 Swarankars who have
committed suicides. With your per-
mission, Sir, I would liketo place it on
the Table of the House.
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MR.DEPUTY-SPEAKER : You
have quoted it.

SHRI K. P. SINGH DEO : I would
like the Minister to enquire into it.

MR. DEPUTY-SPEAKER : He has
taken note of it.

SHRI K. P. SINGH DEO : Every-
time, the policies of this Government
fail, the people are asked to sacrifice
or to tighten their belts and they are
penalised. Now, 80 per cent of the
population who belong to the rural
sector are being asked to give up their
basic security and their rural credit
system, that is, gold.

Sir, the Finance Minister claims that
he does everything in consultation and
with the willing cooperation of gold-
smiths and he wants the Opposition to
disprove what he says. Here are
the two resolutions, one by All Delhj
Sarafa Association and the other by
the Dhenkaval Swarankars Sangh. This
is what it says :

““The new Gold Control Ordnance
of 1968 which has replaced the Rules
under D.I.LR. at the very outset
has created a sense of panic and
insecurity in the minds of sincere
and kona fide Licensed Dealers who
have been struggling hard to earn
their livelihood under already pro-
mulgated Gold Control Rules, which
have been breaking their backs since
1963.” .

“The Rules under D.LLR. were
of a very drastic nature, vexatious,
uncalled for and impracticable. They
impeded the freedom of licensed
dealers to trade freely thereby
spreading unemployment.”

Further they say :

“The licensed dealers who are
legitimately doing business and pay-
ing heavy taxes and revenues in the
shape of sales tax and income-tax
have been placed in line with smug-
glers and traitors.”

This is socialism ! The Govern-
ment cannot stop ot prevent smuggling,
but they make other decent and honest
traders and artisans into smugglers

. and traitors and harass them! Ido not
know what else to say.!” ..

AUGUST 24, 1968 -

(Control) Bill 1104

This Government which was in virtual
monopoly of power during the last 21
years has failed to spread education
throughout the country and now they
ask the simple, honest and innocent
goldsmiths and artisaps to maintain
records of book-keeping and if there is
any lacuna in their book-keeping, they
will be subjected to insult, humuliation,
and harassment and forced to resort
to unfair means to satisfy the pockets
ol:‘ those officers who come and check
them.

Government wants to control every
section of the society by propagating
licence-permit-quota. raj and thereby
spreading corruption.

Both the Resolutions of the Delhi
Sarafa Association and Dhenkanal
Swarna Sangh have urged upon the
Government to scrap this obnoxious
Bill which, instead of giving them relief,
has imposed  restrictions  and
harasment.

Further, in 1966, the Congress Presi-
dent as well as the Prime Minister had
assuted them that nothing would be
done to incrase the hardships, but there
would be relaxations so that they
would be able to earn their liveli
hood from their profession. Now
Government is going back on their
words. Is there any value attached to
the pledged words of Government?
They violate them so blatantly and
flagrantly! Who will trust them—not the
farmers, not the labourers, not the wor-
kers, not goldsmiths, not princes and
not even any one outside our country.
It is typical of this Government to do
everything in an indirect and in a
back-door method. It professes that
it wants to stop smuggling by penalising
honest, poor goldsmiths. It wants to
stop evasion of tax by penalising honest
entrepreneurs. There is no logic or
reason behind this Bill. As far as I see,
it is a fad with the Finance Minister
and he is not man enough to admit it.
and withdraw this obnoxious Bill.

SHRIR. D. BHANDARE (Bombay
Central) : This whole Bill, which
is sought to be passed by this House and
which has been moved in this House,
militates® against the very principles
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of legislation. Therefore, I am taking
some time of the House.

First of all, there is no definition of
‘goldsmith’ at all. In this Bill,
which affects the lives of lakhs of
goldsmiths, there is no definition of
‘goldsmith’ at all. The definition of
‘certified goldsmith’ is given. Who is
a ‘certified goldsmith’? A certified
goldsmith is one who is recognised by
the officers. Therefore, it militates
against the very principles of legislation.

Then, I come to Clause 39 itself.
Much has been said, a great deal of
debate has taken place here. on this
clause and the explanation has also
been given by the hon. Deputy Prime
Minister. Yet, 1 have not been able
to understand as to why this Clause is
incorporated in this measure which,
as I have said in the beginning, affects
the lives of lakhs of people. I will read
this.  The Deputy Prime Minister
will be kind enough to listen to what 1
say. Sub-clause 4(a) of Clause 39 reads
as follows:—

“a person who, at the commence-
ment of this Act, is a member of the
family of a certified goldsmith and
had been assisting him in his work
as a Goldsmith for not less than one
year,”

One who is not born and one who is
not of the age of sixteen, seventeen or
eighteen and the whole progeny and
the whole tribe of the goldsmiths are
in future excluded from carrying on the
trade of goldsmith or the industry of
goldsmiths which has. been carried on
by the community because it is a tradi-
tional business or a traditional industry.

15 Hgs.

An explanation is given by the
Government that under the sub-clause
(d) is incorporated under which the
injustice is sought to be done away with.
Under that sub-clause, the officer can
recognise any person as a goldsmith.
1, therefore, said when I was occupying
the Chair the other day that clause (d)
sought to lessen the rigours of the
provisions of clause 39. What does
it mean ? If there is injustice done to
any particular individual, then sub-
clause (d) comes into play. Otherwise,,
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sub-clase (d) has no place and no im-
portance at all. - It is sought to be
argued that this provides that the
officer can create a class and recognise
any person as a goldsmith, which is not
so at all. The sub-clause (d) seeks to
do away with injustice if there is any.
If we have to accept the explanation
given by the Deputy Prime Minister,
then this sub-clause controls the life,
liberty and property of every individual.
Therefore, it militates against the very
concept of the fundamental sanctity
which is accepted by the civilised
countries. What are the fundamental
sanctites or the pillars on which civi-
lised society is based ? The four
pillars, or the four principles or the
four concepts are the sanctity of life,
the sanctity of Liberty, the sanctity of
Property and the sanctity of Marriage.
If power is given to an officer to deal
with life and to decide whether one in-
dividual or a class can be a goldsmith
or not, it means that it controls, affects
and curbs the very fundamental right to
life of millions of people. Then again
as regards the right to liberty, it is my
liberty to carry on the profession
that I would like to carry on. But
here I have to go and beg before an
officer to say that I would like to carry
on this profession and I would have to
request him whether he would like to
give sanction to my liberty. It is for
the officer to say ‘Yes’ or ‘No’. Vast
discretionary powers are, therefore,
given to curtail the liberty of the indi-
vidual.

Then, again, take the case of the rigl}t
to property. I shall not elaborate this
point further. This, therefore, mili-
tates against the very concept of all
legislations. That every piece of legis-
lation seeking to prohibit certain' acts
and actions of mankind so that those
actions and acts may not militate or go
against *the society, I am quite sure.
But here is a vast canvass which can
be treated by the officer under the name
of doing away with injustice.

MR. DEPUTY-SPEAKER : [ am
afraid these objections would have
had validity about them earlier ; I can-
not say off-hand about it now. -But
these points should have heen raised



1107 Gold

[Mr. Deputy Speaker]

at the earliest possible opportunity.
Now, we are having the debate on the
third reading.

Now, the scope is limited.

SHRI R. D. BHANDARE : I quite
appreciate that. But then you know
the position.

Then, I come to clause 48. Golds-
smiths are a traditional people, tradi-
tional in the sense that this business is
confined to a particular community,
namely the goldsmith community.
They are traditional people carrying on
a traditional profession. They carry
on their profession in various places,
at their residences, at their homes in
their villages. Under clause 48 unless
the place is licensed, no person can
carry on his business there. If a com-
munity would like to carry on their
traditional business which has been
carried on for .thousands: of years at
their homes or at their residences, are
they to be excluded and forbidden ?
Therefore, again, clause 48 militates
against the very concept of the princi-
ple of legislation.

Clause 84 deals with the finality of
the order passed. If power is given to
an individual to go to the High Court,
how can the power of the High Court
be restrained ? Revisional powers or
appellate powers are given to Govern-
ment. Over and above the appeallate
and revisional powers, powers are
also vested in the High Court. If
powers are vested in the High Court,
how could the High Court be restrained
and how could it be said ‘Mr. Judge,
you will hear but you shall not deal with
facts ; you shall only have the power of
revision’? There are a number of ins-
tances of matters of mixutre of facts
and law. What would happen if the
matters are mixed of facts and law ?
Are the facts to be excluded in roto
and is only the law to be dealt with ?
If the legal matters are mixed with
facts and law, then the High Court
must have been given-full liberty to
deal with both.

Now, I come to clause 94. This
clause curbs all the powers of the officer,
which powers are given under the Bill
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to fulfil the purpose of the Bill. I may
repeat that this point has not been
made clear and so far nobody has
spoken on this. The officer has been
restrained in executing the provisions
of the Bill, and because he has been
so much restrained-he may not fulfil
the very purpose of the Bill at all. There
fore, here again, it militates against
the principle of legislation. The clause
provides that any officer exercising
powers under this Bill or any rule or
order made thereunder,who knows that
there is no reasonable ground for sus-
picion for so doing and yet does certain
things shall be punished. Who is to
suspect ? If he has any idea that an
offence is going to be committed or the
provisions are going to be set at nought
by any individual, then he cannot
act unless he has cogent and positive
evidence in his hand, and then only he
can try to implement the purpose of the
Bill. Unless thereis a very positive
reason and positive evidence in his
hand, under clause 94 he is restrained.
Therefore, there is no question of ful-
filling the object or the purpose of the
Bill. Whoever, then again, gives in-
formation under clause 96 the matter is
taken to court, the person is acquitted,
then such person will be prosecuted.
One would like to give the information,
but if the person is acquitted, then the
one who gives the information will be
sent to jail. The object of the Bill is
quite laudable and deserves to be appre-
ciated, but then how is it to be ensured ?

Since time does not permit, I shall
conclude my speech here.

SHRI BENI SHANKER SHARMA:
Even at this late stage, of the third
reading of the Bill, I venture to stand
to oppose it lock, stock and barrel,
with the fond hope that the Finance
Minister will be good enough, as in-
herently good he is, to withdraw this
even at this late stage. There is yet
another reason for this mad venture
of mine, namely that I have a little
lurking suspicion in my mind that I
might possibly have beenresponsible for
having injected the germs of this gold
controlintife mind of the Finance Minis-
ter. You will recall that in 1960, when
Shri Morarji Desai was the Finance
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Minister, he had issued certain prize
bonds which were entitled to certain
prices by a lottery system. I thought
that Shri Morarji was a moralist and
1 was wondering how he had introduced
these bonds : I thought it was a crime
to inculcate the habit of gambling in
the minds of the people. As such, I wrote
a letter to him on 8th April 1960 stating
that there was enough gold in the
country which if properly tackled could
be brought out of its shy reserves and
used for nation-building purposes. [
suggested to him at that time that such
conditions should be created by which
all the gold in the country could be
attracted to the vaults of the Reserve
Bank. Among other things, I sug-
gested that the tax authorities should
not question the source of the gold nor
should it be subjected to wealth and
other taxes. Unfortunately, at that
time, the Finance Minister rejected
my proposal, but exactly after 2 years
and 9 months, he brought forward this
Gold Control Order practically on the
same lines as suggested by me. But
he turned my scheme upside down
which wholly spoiled it. People were
asked to part with their gold at the
artificial value of Rs. 62-50 when the
prevailing price in the market was
more than Rs. 150. Naturally, the
scheme had to fail, and it failed,

The main object of the Gold Control
Order was to make people part with
their gold in exchange for gold bonds.
The other objects were to wean people
away from the lure of gold, stop smug-
gling and bring down the price of this
yellow metal to the interanational level.
Instead of achieving these objectives,
it has brought untold miseries to
millions of our population.

I need not dilate on those miseries,
how hundreds of goldsmiths had com-
mitted suicide, how those people who
were having two square meals a day
were faced with starvation and how
two million' people were rendered
jobless and unemployed overnight.

The Gold Control Order, which had
to be amended four times, did not
achieve its objectives for which it was
promulgated. As such, Government
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should have been bold enough to
scrap it. But unfortunately, it is
still persisting in its follies.  After
all, Sir, for what and for whose benefit
is this Bill going to be eanacted ?
Is it necessary in the interest of the
country ? If we close all the goldsmiths’
shops in India, will that gold find its
way to the vaults of the Reserve Bank ?
Will smuggling of gold be stopped ?
Will it bring down the price of gold to
the international level ? The history
of the last five years gives the answers
to these questions. In the course of
these five years, very little gold has
entered the vaults of the Reserve Bank.
Smuggling has increased by leaps and
bounds, and the price of gold has gone
up and up. Then why this Gold
Control Bill now ? Is the smuggling
of gold done by goldsmiths or for
goldsmiths who should be kept in
chains ? Smuggling is done by big
tycoons, who want to keep their
ill-gotten gains in the shape of gold.

To prevent smuggling, Government
should have made our borders tighter.
Police guard at the borders should
have been more alert and honest. But
that aspect s not attended to. The
smuggled gold is allowed to come in
freely. Are the poor goldsmiths res-
ponsible for that ? Then how much
of the gold is used by the goldsmiths
in their trade ? Hardly 15 -20 per cent
of it is used in it. The rest finds its
way into the vaults of the hoarders and
black-marketeers. Instead of depriving
the goldsmiths of their livelihood, the
Government should-have adopted mea-
sures which could make hoarders and .
the black-marketeers disgorge their
concealed precious metal. But they
have not done - that, they are not doing
that and perhaps they would not be
able to do that for reasons best known
to them.

What we have before us is not the
Gold Control Bill but the Goldsmiths
Control Bill. Is the trade and busi-
ness cirried on by these persons so
heinous that it requires a curb ? Is it
like distillation of wine or cultivation
of opium that the business should be
curbed and licensed. Are they a set of
criminals who are to be kept under
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strict surveillance ? Preparation and
maintenance of elaborate accotnts,
obtaining licences and permits and all
the paraphernalia contained in the Bill
will break their backbone. It is very
easy to say that Government will give
alternate employment to them. There
is already an army of unemployed in
the country. The Government has
not been able to find any jobs for them.

The members of the Congress Party
are also very much agitated on this
issue, and from the speeches you have
just heard from that side also, it is clear
that they too are against enacting this
black measure. I am sure that if they
could somehow get over the fear
of the long whip which my big and
burly friend, Dr. Ram Subhag Singh,
is capable of wielding, all the members
of the Congress Party will also vote
against the Bill and the Bill will be
negatived by a overwhelming majority,
of course, with the solitary exception
of Shri Morarji Desai.

I do want to bring to your notice
that the agitation which had been
launched against this Tneasure and
which is still being carried on is un-
paralle in the history of agitations
in India. 1 most humbly request the
Finance Minister to desist from enact-
ing this measure so that he may get
the blessings of the whole country,
»including the two million goldsmiths
which I am sure, he should try to get
at this time.

SHRI SHEO NARAIN (Basti) :
1 am a member of the Select Committee
for the last five years and I want to
reply to all of them.

MR. DEPUTY-SPEAKER : But
there is a limit to the submissions that
could be made during the third reading
stage. '

SHR1 SHEO NARAIN : The
Select Committee was set up\in 1963
and examined 1,99,678 memoranda and
47 associations. Fourteen points were
before the Select Committee which it
discussed. As a result of Shrimati
Tarkeshwari Sinha’s criticism we amen-
ded the Bill, In the Congress Session
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in Bombay it was decided that the
Bill should become less rigorous. We
shall tell you what we did in 1963.
It was a fight against 14 carat.
Everybody who came to us in the
party said so. The Joint Committee
carefully considered all those points ;
despite the strong and universal ob-
jection to the 14 carat rule it laid down
the provision that no new ornament
as distinct from re-making from old
ornament shall be manufactured ex-
ceeding 14 carats. The Finance Mi-
nister was good enough to delete this
provision. According to the Customs
law of 1962-63, the administrator was
empowered to reject the application
for the grant of jewellers’ licence if the
applicant had been guilty of smuggling.
The Joint Committee recommended
that the Bill should permit the gold-
smith to employ one worker to assist
him. Previously, it was not there.
We gave him one more persons to
assist him. The quantity of primary
gold obtained in the process of making
new ornaments by . melting the old
ornaments which a certified gold-
smith may have at any time was raised
from 100 to 150. The provision em-
powering imprisonment of six months
was deleted. The provision for sum-
mary trial was also deleted. How does
the gold control affect the general
public ? There is no restriction on the
purity, of acquisition, possession or
sale of Guinea, ornaments by the
public. They are required to make a
declaration of their holding of orna-
ments only when such holdings exceed
in the case of an adult 200 grammes and
in the case of a minor 800 grammes
and 4,000 grammes per family consis-
ting of husband, wife and minor child-
ren. The overall limit comes to 373
tolas of which the value at the current
market rate would be approximately
Rs. 60,000. The Finance Minister was
good enough to prmit the families
to keep gold in their house to the value
of Rs. 60,000. What more does the
Opposition want ?

Shri S. M. Banerjee was abusing
Government. He did not take
care to sit in the Joint Committee with
us. He was making noise here, shout-
ing this and that. He was abusing us
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unnecessarily. The real fight has been
discussed. The Swarnakars have been
given their right. I will tell my
friends this. Shri Bhandare is a good
lawyer ; he is a well-learned practi-
tioner in the Supreme Court and all that.
Whatever he was said and suggested
now has been discussed by us in the
Joint Committee for the last five years,
if 1 may say so. Mr. T. T. Krishnama-
chari was the Finance Minister then.
After that Shri Morarji Desai came
in as Finance Minister. 1 was then
in the Committee. We called the
goldsmiths’ representatives and we
have listened to them. We have given
sufficient facilities to the people. 1have
examined those poeple in the Commit-
tee. No one has given us a clue that
smuggling goes on like this. I impressed
upon them that they were considered
as people with vaffadari but then I felt
that some of them were dacoits of
this country. These people, they want
to support.

The Finance Minister was good
enough to bring in control measures
over gold. Gold is not going to give
bread and butter ; you cannot swallow
gold. I support the Finance Minister
whole heartedly. I will tell my friends
opposite that their hearts are not clean.
They are not here with honest opinion
about this Go6ld Control Bill. The
Gold Control Bill is as pure as
gold.

In the end, I would request the
Finance Minister to see that if there
is any lacuna in the Bill, he may be
pleased to correct them in the rules.
He has promised to give the goldsmiths
some more facilities through the rules.
I hope he will give them what he has
promised.

With these few words, I support the
Bill.
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SHRIMATI TARA SAPRE (Bom-
bay—North-East) : Mr. Deputy-Spea-
ker, Sir, 1 rise to support this Bill
in principle, but honestly I oppose the
method to achieve the objective of the
principle of the Bill.

The main principle behind the gold
control is to check gold smuggling and
to bring the price of gold at inter-
national level. If the price of gold
in our country is reduced, naturally
the smuggling will be reduced and
hoarding also will be reduced. But
for the last twenty years we have
seen that the control of any commo-
dity gives rise to blackmarketing and
the desire for hoarding which ultima-
tely raise the price of that commodity.
Control price becomes a mockery.

On the 10th January, 1963, when
the Gold (Control) Ordinance was
promulgated the price of gold shot from
Rs. 118 a tola to Rs. 180 and since
then the prices have not come down.
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The birth of this Ordinance was wel-
comed by a big haul of gold smuggling
in Bombay.

The lure of gold is not from the point
of view of adoration. It is deep-
rooted in our socio-economic struc-
ture. According to Hindu law what
has been given by the husband—actually
it is not the husband but the mother
or father—in the form of ornaments
at the time of marriage becomes the
property of the bride. In her distress
she can make use of it for her future
progress. I know so many.poor widows
could finish their education after the
death of their husbands with the
help of their gold ornaments. In
villages a lady will get easily Rs. 100
if she just sells her one bangle. No
National Certificate or Gold Bond
will give her that surety. This is the
only safeguard against the reckless
inflation and dwindling values of the
rupee. Neither this Bill nor Gold
(Control) Ordinance has stopped the
smuggling at all.

A major objective of the gold control
is to put an end to smuggling, which
goes on extensively. The right course
will be to tighten the watch on all
points of entry into the country parti-
cularly ports, sea or air. It is a big
mistake to penalise the entire people
and particularly the goldsmiths for the
lapses of a few dishonest, adventurous
and unscrupulous officials in collusion
with whom the gold smuggling racket
is run.

Love for ornaments of gold of high
purity may be a hang-over from the
feudal past. But its existence is a
fact which cannot be ignored. Social
habits, it must be remembered, will
not change by legislative enactments.

It is difficult to reconcile all the con-
cessions with the Government's hope
of curbing smuggling. It is estimated
that Rs. 200 crores worth of gold is
always in circulation. It is futile to
hope that by merely bringing elaborate
set of precautionary measures into
existence smuggling can be reduced to
the minimum. It is unrealistic to
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ignore internal and international con-
ditions which attract unabated smug-
gling. The appetite for gold in India
seems insatiable. In western countries
a great deal of the newly mined gold
every year finds its way into private
hoards. These require profitable out-
lets. India has proved for long an
exhaustible sink. The wide disparity
between domestic or international price
of gold is a further attraction for
flourishing rackets. Unless these basic
adverse conditions are recognised, it
is hard to see how smuggling can be
checked or curbed. Despite ban on
the import of gold and stringent rules
and regulations for its distribution
smuggling has not been reduced appre-
ciably. Constant and even occasional
spectacular raids merely serve to rein-
force the impression about the magni-
tude of the problem. It is futile to
tighten the screw on the artisans when
Government is helpless in bringing to
book the big racketeers. It is also a
mistake to think that by relaxing
the rules on gold Government will be
able to curb smuggling.

SHRI S. KANDAPPAN (Mettur):
Mr. Deputy-Speaker, Sir, we have
reached a stage where nobody could
control the Minister from going ahead
with this Bill. The damage has already
been done. As far as I am concerned,
1 have not moved any amendment for
the simple reason that I never hoped
to improve upon the Bill by moving
any number of amendments. It is
so rotten. Unless it is completely
withdrawn and some other enactment
is brought forward neither could we
succeed in preventing smuggling nor
could we completely wean away the
public from the lure of gold. Having
said this, I would like to place only
two or three things before the Finance
Minister for his consideration while
implementing this measure.

The Minister was telling us that he
would like to see that the public is
being educated so that the lure of gold
is no more there. But the position
which the Finance Minister has taken
with regard to temples and religious
institutions I am afraid, will go against
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the proclaimed policy of weaning away
the public from attachment to gold.
I would submit that it would be better
if the ornaments and gold of the reli-
gious institutions, owned by the Gods
and Goddesses, are taken over by
the government—not appropriated, but
taken over by the ‘government—and
kept in accounts of the deities concerned
so that it could very well be used for
other purposes. After all, attraction
towards god does not depend on gold
alone. It depends upon the intensity
of the devotion of the devotee. It is
not the gold or ornaments that is im-
portant. Even today there are many
temples where the deities are very popu-
lar where the people worship them by
decorating them with garlands of flo-
wers and not by ornaments. This
is one important suggestion I would like
to place before the Finance Minister.

Secondly, the States are already hea-
vily indebted to the Centre. According
to the statement of the Finance Minister
himself, the indebtedness of the States
to the Centre come to about Rs. 5,000
crores. In the context of this, the
Centre is now asking the States to bear
the amout so far spent by the Centre
on the rehabilitation of goldsmiths.
This is very unfair. I would like to
plead with the Minister to reconsider
the case. The Centre has so far spent
Rs. 14 crores. It is a very small sum for
the Centre but even Rs. 1 crore is
quite a big amount for a State.

MR. DEPUTY-SPEAKER : You
have made that point earlier.
SHRI S. KANDAPPAN : | would

request the Finance Minister to recon-
sider this proposal. If he is not prepared
to give this amount as a grant to the
States, let him consider another pro-
posal. It would be very difficult to
recover the amount within the stipulated
time. As Shri Ramamurti has suggested,
there should be some ceiling on
monthly recoveries, taking into consi-
deration the position of the gold-
smiths. T do not think any goldsmith
would be in a position to pay more
than Rs. 30 to 35 per month. If
that consideration is given, the States
would be in a position to recover the
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amount over a longer period. The
stand now taken by the Finance Minister
is that for this period the State Govern-
ment would have to pay the interest
on that loan. I would like the Finance
Minister to give sympathetic considera-
tion to this particular point.

Then I would like to have a clarifica-
tion. In spite of all the replies that
he has given to the amendments, I
‘am not yet clear as to whether the gold-
smiths are going to survive in this
country. If the hon. Minister ho-
nestly feels—he is a very candid and
forthright man—I would like him to
say whether his intention is—I do not
quarrel with it—as time goes on :
to see that all the gold that is there in
the country is brought totally under
the control of the Government and
nothing is left to the goldsmiths or to
anybody else in this country.
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MR. DEPUTY SPEAKER : The
Deputy Prime Minister.
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SHRI CHENGALRAYA NAIDU

(Chittoor) : Nobody has spoken
from south.
MR. DEPUTY SPEAKER : 1t is

not a question of south and north.
I have already extended time by 2
hours. It is not possible to accommo-
date others.

SHRI MORARJI DESAI: Mr.
Deputy-Speaker, Sir, we are now com-
ing to the end of having this legislation
passed in this House. I have heard
very attentively several friends who
spoke on the third reading of the Bill.
But I saw no new arguments advanced
than from any that were advanced
before, in spite of my explanations
being given.

I was charged with rigidity, with
arrogance, with some kind of things
like that. What is rigidity in me ?
I did not hear them. That is, I did
not accept what they said. Did they
accept what I said. If I am rigid, are
they not more rigid ? What is the use
of this argument. This is not an argu-
ment which will carry us anywhere.
If their argument is meant to pres-
surise me, to make myself more rea-
sonable and more popular, I am afraid,
they are not counting with their proper
man. That is all T would say. This
is not an argument which is intelligent
in my view. This is an argument
which is used only by demagogues,
not by reasonable people. Therefore
this is not an atgument which ought to
be used at any time.

Well, look at the arguments which
were advanced by my hon. friend,
Prof. Bhandare, the professor of law.
I cannot understand. He objected
to clause 94. What is clause 94 ?

Clause 94 is put here in order to see
that no officer misuses his authority.
Where he exercises his powers knowing
that there are no reasonable grounds
for suspicion, for so doing, he is going
to be punished. Does he not want
such a clause in this Bill ? What sort
of protector is he of people, I do not
know. I cannot understand how his
legal acumen has gone waste ‘in this
matter.



1127 Gold

[Shri Morarji Desai}]

In the same way he objects to another
clause, Clause 96, which says that
any person who wilfuly or maliciouly
gives any false information which
leads to any arrest will be punished.
Does he want people who give false
information to go scotfree ?

SHRI R. D. BHANDARE : There
are provisions in the Indian Penal
Code and the Indian Criminal Proce-
dure Code to deal with such offences.

SHRI MORARJI DESAI: These
things do not come under them. They
will not be covered by them. With all
my respect for his legal acumen, I must
say that his dislike of the Bill has
made him go astray in his legal reading
of the whole thing. He can have
opposition to the Bill ; that I can under-
stand. There can be an honest view.
But why is it not granted that there is
an honest view here ?

My hon. friend, Mr. Gupta, argued
saying that I believe in control and
asked, “‘Why do you believe in control ?’.
Every Government has control of
some kind or other. There cannot be
any Government without any control.
There cannot be a Government without
the sanction of punishment. ‘Dhand’
goes along with Government ; other-
wise, there is no Government. Whe-
ther it is reasonable or not......
(Interruption)

ot A\ o @R AT ¥ R
@ g =tEd

SHRI MORARIJI DESAI : I agree
there that there should be no fetish
of control. One should neither have
control for the sake of control nor have
an allergy for control. This is the
policy which one should follow. (/nter-
ruption) Therefore, we have brought
this control. My hon. friend, Mr.
Sharma, himself suggested one....

SHRI BENI SHANKER SHARMA:
But in a different way.

SHRI MORARJI DESALI : Of course
everybody suggests differently, but the
person who has to carry out has to
consider all the aspects and then .come
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to the House. Any Finance Minister
would have had to do this, not myself
alone, and that is obvious from this
fact : I certainly brought the Bill
first in 1963 but after that there were
two Finance Ministers who also had
to maintain it ; they could not put it
out ; they themselves’ said that. My
hon. friend accepts the objective. If
he accepts the objective, then he must
also accept the method to carry out
that objective. There can be a diffe-
rence of view in this matter of methods.
As experience goes on showing us.
this will have to be altered, but it will
have to be altered in the direction of
strictness and not in the direction of
leniency. Of course, there should be
no harassment ¢ there, I agree, and 1
shall try my best to see that no honest
goldsmith or dealer or refiner is
harassed by anybody.

ot FaATR @A AT gaAT AT A,
R I ¥ fm W w A
FATaN?

SHRI MORARJI DESAI: It is
impossible. No committee of any hu-
man people will be able to come to any
conclusion on this at present. It will
take a few years of working before we
could come to any tangible conclusion.
These are not matters where you can
immediately come to any conclusion.
We seem to have a fondness for com-
mittees for everything. That is always
the case when a person is in Opposition
because that is the only way in which
he can interfere with the administra-
tion and, therefore, committee becomes
sacred. Even for Government, com-
mittees come in only in order to see
certain things...(/nterruptions). Just
apppoint a committee to find out some-
thing and then the matter is postponed !
I do not believe in this kind of com-

mittees. I will go on watching and
findingout. ...

AN HON. MEMBER : Make
provision in the rules.

SHRI MORARIJI DESAI: ..and

if there is anything which is worth
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reporting, I shall not shirk reporting it,
I shall not shirk saying that. If it has
acted wrongly, I shall certainly say
that it has acted wrongly and then
we shall take steps to see that it is put
right. But in a measure like this which
has gone on from 1963 till now, to say
that it is a measure which is not re-
quired or that I have brought it only
because 1 do not hear anybody or that
1 think that I alone know the last
thing in this matter, is an argument
which, at any rate, does not proceed
from any analytical intellect. That is
all that I would say. If they will proceed
otherwise, they will see the benefit of it.
I am quite sure as time goes on, these
very hon. friends will ask me to tighten
it and not make it more lenient.

MR. DEPUTY-SPEAKER : [shall
now put the question to the vote of the
House. The question is....

SHRI KANWAR LAL GUPTA :
We want to stage a walk-out. This
is a black Bill and an anti-people Bill
and we do not want to participate in the
voting.

SHRI S. KANDAPPAN : I am also
joining in the walk-out.

Shri Kanwar Lal Gupta, Shri S.
Kandappan and some other members
then left the House.

MR. DEPUTY-SPEAKER :
question is :

“That the Bill, as amended, be
passed”.

The motion was adopted.

The

15.57 hrs.
BIHAR BUDGET, 1968-69

GENERAL DISCUSSION AND *DEMANDS
FOR GRANTS

MR. DEPUTY-SPEAKER : Th
House will now proceed with Genera
Discussion of the Bihar Budget and
discussion and voting on the Demands

for Grants in respect of the Bihar
Budget for 1968-69, for which 3 hours
have been allotted.

DEMAND No. 1, TAXES

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 53,64,300 be granted to the
President out of the Consolidated
Fund of the State of Bihar to complete
the sum necessary to defray the
charges which will come in course of
payment during the year ending the
31st day of Matich, 1969, in respect of

1Y)

‘Taxes’.
DEMAND NO. 2, LAND REVENUE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 3,79,82,278 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,

OED)

in respect of ‘Land Revenue'.
DeMAND No. 3, StaTe Excisg DuTiEs

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 49,96,500 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,

DY)

in respect of * State Excise Duties’.
DeEMAND No. 4, TAXES ON VEHICLES

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 6,60,975 be granted to the
President out of the Consolidated
Fund of the State of Bihar to complete
the sum necessary to defray the char-
ges which will come in course of

*Moved with the recommendation of the President.
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MR. DEPUTY-SPEAKER

payment during the year ending the
31st day of March, 1969, in respect
of ‘Taxes on vehicles’.”

DEMAND No. 5, STAMPS

MR.DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 10,04,925 be granted to the
President out of the Consolidated
Fund of the State of Bihar to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 3lst day of March, 1969, in
respect of ¢ Stamps’.”

DEMAND No. 6, REGISTRATION FEES

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 25,79,888 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1969, in
respect of ‘Registration fees'.”

DEMAND No. 9, STATE LEGISLATURE

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 43,23,075 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending

- the 3l1st day of March, 1969, in
respect of ‘State Legislature’.”

DeMAND No. 10, GENERAL ADMINIS-
TRATION

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 3,93,63,075 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the swn necessary to defray
the charges which will come in course
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of payment during the year
ending the 31st day of March, 1969,
in respect of ‘General Adminis-
tration’.”

DEMAN‘D No. 11, ADMINISTRATION OF

JusTICE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
Rs. 1,24,30,706 be granted to the
President out of the Consolidated
Fund of the State of Bihar 0 complete
the sum necessary to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1969, in respect
of ‘Administration of Justlce’ »

DeMAND No. 12, JaiLs

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 1,47,48,030 be granted to the
President out of the Consolidated
Fund of the State of Bihar 1o complete
the sum necessary to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1969, in respect
of ¢ Jails’.”

DemanD No. 13, PoLICE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 10,12,62,036 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1969, in res-
pect of ‘Police’.”

DEMAND No. 14, MISCELLANEOUS DE-
PARTMENTS

MR. DEPUTY- SPEAKER Motion
moved :

“That a sum not exceeding
Rs. 1,02,825 be granted to the Pre-
sident out of the Consolidated Fund
of the State of Bihar to complete
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the sum necessary to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1969, in respect of
‘Miscellaneous Departments’ »
DemaND No. 15, SCIENTIFIC
DEPARTMENTS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum -not exceeding
Rs. 35,96,950 be granted to the
President out of the Consolidated
Fund of the State of Bihar to complete
the sum necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in
respect of ‘Scientific Depaltments‘ ”

DeMAND No. 16, EDUCATION

MR. DETUTY-SPEAKER: Motion
moved :

“That a sum not  exceeding
Rs. 21,48,98.875 be granted to the
Pres:dent out of the Consolidated
Fund of the State cf Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment duing the year
ending the 31st day of March, 1969,
in respect of ‘Education . ”’

DEeEMAND No. 17, MEDICAL

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 7,55,87,970 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which wi'l come in course
of payment during the year ending
the 31st day of March, 1969, in res-
pect of ‘Medical . ”’

DeMAND No. 18, PuBLIC
HEALTH

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 5,34,18,211 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
Dplete the sum necessary tq defray the
charges which will come in course
of payment duiing the year ending
the 3Ist day of March, 1969, in
respect of ‘Public Health ’.”

~ DEMAND No. 19, AGRICULTURE
MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 13,45,60,678 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1969, jn res cct

R}

of ‘Agriculture’.
DEMAND No. 20, ANIMAL HUS:3ANDRY

MR. DEPUTY-SPEAKER : Mouon
moved :

“That a sum not exceeding
Rs. 2,48,71,484 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
courses of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Animal Husba.ndry’ #

DeEMAND No. 21, CO-OPERATION

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding
Rs. 1, 42, 99,369 be granted
to the President out of the Consolida-
ted Fund of the State of Bihar to
complete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Co-operation’ .”

DEMAND No. 22, INDUSTRIES

MR. DEPUTY-SPEAKER : Motion
moved :
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“That a sum not exceeding
Rs. 1,85,57,600 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the. sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1969, in

v 99

respect of ‘Industries’.

DeMAND No. 23, CoMMUNITY DEVE-

LOPMENT PROJECTS, NATIONAL Ex-

TENSION SERVICE AND LOCAL DEVELOP-
MENT WORKS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not  exceeding
Rs. 6,24,04,417 be granted to the
President out of the Consolidated
Fund of the State of Bihar fo complete
the suMm necessary 1o defray the
charges which will come in course
of payment during the year ending
the 3lst day of March, 1969, in
respect of ‘Community Development
Projects, National Extension Service

’

and Local Development Works’.

DEMAND No. 24, LABOUR AND
EMPLOYMENT

MR. DEPUTY-SPEAKER: Motion
moved :

“That 4 sum not éxceeding
Rs. 1,49,93,400 be giranted to the
Piesident out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1969, in
respect of ‘Labour and employ-
ment’.”’

DeEMAND No 25, MISCELLANEOUS SOCIAL

AND DEVELOPMENTAL ORGANISATIONS

(WELFARE OF SCHEDULED CASTES AND

SCHEDULED TRIBES AND BACKWARD
CLASSES)

MR. DEPUTY-SPEAKER : Motion
moved :«

“That a sum not exceeding
Rs. 2,70,48,450 be granted to the
President out of the Consolidated

Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will com: in
course of payment during the year
ending the 31st day of March, 1969,
in respect of- ‘Miscellaneous Social
and Developmental | Organisations
(Welfare of Scheduled Castes and
Scheduled Tribes and Backward
Classes)’.”

DemaND No. 26, MISCELLANEOUS
SoCIAL AND DEVELOPMENTAL ORGA-
NISATIONS (STATISTICS)

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 37,05,975 be granted to the
President out of the Consolidated
Fund of the State of Bihar fo com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969.
in respect of ‘Miscellaneous Social
and Developmental Organisations
(Statistics)’.”

DeEMAND No. 27, MISCELLANEOUS
SocCIAL AND DEVELOPMENTAL ORGA-
NISATIONS (MISCELLANEOUS SCHEMES)

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 7,68,300 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Miscellaneous Social
and Developmental Organisations
(Miscellaneous Schemes)’ .” .

DeEMAND No. 28, IRRIGATION INCLUD-
ING MULTIPURPOSE RIVER SCHEMES

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 30,64,89,775 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
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plete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31Ist day of March. 1969, in
respect of ‘Irrigation including Mul-

DD

tipurpose River Schemes’.
DEMAND No. 29, ELECTRICITY SCHEMES

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 8,33,400 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,

s 9

in respect of ‘Electricity Schemes’.

DeEMAND No. 30, PuBLiC WORKS

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 6,62,27,325 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to_defray
the charges which will come in' course
of payment during the year ending
the 31st day of March, 1969. in
respect of ‘Public Works’.”

DeMAND No. 31, PusLiC WORKS—
ESTABLISHMENT

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,58,05,050 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Public Works—Esta-
blishment.’

DEMAND No. 32, FAMINE RELIEF
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 57,41,250 be granted to the
President out of the Consolidated

Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
coutse of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Famine Relief’.”

DemaND No. 33, PENSIONS

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 78,92,925 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,

» %

1969, in respect of ‘Pensions’.

DEMAND NoO. 34, STATIONERY AND
PRINTING

MR.DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 72,35,250 be granted to the
President out of the Consolidated
Fund of the State of Bihar fo com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 3Ist day of March, 1969,
in respect of ‘Stationery and

Rt

Printing’ .
DEMAND No. 35, FOREST

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,74,82,675 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,

DR

in respect of ¢ Forest ’.

DemMAND No. 36, MISCELLANEOUS
(GRAM PANCHAYAT)

MR. DEPUTY-SPEAKER : Motion
moved :

“That .a sum not exceeding
Rs. 1,27,30,781 be granted to the
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President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1969, in
respect of ‘Miscellaneous (Gram
Panchayat)’.”

DeMAND No. 37, MISCELLANEOUS

MR. DEPUTY SPEAKER * Motion
moved :

“That a sum not exceeding
Rs. 1,00,77,549 be granted to the
President out of the Consolidated
Fund of the State of Bihar t0 com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969.
in respect of ‘Miscellaneous’.”

DeMAND No. 38, MISCELLANEOUS
(PuBLIC RELATIONS DEPARTMENT)

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 29.52,426 be granted to the
President out of the Consolidated
Fund of the State of Bihar ro com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of “‘Miscellaneous (Public
Relations Department)’.” *

DeMAND No. 39, MISCELLANEOUS
(EXPENDITURE ON DISPLACED PERSONS)

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 27,37,997 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
Pplete the sum necessary 1o defray
the .charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Miscellaneous (Expen-
diture on displaced persons)’.”

DeEMAND NoO. 40, EXPENDITURE CON-
NECTED WITH THE . NATIONAL EMER-
GENCY 1962

MR. DEPUTY-SPEAKER : Motion
moved : y

“That a sum not exceeding
Rs. 5,66,550 be granted to the
President out of the Consolidated
Fund of the State of Biliar t0 com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1969, in respect of ‘Expenditure
connected with the National Emer-
gency 1962 °.”

COMPENSATION TO
OF

DemaND No. 41,
LANDLORDS ON THE ABOLITION
ZAMINDARI

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,68,45,000 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect
of ‘Compensation to Landlords on
the abolition of Zamindari’.”

DeMAND No. 42, CAPITAL OUTLAY ON
INDUSTRIAL AND EcoNomic DEVELOP-
MENT

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 77,41,900 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1969, in respect of ‘Capital Outlay
on Industrial and Economic Deve-
lopment’.”
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DemaND No. 43, CapiTAL OUTLAY ON
OTHER WORKS

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 65,12,250 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Capital Outlay on
Other Works'.”

DeEMAND No. 44, CaAPITAL OUTLAY
ON RoAD AND WATER TRANSPORT
SCHEMES

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding

Rs. 42,50,000 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum’ necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1969, in res-

* pect of ‘Capital Outlay on Road
and Water Transport Schemes’.”

DEMAND No. 45, CAPITAL OUTLAY
ON SCHEMES OF GOVERNMENT TRADING

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not  exceeding
Rs. 73,09,07,475 be granted to the
President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Capital Outlay on
Schemes of Government Trading’.”

DEMAND No. 46, LOANS AND AD-
VANCES BY STATE GOVERNMENT

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 15,82,07,450 be granted to the

9—3 LSD/68

President out of the Consolidated
Fund of the State of Bihar to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year endmg
the 31st day of March, 1969,
respect of ‘Loans and Advances by
State Government’.”

The Demands for Grants are before
the House.

There is a large number of cut
motions tabled. Hon. Members pre-
sent in the House and desirous of
moving their cut motions may send
slips to the Table within 15 minutes
indicating the serial numbers of the
cut motions they would like to move.

15-58 HRs.

[SERI R. D. BHANDARE in the Chair]
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Wt oTeT | M@T §, 16 AT
T F qora A Hq9AT ;Y fAwTT T

MR. CHAIRMAN: You are repea-
ting the samepoint.

SHRI1 BAL RAJ MADHOK: That
is an important point. . I want to put
that point in to their mind. If they so
wish they can improve Bihar. My whole
grouse is that these people, who could
have done something for Bihar, have
done nothing for Bihar. They have
been the worst enemies of Bihar.
Bihar is the richest State and they have
done nothing for it.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : Ifhe had not
referred to Punjab, the point would
have been clear. Because there was a
Congress Government in Punjab also,
this may createfriction.

SHRI BAL RAJ MADHOK: May
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MR. CHAIRMAN : The hon.
member must conclude now.
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MR. CHAIRMAN : Order, order.
Please sit down now. 1t reflects on the
Party which ' you represent. You
have to conclude within the time
allotted to your party. You have
taken 12 minutes, when you were
given 6 minutes only.

Hon. Members may now move the
cut motions to the demands for grants
in respect of Bihar Budget for 1968-69,
subject to their being otherwise ad-
missible.

SHRI RAMAVATAR
(Patna) : I beg to move:

SHASTRI

“That the demand under the
head Taxes be reduced to Re. 1.”

[Failure 10 grant tax relief 1o
poorer sections of the people (1))

“That the demand under the head
Taxes be reduced to Re. 1.”

[Failure to levy increased raies of
tax on landlords (2) ]

“That the demand under the head
Taxes be reduced to Re. 1.”

[Failure to scrap anti-social tax-
structure (3) ]

“That the demand under the head
Taxes be reduced to Re. 1.”

[Failure to amend the policy
of putting less burden on the

rich (4) ]
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“That the demand under the

head Taxes be reduced to Re. 1.”

\

[Failure to realise 1ax-arrears
Jfrom moneyed people (5)]

“That the demand under the
head Taxes be reduced to Re. 1.”

[Need to stop exploitation of
poor in realisation of taxes (6)]

“That the demand under the
head Land Revenue be reduced
to Re. 1.

[Failure to introduce law consoli-
dation of land holdings with amend-
ments proposed by S.V.D. Govern-
ment of Bihar (7))

“That the demand under the
head Land Revenue be reduced to
Re. 1.7

[Failure to implement the policy
announced by last S.V.D. Govern-
ment of the State regarding aboli-
tion of land revenue on unremunera-
tive land holdings by 2nd October,
1968, distribution of one lakh acres
of fallow land and giving proprietary
rights to tillers (8)]

“That the demand under the
head Land Revenue be reduced
to Re. 1.”

[Failure to enforce existing land
legislation in favour of farmers (9))

“That the demand under the
head Land Revenue be reduced
toRe. 1.7

[Failure to scrap land revenue and

to enforce slab-system of tax (10)]

“That the demand under the
head Land Revenue be reduced by
Rs. 100.”

[Failure to ensure wages for agri-

cultural  labour according to
Minimum Wages Act. (11))

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to eradicate practices like
forced labour from agricultural
labour (12)}

11—3 LSD/68

“That the demand under the
head Land Revenue be red
by Rs. 100.” uoed

the[Ne'eZ IZ end the policy of settling
rich by ousting the r
land (17 g the poor from

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failur2 to check corruption rampa-
n; ;n)J redlisation of State Salz:?ax

“That the demand under Ythe
head Land Revenue be reduced
by Rs. 100.”

[Need to make full payment of
compensation while acquiring land

)

“That the demand under the
head Land Revenue be reduced by
Rs. 100.”

[Need to allot alternative land and
render other assistance to people affe-
cted by soil erosion by the Ganga in
Villages under police stations of Mon-
er and Danapur in Patna district (16)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to check maladministration
in the realisation of land revenue
and loans (17)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to arrange loan to agricul-
tural labour when they need it
(18)}

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Faiture to realise loans from big
loanees (19)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to take action against Offi-
cials resorting to oppression in real-
ising land revenue (20)]
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“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to make the land consoli-
dation policy successful {21}]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to implement the land
consolidation schemes. (22)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to check misuse of money
in the name of Bhoodan (23)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to exempt from land revenue
the land having sandy soil (24))

“That the demand wunder the
head Land Revenue be reduced
by Rs. 100.”

[Failure to rehabilitate people
affected by soil erosions by Ganga
river (25))

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to end maladministra-
tion and corruption in the acquisi-
tion of land. (26)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to check grant of com-
pensation to big landlords (27)]

*“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to pay compensation to
all landlords (28)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

- {Failure to end the landlordism
of Tatas (29)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to set up board of arbitra-
tion to save farmers from debt

L (30

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to suitably modify legisla-
tion dealing with money lending

E2))

“That the demand under the head
Lg(]):d Revenue be reduced by Rs.
100.”

[Failure to exempt unremunerative
holdings  from payment of land
revenue (32)]

“That the demdnd under the
head Land Revenue be reduced by
Rs. 100.”

[Failure to distribute Benami
landacquired by consolidation of
holdings to poor farmers and agri-
cultural labour {33))

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to allot Government
fallow land to the landless and poor
farmers (34)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to get proprietary right
for agricultural labour {35))

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to return the land illegal-
ly possessed by money lenders to
" Adivasi farmers (36))

“That the demand under the
head Land Revenue be reduced
by Re. 100.”

(Need to introduce slab system
of land revenue in place of lhe
present system (37))
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“That the demand under the
head Land rcvenue be reduced by
Rs. 100,

[Failure 1o abolish residuary
middleman’s (Zamindari) rights
(38)] -

“That the demand under the
head State Excise Duties be reduced
by Rs. 100™.

[Need to increase States recei-
pts through State excise duties
(39)]

“That the demand under the
head Taxes on Vehicles be reduced
by Rs. 100”.

[Need to
Sales-tax (40))
“That the demand under the

head Taxes on Vehicles be reduced
by Rs. 100.” .

[Failure to realise crores of
rupees towards Sales-tax (41)]
“That the demand wunder the

head Taxzs on Vehicles be reduced
by Rs. 100™.

[Need to pay adequate share
from Entertainment tax to Patna
Corporation -and other Munici-
palities (42)]

“That the demand wunder the
head Taxes on Vehicles be reduced
by Rs. 100".

[Need to reduce the 1ax burden
levied by Patna Municipal Corpo-
ration (43)]

“That - the demand under the
head Taxes on Vehicles be reduced
by Rs. 100". .

[Need to abolish toll-tax levied
on pilgrims to Patna, Both Gaya,

Rajgrih and Deoghar (44))

“That the demand under the
head Taxes on Vehicles be reduced
by Rs. 100™.

[Need to aholish the require-
ment of depositing rupees twelve
hundred for getting power connec-
tions by farmers for irrigation
purposes (45)]

“That the demand under the

head Taxes on Vehicles be reduced
by Rs. 100™.

scrap  multi-point

[Need to scrap the payment of
Rs. 6/- in the name of surcharge by
doubling Rs. 3/- chargeable per
horse power (46)]

“That the demand under the
head Taxes on Vehicles be reduced
by Rs. 100™.

[Failure 10 reduce eleciricity tax
47)]

“That the demand under the
head Parliament and State Legis-
latures be reduced by Rs. 100™.

[Need to check the retrenchment
of the employees of legislative
Council Secretariat (48)]

“That the demand under the
head Parliament and State Legis-
latures be reduced by Rs. 100”.

[Need to get the lists of voters
printed in press (49)]

“That the demand under the head
Parliament and State Legislatures
be reduced by Rs. 100".

[Need to get the voters list
puabli¥hed in Urdu also - according

to the requirements (50)]

“That the demand under the
head Parliament and State Legisla-
tures be reduced by Rs. 100”.

[Failure in checking the bogus
polling (51))

“That the demand under the
head Parliament and State Legis-
latures be reduced by Rs, 100".

[Need 10 paying adequate allo-
wance to the teachers and other
employees who prepare voters lists

(52)] .

“That the demand under the
head, General Administration He
reduced to Re. 1.”

{Failure 1o simplify the judicial

processes (53)]

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure io reduce the expen-
diture on adminisiration of justice

9]
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“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure in formulating policy
for making available cheap justice
to the people (55))

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure to check the delay in
disposal of cases in the couris
(56)] .

“That the demand wunder the
head General Administration be
reduced to Re. 1.”

[Failure 10 separate judiciary from
the Execuiive (57))

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure in totally doing away
with the use of English in the
administration of the Siate (58)]

“That the demand upder the
head General Administration be
reduced to Re. 1.”

[Failure to change the policy of
victimisation of non-gazetted emp-
loyees. (59)].

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure to check malpractices
in the appointment of officers and
employees (60)]

“That the demand under the
head General Administration be
reduced to Re. 1,”

[Failure to check malpractices
in the transfer of officers and
employees (61))

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure in protecting the inte-
rests of linguistic minorities (62)]

“That the demand under the
head General Administration be
reduced. to Re. 1.”

[Failure in providing adequate
protection to the religious mino-
rities and in 1aking a:tion against
persons who arouse communal
Sfeelings (63)]

“That - the demand under the
head General Administration be
reduced to Re. 1.”

[Failure in checking the retren-
chment of non-gazetted employees
69)]

“That the demand wunder the
head General Administration be
reduced to Re. 1.”

[Failure in putting an end to
the policy of suppression of non-
gazetted employees (65)]

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure in amending the rules
governing I.C.S., .A.S. and I.P.S.
Services in relation to the State
of Bihar (66)]

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure in paying dearness
allowance to the non-gazetted
employees on Ceniral level (67)]

“That the demand wunder the
head General Administration be
reduced to Re. 1.”

[Failure in setting up Siate
Administration Reforms Commis-
sion to make recommendations for
efficient adminisiration (68)]

“That the demand under the
head General Administration be
reduced to Re. 1,

[Failure in setting up an all
pariy Advisory Committee at
various levels with a view to bring
people nearer the administration

©(69)] .
“That the demand unde: the

- head General Administration be

reduced to Re. 1.”

[Failure in ensuring a clean,
honest and efficient administration
(70)]
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SHRI K. M. MADHUKAR (Ke-
saria) : I beg to move.

“That the demand under the
head Land Revenue be reduced
to Re. 1.7

[Failure to reduce the salaries of
high officers und to increase that of
the employees of low income group
7n)

“That the deémand -under the
head Land Revenue be reduced
to Re. 1.”

[Failure to give larger share of
land revenue to the Gram Panchay-
ats (720

“That the demand under the
head Land Revenue be reduced
to Re. 1.”

[Failure 10 effect efficiency and
promptness in the installation of

border pillars (73)]

“That the demand under the
head Land Revenue be reduced
to Re. 1.7

[Failure 10 complete the consolida-

tion of holdings work in ihe entire
State (74)]

“That the demand under the
head Land Revenue be reduced
to Re. 1.”

[Failure to check the giving of
compensation to superior zamindars

(75)]

“That the demand under the
head Land Revenue be reduced
to Re. 1.”

[Failure to implement Zila Pari-
shad laws in the entire State (76)]

“That the demand under the
head Land Revenue be reduced
to Re. 1.”

[Failure 10 adopt the progressive
policy of agricultural income-tax
(77

3

“That the demand under the
head Land Revenue be reduced
to Re. 1.”

[Futility of Bhoodan Yojna (78)]

“That the demand under the
head State Excise Dutics be reduced
to Re. 1.

[Failure 10 check effectively the
smuggling of ganja and other intoxi-
cants (79)]

“That the demand under the
head State Excise Duties be reduced
to Re. 1.7

[Failure to implement effec-
tively the Bihar Chhoa Conirol
Act, 1947 (80)]

“That the demand under the
head Taxes on Vehicles be reduced
to Re. 1.7

[Failure to implement the rules
regarding recovery of vehicle tax
effectively (81)]

“That the demand under the
head Taxes on Vehicles be reduced
to Re. 1.7

[Failure to ensure that the
motor vehicle owners follow the
Mowor Vehicles Aci effectively
(82)]

“That the demand under the
head Taxes on Vehicles be reduced
to Re. 1.” ’

[Failure to observe strictness
in the recovery of Sales-iax (83)]

“That. the demand under the
head Taxes on Vehicles be reduced
to Re. 1.”

[Failure to formulate new rules
10 check the irregularities in the
recovery of Sales-tax (84)]

“That the demand under the
head General Administration be
reduced to Re. 1.”

[Failure to implement admini-
strative reforms (85)]

“That the demand under the
head Administration of Justice be
reduced to Re. 1.”

[Failure 10 make cheap and
speedy justice available to the poor
people (86)]
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[Shri K. M. Madhukar]

“That the demand under the
head Administration of Justice be
reduced to Re. 1.”

[Failure to bring abow radical
changes in making justice avail-

able to masses (87)]

SHRI RAMAVATAR SHASTRI :
beg to move:

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failure to protec:. and to take
proper action for the progress,

and development of Urdu lan-
guage (93)]
“That the demand under the

head General Administration be
reduced by Rs. 100.”

[Failure to protect and develop
all languages being spoken in
Bihar (94))

“That the demand unde: the
head General Administration be
reduced by Rs. 100.”

[Failure to withdraw all cases,
filed against the students (95)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failure to release persons arre-
sted in connection with the -agi-
tations launched by the public
and to withdraw cases filed against
them (96))

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Need to 1erminate the period
of detention of the iribal leaders
and to release them immediately
Sfrom jails (97)]

“That the demand wunder the
head General Administration be
reduced by Rs. 100.”

[Failure 10 withdraw cases filed
against the non-gazetted emplo-
yees (98)]

“That the demand under the
head General Administration be
reduced by Rs. 100™.

[Failure to set aside the dis-
missal and suspension on the non-
gazetied empioyees (99)]

“That thc demand under the
head General Administration be
reduced by Rs. 100.”

[Failure to set aside the de-
partmental proceedings against the
non-gazetted employees (100)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failue to reinstate the striking
non-gazetted employees uncon-
ditionally (101))]

“That the damand under the
head Generai Administration be
reduced by Rs. 100.”

[Failure 10 accept 12-point de-
mands of the non-gazetied em-
ployees (102)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failure to stop the retrench-
ment of the non-gazetted emplo-
yees (103)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

‘(Failure to pay in cash the
dearness allowance at the Central
rates to the non-gazeited emplo-
yees (104)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.” ’

[Failure to arrange adequate
number of boats to rescue flood-
victims (105)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to provide adequate
assistance to flood affected people
(106)]
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“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure 1o protect villages in
Diara area of Police Station Maner
in District Patna from erosion by
Ganga river (107))]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

| Failure in rehabilitating erosion-
affected people of Maner Police
Station in Patna (108))

“That the demand- under the
head Land Revenue be reduced
by Rs. 100.”

[Need to provide alternative
land immediately to erosion-affec-
ted people of Maner Police Siation
(109)]

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Need to stop forthwnh the
realisation of land revenue and

loans in flood-affected areas (110))

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

[Failure to control floods (111))

“That the demand under the
head Land Revenue be reduced
by Rs. 100.”

(Failure to organise floods relief

work in an effective manner (112))

“That the demand wunder the
head Land Revenue be reduced
by Rs. 100.”

[Failure 10 implement flood con-

trol schemes (113))

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure to 1ake action against
communal organisations (114))]

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure 10 check the activities
of R.S.S. amongst Government
employees (115))

“That the demand under the

. head Police be reduced by Rs. 100.”

[Failure to check .he activities of
Anand Marg (116)]

“That the demand -under the
head Police be reduced by Rs. 100.”

[Failure 10 ~heck the smuggling
at Indo-Nepal, Bihar-Bengal, Bi-
har-Orissa and Bihar-Uttar Pradesh
borders (117)]

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure to restrict the activities
of the foreigners (118))]

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure to implement the re-
commendations of Kothari Com-
mission with a view to reorga-
nising the educational system in
the interest of National integra-
tion and economic and social
development (119)] s

“That the demand under the
head Education be reduced by
Rs. 100.”

[Failure to make education free
upto entrance siage (120)]

“That the demand under the
head Education be reduced by Rs.
100." -

[Failure 10 remove the anomalies
in the pay-scales of the teachers
of the affiliated and University
colleges (121)]

“That the demand under the
head Jails be reduced by Rs. 100.”

|Failure in making adequate
arrangements for games and sports
Jor the prisoners (122)]

“That the dgmand undér the
head Jails be reduced by Rs. 100.”

|Failure in making available
proper medical facllmes to the
suffering prisoners in the Jail hos-
pitals (123)]
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“That the demand under the

“That the demand under the  head Jails be reduced by Rs. 100.”

head Jails be reduced by Rs. 100.”

[Failure 10 provide better pay
and other amenities to jail wardens
(124)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Failure to declare the post
of jailors as Gazetted (125)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Need 10 revise the pay-scale
of jailors as Rs. 290-650 (126)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Need to revise 1he pay-scale
of assistant jailors as Rs. 230-450
(127)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Failure to reform prisoners
so as to make them fit 10 lead
normal social life (128)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Need 1o pay clothing allo-
wance of Rs. 300 1o jailors and
of Rs. 200 to assistant jailors
in one instalmen: after every three
years' time (129)]

“That the demand under the
head Jails be reduced by Rs. 100.”

‘[Failure to check pilferage of

Government property from jails
(130)}
“That the demand under the

head Jails be reduced by Rs. 100.”

[Failure to check misappropria-
tion of ration meant for pri-
soners in jails (131)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Failure to stop mismanage-
ment of industries in jails ar
Buxar, Bhagalpur, Gaya, Muza-
farpur, Hazaribagh and Patna
132)]

[Failure to earn profits from
industries in Jails (133)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Need to release old prisoners
Jrom jails (134))

“That the demand under the
head Jails be reduced by Rs. 100.”

[Need to educate prisoners (135)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Failure in providing adequate
accommodation for the prisoners
in jails (136)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Failure in checking overcrowd-
ing in jails (137)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Failure to fully electrify the
Jjails (138)]

“That the demand under the
head Jails be reduced by Rs. 100.

[Need 10 provide septic latrines
in jails. (139)]

“That the demand wunder the
head Jails be reduced by Rs. 100.”

[Need to make libraries in jails
more useful (140)]

“That the demand under tte
head Jails be reduced by Rs. 100.”
[Failure in arranging special
programmes for the entertain-
ment of prisoners (141)]

“That the demand under the
head Jails be reduced by Rs. 100.”
[Failure to improve ihe stan-
dard of beddings and clothes

supplied 10 class III  prisoners
(142)]

“That the demand under the
head Jails be reduced by Rs. 100.”

[Need 10 liberalise the rules
governing the meetings and cor-
respondence of prisoners (143)]
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“That the demand under the
head Jails be reduced by Rs. 100.”

[Need to increase the amenities
being provided 10 detenues. (144)]

“That the demand under the

head Police be reduced by Rs. 100.” -

[Failure to change the policy
of giving unlimited powers to the
police. (145)]

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure to put an end to the
police arrocities. (146))

“That the demand under the
head Police ve reduced by Rs. 100.”

[Failure to check the undue use
of police to quell political and
public agitations. (147)]

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure in checking the increa-
sing incidence of theft and dacoity.
(148))

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure in safeguarding the life
and property of common people.
49)

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure in eradicating the anti-
social and goonda elements. (150))

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure in holding judicial inqui-
res into the incidents of lathi charge
in Patna, Ranchi, Dharbhanga and
other places during the strike of
non-gazerted employees. (151)]

“That the demand under the
head Police be 1educed by Rs. 100.”
[Failure in changing the policy
of suppressing civil righis. (152))
“That the demand under the
head Police be reduced by Rs. 100.”
[Need to protect civil rights fully.
(153))
12—3 LSD/68

“That the demand under the
111534' Police be reduced by Rs.

[Failure to annul the oppressive
laws. (154)]

“‘That the demand under thc
head Police be reduced by Rs. 100.”

[Need to bring about improve-
ment in the police code. (155))

“That the demand under the
head Police be reduced by Rs. 100.”

[Need to change Polize and Jail
Codes in the imerest of domocraric
administration. (156)]

“That the demand under the
head Police be reduced by Rs. 100.”

[Failure to withdraw all cases
connected with the public agita-
rions. (157)]

SHRI K. M. MADHUKAR : I beg
to move:

“That the demand under the
head Community Development Proe
jects, National Extension Service
and Local Development Works be
reduced by Rs. 100.”

[Failure to achieve required suc-
oess in the field of social education.
(158)]

“That ' the demand under the
head Community Development Pro-
jects, National Extension Service

jkand Local Developmeut Works be

reduced by Rs. 100.”

[Failure to take adequcte steps
to inculcate habit of cleanliness in
the rural population. (159))

“That the demand under the
head Community Development Pro-
jects, National Extension Service
and Local Development Works be
reduced by Rs. 100.”

[Failure 10 make any progress
in rural housing schemes wunder
Community Development Blocks.
(160))
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[Shri K. M. Madhukar]

“That the demand under the
head Community Development Pro-
jects, National Extension Service
and Local Development Wotks be
reduced by Rs. 100.”

[Failure to to make any prog-
ress in regard to bringing about
prosperity through Community De-
velopment Blocks in the lives of
Adivasis of Bihar. (161)]

“That the demand under the

"+ head Community Development Pro-

K

jects’ National Extension Service
and Local Development Works be
reduced by Rs. 100.”

[Failure 10 make arrangements
in regard to 1emporary bridges
and roads in flood stricken and
other areas of Bihar. (162)]

“That the demand under the
head Community Development Pro-
jects, National Extension Service
and Local Development Wotiks be
reduced by Rs. 100.”

[Failure to provide drinking water
to Harijans in spite of spending
crores of rupees under Community
De ". ent progr (163)]
“That the demand under the

head Irrigation including Outlay
on River Valley Projects be reduced
by Rs. 100.”

[Failure to achieve rargets in re-
gard to Gandak Project. (164)]

“That the demand under the
head Irrigation including Outlay on
River Valley Projects be reduced
by Rs. 100.”

[Failure 10 declare Gandak as a
national projeci. (165))

“That the demand under the
head Irrigation including Outlay on
River Valley Projects be reduced
by Rs. 100.”

[Failure to provide more funds
for the construction of Gandak
Canal. (166))

. “That the demand under the
head Irrigation including  Outlay
on River Valley Projects be reduced
by Rs. 100.”

[Failure to make progress in the
digging work of the distributories
of the Tirhut Canal under Gandak
Project. (167)]

“That the demand under the
head Irrigation including Outlay
on River Valley Projects be reduced
by Rs. 100.”

[Failure to implement the Bag-
mati and Adhwara river schemes.
(168)]

“That the demand under the
head Industries be reduced by Rs.
100.”

. [Failure to bring abou: improve-
ment in the deteriorating condition
of the sali-petre industry in Mebhsi,
Champaran. (169)]

“That the demand unde: the
head Industries be reduced by Rs.
100.”

[Failure 10 seek cooperation
from the common salt-peire indus-
trialists of Mehsi. (170))]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure 1o proiect the Mehsi
saltr-petre industry against sodium-
nitrate being imported from Chile
and other markers. (171)]

“That the demand wunder the
head Industries be reduced by
Rs. 100.”

[Failure 10 increase the salary
of the workers engaged in salt-petre
refining indusiries consequent upon
rise in prices as also 1o provide
them other facilities. (172))

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failwe to ch.ck deterioration
in carpet industry at Mehsi, Cham
paran. (173))

“That the demand under the
head Industries be reduced by Rs.
100.”

Failure 10 provide adequare sub-
sidy to weavers of Ramdih in
Champaran Disrict, Bihar. (174)]
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“That the demand under the
llxoesc!, Industries be reduced by Rs.

[Failure to check corrupiion and
embezzlement of  Government
Jfunds in the Weavers Co-operative
Societies. (175)]

“That the demand under the
h&d Industries be reduced by Rs.
100.”

[Failure 10 make Cottage Indust-
ries Institute more advantageous to
the cotiage industries.(176)]

“That the demand under the
head Industries be reduced by
Rs. 100.”

[Failure 10 introduce Tasar In-
dusiry as a basic craft in larger
number of schools. (177)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure in establishment and de-
velopment of the rural workshops
in cottage indusiry areas ‘and in
providing training in basic craft
concerned therewih. (178)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure to make available mo-
dern technical know-how to the
shell-button indystry, Mehsi. (179)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure 10 solve difficulties in
regard to marketing of the produce
of shell-bution indusiry, Mehsi.
(180)]

“That the demand under the
1118?)4 Industries be reduced be Rs.

[Failure to expor: shell-bwtons
produced in Mehsi. (181)]

“That the demand under the
head ' Industiies be reduced by
Rs. 100.”

\Negative arttitude of Govern-
ment to seek co-operation from the

represen.atives of people to diffi-
culties of the shell-bution indusiry,
Mehsi. (182)}

“That the demand under the
111884 Industries be reduced by Rs.

[Failure 1o bring about improve-
ment in the financial position of
the workers engaged in ihe button
industry,  Mehsi. Champaran.
(183)]

SHRI RAMAVATAR SHASTRI:
I beg to move:

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failure in implementing decision
taken by United Front Ministry in
regard to demands of non-gazetted
employees. (197)]

“That the demand ,under the
head General Administration be
reduced by Rs. 100.”

[Failure to pay the salaries of
non-gazetted employees for those
five days which was deducted by
Soshit Dal Governmen.. (198)]

“That the demand under the
head General Administiation be
reduced by Rs. 100.”

[Failure 10 extend the same faci-
lities to the office-bearers of non-
gazetied employees federation as
are being given by the Central
Government. (199)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failure 10 implement the policy
of not transferring the office-
bearers of non-gazetted Employees
Federation elsewhere. (200)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failure in fulfilling the assurances
given by the Home Minister and
the Governor before withdrawal of
strike of non-gazetred employees.
@onj
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“That the demand under the
head General Administration be re-
duced by Rs. 100.”

[{ need to withdraw circular re-
garding termination of services of
those temporary employees who
did not apply for leave during
strike days by 31st August, 1968.
(202)]

SHRI K. M. MADHUKAR : 1
beg to move :

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in setiing up the siand-
ard of education in Governmen:
schools according to the require-
ment of the country. (203))

“That the demand under the
h&d Education be reduced by Rs.
100" o

[Failure in providing employ-
ment opportunities to the teachers
trained in the Educational Training
Institutions. (204))

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in checking the falling
siandard of education in Govern-
ment and other commercial Col-
leges. (205))]

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in fully implementing
the recommendations of University
Gramis Commission in  Bihar.
(206)]

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in giving uniform pay
scales to the teachers of equal
status in all colleges, as recom-
mended by the University Granis
Commission. (207)]

“That the demand under the head
Education be reduced by Rs. 100.”

[Failure 10 provide adequate
JSunds for expansion of education in
Bihar, as recommended by the
Universicy Gramis Commission.

(208)}

“That the demand .under the
head Education be reduced by Rs.
100.”

[Failure on the part of Univer-
sity Grants Commission to provide
adequate funds for Bihar Univer-
sity. (209)]

“That the demand under the
head Education be reduced by
Rs. 100.”

[Failure in giving adequaie pay
and providing other amenities 1o
the teachers of High Schools, Mid-
dle Schools, Primary Schools and
Municipal Schools in Bihar. (210)]

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in achieving progress
aécording to requirements in Gov-
ernment Art Schools. (211))

SHRI RAMAVATAR SHASTRI :
I beg to move :

“That the demand under the
head Police be reduced by Rs. 100.”

[Need to impart instruction ag-
ainst communal feelings to the
Police Force. (212)]

“That the demand wunder the
head Police be reduced by Rs. 100.”

[Need to improve the service
conditions and pay scales of
chowkidars. (213)]

“That the demand under the
head Police be reduced Rs. 100.”

[Need to check begar by police
constables and chowkidars for the
police officers. (214)]

“That the demand under the
head Police be reduced by Rs. ‘100.”

[Need to supply woollen uni-
forms 10 the chowkidars during
the winter season. (215)]
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“That the demand under the
Head Police be reduced by Rs. 100.”

[Failure to chezk the corruption
prevailing in the Indo-Nepal border
check-post (216).}

“That the demand under the
Head Police be reduced by Rs. 100.”

[Failure to take action against
those police officers who incite
communal riots (217).]

“That the demand under the
Head Police be reduced by Rs. 100.”

[Failure to check the harassment
caused to the common people by
police (218).]

“That the demand under the
Head Police be reduced by Rs.
100.”

[Failure to check bribery and
corruption prevailing in the Police

Department (219).]

“That the demand under the
Head Police be reduced by Rs. 100.”

[Need to take action agains: the
officers who failed to check the
communal rio.s in Ranchi, Pairata,
Belsand, Sursand, Bhagalpur and
Sultanganj (220).)

“That the demand under the
Head Police be reduced by Rs. 100.”

[Failure to :ackle the deteriorat-
ing law and order situation in Bihar
220.]

“That the demand under the
Head Police be reduced by Rs. 100.”

[Failure to change the policy
to oppress the police employees
(222).)

“That the demand under the
Head Police be reduced by Rs. 100.”

[Failure 10 increase the pay
scales and allowances of the police
employees (223).]

“That the demand under the
Head Police be reduced by Rs. 100.”

[Need to withdraw all actions
against the police employees who
were victimised during the police
agitations and to reinstate them and
give them pensions (224).)

“That the demand under the
Head Police be reduced by Rs. 100.”

[Need to increase the pension’
being given to the police employees
(225)).

“That the demand under the
Head Police be reduced by Rs. 100.”

[Need 10 appoin‘ the soldiers
of Home Guards on regular basis
(226).]

“That the demand under the
Head Police be reduced by Rs. 100.”

[Need to impart special instruc-
tions 1o the police employees so

thar they may have feeling of
national integration (227).]

“That the demand wunder the

Head Education be reduced by
Rs. 100.” i
[Failure in taking over the

management of private schools
(228)a]

“That the demand under the
Head Education be reduced by Rs.
100.”

[Need to dissolve the Raman
Committee constituted for sugges-
ting improvemenis in the system
of education and educational stand-
ards (229).]

“That the demand under the
Head Education be reduced by Rs. -
100.”

[Failure in changing ihe Univer-
sity Law for making desired im-
provement in education (230).]

“That the demand under the
Head Education be reduced by Rs.
100.”

[Failure in deciding a uniform

syllabus (231).}

“That the demand under the

Head Education be reduced by Rs:.
100.”

[Failure in checking nepotism,
Sfavouritism, casieism, communa-
lism and provincialism eic. in
universities (232).]
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“That the demand under the
Head Education be reduced by Rs.
100.”

[Failure in checking the misuse
of funds relating to Colleges and

Schools by 1he universities (233).]

“That the demand under the
Head Medical be reduced to Re. 1.”
[Failure in making available
medical facilities to ishe common
man (234).]

“That the demand under the
Head Medical be reduced to Re. 1.”
[Failure in making medical sys-

tem cheap (235).]

“That the demand under the
Head Medical be reduced to Re. 1.”

[Failure in checking the con-
stant rise in prices of medicines
(236).)

“That the demand under the
Head Medical be reducod.to Re. 1.
[Failure in opening adequate
number of hospitals in rural areas
(237).]
“That the demand under the
Head Medical be reduced to Re. 1.”

[Failure in checking the misman-
agement in hospitals (238).]

“That the demand under the
Head Medical be reduced to Re. 1.”
[Failure in supplying good quality
food 10 patients in hospitals (239).]

“That the demand under the
Head Medical be reduced to Re. 1”.

[Failure in checking ihe pilfer-
age of medicines from hospitals
(240).)

“That the demand undér the
Head Medical be reduced to Re. 1.”

[Failure in increasing the num-
ber of beds in hospitals (241).]

“That the demand under the
Head Medical be reduced to Re. 1.”

[Failure in improving the con-
dition of the employees of hos-
pitals (242).)

1200

“That the demand under the
Head Medical be reduced to Re. 1.”

[Failure in improving 1he condi-
tions of service and pay scales
of the House Surgeons (243).]

“That the demand “under the
Head Medical be reduced to Re. 1.”

[Failure in giving incentives to
the Ayurvedic System of medicine
(244).]

“That the demand under the
Head Medical be reduced to Re. 1.”

[Failure in giving pay and
other facilities to vaids equiva-
lent to those being given to
doctors (245).]

“That the demand under the
Head Medical be reduced to Re. 1.”

[Failure in checking and dia-
gnosing contagious diseases (246).]

“That the demand under the
_Head Medical be reduced to Re. 1.”

[Failure in increasing the faci-
liries of medical educaiion (247).]

“That the demand under the

Head Medical be reduced to Re. 1.”

[Failure in giving recognition

to the Union of Class IV emplo-
yees of State hospirals (248).]

“That the demand under the

Head Medical be reduced to Re. 1.”

[Failure in giving recognition

10 the Union of Class IV emplo-

yees of Patna Medical College
Hospial (249).]

“That the demand under the
Head Medical be reduced to Re. 1.”
[Failure in opening permanent
medical centres in flood affected
areas like Maner, Danapur, elc.
in disirict Patna (250).]

SHRI K. M. MADHUKAR : I beg
to move:

“That the Demand under the
Head Medical be reduced by Rs.100.”
[Failure in extending medical
facilities 10 people ar large espe-
cially to rural people (251).]
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“That the Demand under the
Head Medical be reduced by Rs.100.”

[Failure to develop Ayurvedic
system of medicine (252).]

“That the Demand under the
Head Medical be reduced by Rs.100.”

[Failure in rooting out redta-
pism in hospitals. (253))

“That the Demand under the
Head Medical be reduced by Rs.
100.”

.[Indifference to make impres-
sive review of the activities of
Ayurvedic Directorate and running
it on Progressive lines. (254)]

“That the Demand under the
Head Medical be reduced by Rs.100.”

[Failure in improving pay scale
housing facilities and other con-
ditions of service of low-paid
employees of Paina Medical Col-
lege. (255))

“That the Demand under the
Head Medical be reduced by Rs.100.”

[Official indifference towards
improvement of food for patients
in Patna Medical College Hospiral,
(256)]

“That the Demand under the Head
Medical be reduced by Rs. 100.

[Failure in acceding 10 demands
of Class Il and IV employees in
Medical Colleges. (257)]

“That the
Head Medical be
Rs. 100.”

[Indifference towards speeding
up of research work in Unani and
Ayurvedic units of Pama.
(258)]

“That the demand under the
Head Medical be reduced by Rs.100.”

[Failure in arranging medical
Jacilities in flood affected areas in
Police Siation Dhanha in Cham-
paran District. (259))

“That the Demand under the
ll-loe:g Medical be reduced by Rs.

Demand under the
reduced by

[Failure in checking indifference
of doctors towards poor patients in
Motihar Disirict Hospital in
Champaran district. (260))

“That the Demand under the
Head Medical be reduced by Rs.
100.” o

[Failure™to supply sufficient me-
dicines in Government hospitals at

block level. (261))

“That the Demand under the
Head Medical be reduced by Rs.
100.”

[Failure in repairing Govern-
ment hospital buildings at Madhu-
ban aud Mehsi in Champaran
district. (262)]

“That the Demand under the
Head Medical be reduced by Rs.
100.”

[Failure in checking the spread
of T. B. (263)]

“That the Demand under the
Head Medical be reduced by Rs.100.”

[Lack of adequate facilities of
medicines, hospitals and X-Ray
Jacilities 10 T. B. patients. (264)]

“That the Demand under the
Head Medical be reduced by Rs.100.”

[Lack of medical facilities and
adequate number of doctors in
various blocks. (265))

“That the Demand under the
Head Medical be reduced by Rs.100.”

[Failure in providing adequate
medical facilities for 1he 1rearment
and preveniion of leprosy. (266))

“That the Demand under the
Head Medical be reduced by Rs.
100.”

[Failure in preventing infectious
diseases in cattle in village. (267))

“That the Demand under the
Head Medical be reduced by Rs.100.”

[Failure in making available
adequare medical facilities at Pan-
chayat level. (268)]
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“That the Demand under the
Head Public Health be reduced by
Rs. 100.”

[Failure in providing better
service conditions and dearness allo-
wance to vaccinators at village level

(269}

“That the Demand under the
Head Public Health be reduced by
Rs. 100.”

[Failure in imparting minimum
general health knowledge to public.
270)]

“That the Demand under the
ll-!lsen.dogublic Health be reduced by
. 100.”

[Failure in improving the service
conditions of scavengers. (271))

“That the Demand under the
Head Public Health be reduced by
Rs. 100.”

[Failure in totally eradicating
swollen gullet disease in some areas
of Champaran and Muzaffarpur
districts. (272))

“That the Demand under the
Head Public Health be reduced by
Rs. 100.”

[Failure in providing drinking
water in rural areas. (273))

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need for more irrigation
facilities in high-yielding sugarcane
areas of Muzaffarpur, Chhapra and
Champaran under the Sugarcane
Development Scheme. (274)]

“That the Déemand under the
Head Agriculture be reduced by
Rs. 100.”

[Failure in asking the millowners
to pay the arrears due to the sugar-
cane growers under the Sugarcane
Development Scheme. (275)]

“That the Demand under the
l!-llseadooAgricultute be reduced by
. 100.”

[Failure to solve various common
problems of the millowners and
farmers, such as transpor: arrange-
ments erc.(276)] :

“That the Demand . under the
Head Agriculture be reduced by
Rs. 100.”

[Failure to provide grants to the
farmers for .he purpose of insiall-
ing tubewells. (277)]

“That the Demand under the
Head Agriculture be reduced by
Rs. 100.”

[Need to improve the service
conditions of the ordinary emplo-
yees in Delhi and Pusa areas.
(278)]

“That the Demand under the
Head Agriculture be reduced by
Rs. 100.”

[Failure io open an agricultural
universi.y near Delhi-Pusa. (279)]

“That the Demand under the
Head Industries be reduced by Rs.
100.”

[Failure 10 set up model carpen-
try units at block and Panchayat
levels. (280)]

“That the Demand under Rs.
Head Industries be reduced by the
100.”

[Failure to check financial and
adminisirative  irregularities  in
Khadi Gramodyog Board. (281))]

“That the Demand under the
Head Industries be reduced by Rs.
100.”

Need for betier pay-scales, resi-
dential ~ accommodation, medical
and other facilities for the ‘emplo-
yees of Khadi Gramodyog Board.
(282)) -

“That the demand under the
Head Industries be reduced by Rs.
100.”

[Failure to provide adequate
loans or granis 10 the Gram Pan-
chayais for developmeni of cortage
industries. (283)]
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“That the demand under the
}-Iot(:)ag Industries be reduced by Rs.

[Faiture to develop cottage in-
dustries according to the survey
conducted in regard to the possibi-
- lities of starting cottage industries
at Panchayat level (284)]

SHRI RAMAVATAR SHASTRI :
1 beg to move :

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in making arrangements
for teaching Urdu in schools even
when Urdu speaking students
srudy there (285)]

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure 1o appoint Urdu teachers
in schools even when Urdu speaking

students are there (286)]

“That the demand under the head

Education be reduced by Rs. 100.”

[Need to allow students reading

in higher classes to write answers

in the examination in their mother-
tongue. (287)]

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure to impart education in
the regional languages in Adivasi

areas (288)]

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in implementing the
policy of imparting education
through the medium of mother-
tongue of students in the Higher
Secondary Schools in Bihar (289)}

SHRI KAMLA MISRA MADHU-
KAR : I beg to move :

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in providing employ-
ment to graduates in agriculture
science (290)]

13—31SDJ68

“That the demand under the head
Agriculture be reduced by Rs. 100.”

[Failure in making housing
arrangements for village level
workers (291)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.” .

[Failure in providing soil testing

Jfacilities to farmers in each village

(292)]

“That the demand wunder the
head Agriculture be reduced by
Rs. 100.”

[Failure in setting up an Insti-
tute to study prospects of cultivat-
ing mangoes and lichi in Mehsi
and Datia in Champaran district
(293)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Slow progress of fishery sche-
mes (294))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in manufacturing mini-

tractors for petty farmers (295)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Lack of publicity and training
regarding the agricultural know-

how imparted to farmers (296)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in maintaining 25 per
cent of Government gramt given

to farmers for boring wells (297)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure to .make arrangements
to hold Exhibitions and to give
publicity and training regarding
agriculture in the fairs held in
rural areas (298)]
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“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure to provide adequate
Jacilities to farmers for soil conser-
vation and for levelling the land
(29901

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure to implement effectively
and  expeditiously horticultural
development schemes at village
“level (300))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure 1o include Kesaria,
Kalyanpur, Mahsi and Pipra
Blocks of Champaran under in-
rensive cultivation schemes (301)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in distributing waste
land to the agricultural labourers
and poor peasants (302)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in prevemting the big
land owners from occupying the
waste land in Champaran (303))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in giving rights regard-
ing tilling of land to the actual
tillers of the lands of big Zamin-
dars on bata (304)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.

[Failure 1o review the agricul-
tural benefits accurring from grants
given by Government 1o Bharat
Sewak Samaj (305)]
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“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in increasing the use
of improved . agricultural imple-
ments and giving intentives for
research and improvement therein
(306)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in getting required re-
sults from the agricultural grants-
in-aid given to Panchayat Raj
commitiees (307)]

SHRI RAMAVATAR SHASTRI :
1 begto move :

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in paying special atten-
tion to the eduction of women

(323))

“That the demand under the
head Education be reduced by Rs.
100.”

[Need 10 make special provi-
sion for paying scholarships to the
girl students. (324))

“That the demand under the
head Education be reduced by Rs.
100.”

[Failure in paying scholarships
to the intelligent and talented

Students (325))

“That the demand under the
head Education be reduced by Rs.
100.”

[Need to allocate more funds
for paying scholarships to the
students of scheduled castes,
scheduled tribes and backward
classes (326)]

“That the demand under the
head Education be reduced by Rs.
100.”

[Need 1o increase the number
of technical colleges in the State
327)]
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“That the demand under the
?38(1 Education be reduced by Rs.
[Failure in checking nepotism,
favouritism and casteism rampant
in the field of education. (328)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Need to install pumping ma-
chines ~ for providing drinking

water i villages (329)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Need to expand the system of

small-pox vaccination (330)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Failure in making adequate
arrangements for cholera inocula-

tion (331)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Need to increase the amouni
of grant being paid to Patna
Municipal Corporation for im-
provement of public health (332)]

“That the demand under the head
Public Health be reduced by Rs.
100.”

[Need to give special grant for
the developmen: of Patna City

(333))

“That the demand under the
head Public Health be reduced
by Rs. 100.”

[Failure in preventing the accu-
mulation of dirty water in Patna

(334)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Failure in making Patna City

clean and beautiful. (335)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Failure in removing the re-
curring water crisis in Patna City
(336)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

{Failure in checking corruption

in Patna Improvement Trust (337)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Failure in checking the misap-
propriation of rupees one crore
in Patna Improvement Trust and
taking action against the officers
responsible for it (338)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Failure to give grant for the
development of Paina City (339)]

“That the demand under the
head Medical be reduced by Rs.
100.”

INeed to give mor: fund to

civil hospitals in villages (340)]

“That the demand under the
head Medical be reduced by Rs.
100.” ‘

[Need to provide maternity
homes in hospitals in villages

(341)]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need 10 appoint beth male
and female doctors in hospitals in
villages (342)]

“That the demand under the
head Medical be reduced by Rs.
100.” )

[Need to provide special faci-
lities for the treatment of women
in hospitals (343)]

“That the demand wunder the
head Medical be reduced by Rs.
100.”

[Need to pay special allowance
1o lady doctors (344)]
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“That the demand under the
head Medical be reduced by Rs.
100.”

[Need to increase the number
of Unani and Ayurvedic dispens-
aries (345))

“That the demand under the
head Medical be reduced by Rs. 100.”

[Need to stabilise and make
more useful the Ayurvedic and
Unani Drugs Resarch Unit in
Patna City (346))

“That the demand under the
head Medical be reduced by Rs.
100.”

|[Need to provide more beds
in all hospitals and dispensaries

in the State (347))

“That the demand under the
head Medical be reduced by Rs.
100.” \

[Need to pay special attention
towards the development of Ma-
ternity and child welfare cenires

(348)]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need :0 increase the amount
of grant being given 10 hospitals

(349))

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need -to take effective steps
Jfor the eradication of leprosy
(350)1

“That the demand under the
head Medical be reduced by Rs.
100.”

[Failure in uprooting tubercu-

losis (351))

“That the demand under the
head Medical be reduced by Rs.
100.”

[INeed 10 increase the number
of T.B. hospitals for treatment

of tuberculosis (352)]

“That the demand under the
'he%d Medical be reduced by Rs.
100.”

[Failure to extend assistance
to T. B. Patients (353)]

“That the demdnd under the
head Medical be reduced by Rs.
100.”

[Need to aopen more hospitals
for the treatment of infectious

diseases. (354]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need to pay more attention
towards the treaiment of venereal
diseases (355)]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Failure to make each payments
10 Government employees for
medicines (356)]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need to give preference 10
backward areas of the State re-
garding extending of medical
Sacilities (357)]

“That the demand under the
head Medical be reduced by Rs.
100.” .

[Need to increase the quantum
of food supplied to Itki Sana-
torium paiients (358)]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need 10 pay special allowance
to the swaff of Itki Sanatorium

for serving T. B. Patient. (359)]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need to improve the adminis-
tration of Itki Sanatorium (360)]
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“That the demand under the
head Medical be reduced by Rs.
100.”

[Need 10 exiend eye-treament

facilities to villages (361)]

“That the demand wunder the
head Medical be reduced by Rs.
100.”

[Failure in giving special grants
to State Universities for spreading

medical education (362)]

“That the demand under the
head Medical be reduced by Rs.
100.”

[Need 10 give special assis-
tance to emplopees of Paina Me-
dical College Hospital and Mental
Hospital who were injured as
a result of police lathicharge on
the 12th and 21st July 1968 (363))

SHRI OM PRAKASH TYAGI
(Moradabad) : 1 beg to move :

“That the demand wunder the
head General Administration be
reduced by Rs. 100.” -

[Failure in protecting the reli-
gion and culure of Adivasis
(364)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

|Failure to accede to the de-
mands of non-Gazetted emplo-
yees (365)]

“That the demand under the
head General Administration be
reduced by Rs. 100.”

[Failure to ban forced conver-
sion of Adivasis (366))

“That the demand under ‘the
head Education be reduced by Rs.
100.”

[Neglect of girls’ education (367)]
“That the demand under the

head Education be reduced by Rs.
100.”

[Absence of moral education
in our educational system (368)]

“That the demand under the
head Education be reduced by Rs.
100.”

[Absence of cultural education

in our educational system (369)]

SHRI RAMAVATAR SHASTRI :

I beg to move :

“That the demand wunder the
head Public Health be reduczd by
Rs. 100.”

[Failure to give more grants
Sor the development bf Rajgir
(370)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Failure to make saiisfactory
arrangements in regard to the
public health and cleanliness (371)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Need to start iube-wells in-
stalled for drinking water in Phul-
bari Sharif and Maner in Paina
district (372)]

“That the demand under the
head Public Health be reduced by
Rs. 100.”

[Need 10 sink tube-wells for
drinking water in Masoudi, Daud-

pur in Patna district (373)]

“That the demand under the
head Pubhc Health be reduced by
Rs. 100.”

[Failure 10 give better pay
scales and other facilities to the
sanitation staff of Pama Muni-
cipal Corporation (374)]

“That the
head Public
by Rs. 100.”

[Failure to check mosquito me-

nace in Patna city (375))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

|Need to impart education re-
garding plant-preservation to far-
mers (376)]

demand wunder the
Health be reduced
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“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure in fixing reasonable

price of silk (377))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure to increase the price

of sugarcane (378)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Need 10 grant special assis-
tance to farmers to make inten-

sive farming succssfull (379))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Need 10 give special emphasis

on making manure in villages (380))

“That the demand under the
head Agriculture be reduced by
-Rs. 100.”

[Need
of providing pumping
credit (381)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure to make agricultural
Sfarms useful (382)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

(Failure to check misuse of
money in the name of agricultural

Jarms (383)]

“That the demand under the

head Agriculture be reduced by
Rs. 100.”

[Uselessness of seed farms (384))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Misuse of money in the

of seed farms (385)]

to extend the schemes
sets on

name

“That the demand under the
llli?dl Oggiculturc be reduced by

[Need 1o increase the number
of Agricultural Colleges (386))

“That the demand under the
head Agriculture Be reduced by
Rs. 100.”

[Need to expand fishery deve-
lopment scheme (387))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Need to increase the number
of Agricultural Universities to train
agricultural experts (388)]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure to ensure stable and
remunerative prices for the far-
mers and 10 supply goods to the
consumers at reasonable prices
(389)] .

“That the demand under the
lllggd”Agriculture be reduced by Rs.

[#ailure 10 take action against
the corrupt Officers of the agri-
culute Department (390))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure to ocheck the upward
trend of the prices of the ferti-
lisers (391))

“That the demand under the
lizad Agriculture be reduced by
. 100.”

[Need to reduce price of ferti-
lisers (392))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Failure 10 achieve  self-suffi-
ciency in the maiter of fertili-
sers (393))
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“That the demand under the
hoeabd Agriculture be reduced by Rs.
1 ."

[Need 10 spend more funds
on the development of agricul-
ture (394)]

“That the demand under the
head Agriculture be reduced ~ by
Rs. 100.”

[Unsatisfactory progress of agri-

cultural research (395))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Need 1o set up a net-work of

small scale industries (396))

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

[Need to bore
villages (397))
“That the demand under the

head Agriculture be reduced by
Rs. 100.” i

[Need 1o remove the flaws in
publicity work in the field of
agriculture (398))]

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

tube-wells in

[Need 1o increase agriculture
produce through improved seeds,
Sertilisers, insecticides and tech-
nical advice (399))

“That the demand under the
head Animal Husbandry be re-
duced by Rs. 100.”

{Unsatisfactory ' arrangements

for the treaiment of cattle (400)]

“That the demand under the head
Animal Husbandry be reduced by
Rs. 100.”

[Need 1o increase the number
of veterinary hospitals in villages
Jor the treatment of cartle (401);
“That the demand under the

head Animal Husbandry be reduced
by Rs. 100.”

[Failure in eradicating animal

diseases (402)]

“That the demand under the
head Animal Husbandry be re-
duced by Rs. 100.”

[Need to expand poultry far-
ming schemes in villages (403))

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Need to check wastage of
money in the name of grant of
Gosalas (404) )

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Need to make available suffi-
cient number of good qualiry
bulls (405)]

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Need for improvement in the
working of Pamna Milk Supply
Scheme (406)]

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Failure in supplying free milk
10 the citizens of Patna (407)]

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Need to reduce
milk being supplied by
Milk Supply Scheme (408)]

the price of
Patna

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Failure in meeping the milk
requirements of the citizens of

Patna (409))

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Need to extend the Milk Sup-
ply Scheme to all districts and

cities (410)]
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“That the demand under the
head Animal Husbandry be re-
duced by Rs. 100.”

[Need to make arrangements
for supply of fodder at cheap
rates (411)]

“That the demand under the
head Animal Husbandry be reduced
by Rs. 100.”

[Need to supply fodder in ade-
quate quantity to the flood-affect-
ed areas (412)]

“That the demand under the head
asm'mal Husbandry be reduced by
. 100.”

[Need to give special assis-
tance to farmers for increasing
the production of fodder (413)]

“That the demand under the
head Co-operation -be reduced by
Rs. 100.”

[Failure in checking the mis-
management in Bihar State Co-
operative Union Limited (414))

“That the demand under the
hnadR Co-operation be reduced by
s. 100.”

[Failure in paying grant 10
the Patliputtra Co-operative Hou-
sing Society Limited (415))

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure in infusing the spirit
of co-operation in villages (416)]

“That the demand under the
ll]lead gloo-operation be reduced by
s. 100.”

. [Failure in. checking the mis-
management in oil expeller co-
operative societies (417)]

“That the demand wunder the
head Co-operation be reduced by
Rs. 100.”

[Need 10 start multi-purpose
co-operative societies in - villages
418)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to increase 1he num-
ber of labour co-operative socie-
ties (419)] “

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to put an end to
bogus co-operative societies (420))

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Need to allow fishing only
to fishery co-operative societies
(421

“That the demand wunder .the
head Co-operation be reduced by
Rs. 100.”

[Failure in checking corruption
rampant in Co-operative Depart-
ment (422)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure in getting loans for.
poor farmers from co-operative
Banks (423)] -

“That the demand under the

head Co-operation be reduced by . -

Rs. 100.”

[Failure to check the irregula-
rities in the working of co-ope-
rative societies (424)]

“That the demand under the
head Co-operation be reduced” by
Rs. 100.”

[Need to expand cane growers’
co-operative societies (425))

“That the demand wunder the
head Co-operation be ~ reduced
by Rs. 100.” : .

[Need to start co-operative socie-
ties in the backward areas of
the State (426)]
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“That the demand under the
head Co-operation be reduced by
Rs. 100.” -

[Failure to end the corruption
in the Weaverss Co-operative
Society at Parna (427))

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Need to lay a net-work of
multi-purpose co-operative socie-

ties in villages (428)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Need 10 open more branches
of Central Land Mortgage Bank

(429)]

. SHRI

CHANDRA SEKHAR
SINGH (Jehanabad) : 1 beg to
move =

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to cane growers, co-
operative society Warsliganj in
" production and in ' exiending
timely co-operarion to cane gro-
wers (430))

“That the demand under the head
Co-operation be reduced by Rs
100.”

[Inability of cane growers co-
operative society in  producing
sugarcane due to non-cooperation
of Godam Sugcr Mill (431)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

'Failure of cane growers co-
operative society Warsliganj in
supplying feriilizers to cane gro-
wers (432)]

SHRI K. M. MADHUKAR : I beg
to move.: ) '

“That the demand wunder the
head Co-operation be reduced by
Rs. 100.”

14—3 1LSD/68

[Failure to ensure timely elc-
tion of the Chakia Sugarcane
Union, Champaran by the Sugar-
cane producer’s  co-operative
Society (433)]

“That the demand under the
il{eadl ogeroperation be reduced by

[Failure to ensure good rela-
tions between sugarcane growers
and the sugar-mills owners (434)]

“That the demand under the
llllead ogo-opcration be reduced by
s. 100.”

[Failure to ensure payment to
the people by the Sugarcane
growers’  co-operative  societies
(435)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to check malparacti-
ces indulged in by high officers
of the handloom industry (436)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure 10 bring about full
developmeni  of marketing so-
cieties in Champaran and Muza-
farpur (437)]

“That the demand under the
, head Co-operation be reduced by
Rs. 100.”

[Failure to give adequate aid
to the cotton handloom industry
(438)]

“That the demand under the
head Co-operation be reduced by
2 Rs. 100.”

[Failure 10 manufacture good
samples of the handloom pro-
ducts and give ihem publicity
(439)]

“That the demand under the
head Co-operation be reduced
by Rs. 100.”

[Failure to provide more funds
as rewards 1o the weavers co-
operative societies (440))
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“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to make the multi-
purpose co-operative societies bene-
ficial to the common people (441))

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to provide loans in
time to the -multipurpose co-
operative societies 442)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure 10 check the practice
to earn money by making multi-
purpose co-operative societies (443)

“That the demand under the
head Co-operauon be reduced by
Rs. 100.”

[Failure to 'check ihe personal
benefits being derived by the rich
and  influential people of the vil-
lages through multi-purpose co-
operative societies (444))

“That the demand under the
head Co-operation be reduced by
Rs. 100.” -

[Failure 10 recover the loan
of the multi-purpose co-operative
societies due from influential
people (445))

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure 1o ensure good re-
lations between the co-operative
societies and the land mort-
gage banks (446))

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure -10 form agricultural
labourers cooperative societies in
every Panchayat (447)]

“That the demand under the
head Co-operauon be reduced by
Rs. 100,”

[Failure 10 provide small jobs
to the agricultural labourers thro-
ugh agricuhural labourer co-ope-
rative societies (448]

“That the dc;nand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to give grants 10 the
agricultural  labourers  through
agricultural labourer cooperative
societies for their liveli-hood (449))

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to check corruption
rampant in Handloom Co-ope-
rative Societies (461)]

“That the demand under the
head Co-operation be reduced bv
Rs. 100.”

[Failure of Co-operative Banks
in advancing timely loans to
Co-operaiive Societies (462)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure 1o make adequate pro-
gress in  developmen:  through
handloom Cooperatives (463)]

“That the demand under the
head Co-operation be reduced by
Rs. 100.”

[Failure to increase jute pro-
duction in  Champaran district
through Co-operation (464))

“That the demand under the
head Co-operation be reduced by
100.”

[Failure to organisc properly
the Co-operative Societies of com-
mon people engaged in oil pro-
duction (465)]

“That the demand under the
head Co-operauon be reduced by
Rs. 100.”

[Failure 1o impart education
in the field of co-operation
through exhibitions and  fairs
(466))
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SHRI RAMAVATAR SHASTRI :
I beg to move :

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure to keep running Rohini

Sugar Mill in Warisaliganj, district

Gaya (471))

“That the demand under the
head Industries be reduced by Rs.
100.”

[Need to ensure the functioning
of Sugar mills which have been
closed down (472)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure 10 keep Hindustan Vech-
icles Company Ltd., Phulwari

Sharif (Patna) running (473))]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Need to re-start the

Cotton Mills (474)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Need to develop industries in

Paina and adjacent areas (475)]

“That the demand under the
hoc(a)d Industries be reduced by Rs.
100.”

Gaya

[Need to extend the Bihar Cotton
Mills Ltd. (476)]

“That the demand under the
illggd" Industries be reduced by Rs.

[Need to set up industries between
Patna and Buxar (477))

“That the demand under the
llr&t;d" Industries be reduced by Rs.

[Need for efficient management
of Sow:h Bihar Sugar Mill, Bthata
(Patna) (478)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Need to pay special attention to
the development of cotiage indust-
ries (479)]

“That the demand under the
llaoegd" Industries be reduced by Rs.

[Need to expand Bhagalpur and
Nathnagar Silk industry (480)]

“That the demand under the
head Industries be reduced by Rs.
100.” '

[Need for the extension of indus-

trial training (481)

“That the demand under the
head Industries be reduced by Rs.
100.”

[Need to emphasize the develop-
ment to Tasar Industry (482)|

“That the demand under the
head Industries be reduced by Rs.
100.”

[Need to lay emphasis on the
development of village industries
- (483)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure to check corruption in

State Khadi and Village Industries

Board (484)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Need for improvement in the
working of Khadi and Village

Industries Board (485))

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure 10 stop misuse of money
in Khadi and Village Industries

Board (486))

“That the demand under the
head industries be reduced by
Rs. 100.”

[Need to check casteism in
Khadi and Village Indusiries Board
(487))
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“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure in bringing Bihar on the
industrial map of India (488)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure to develop Industries in
North Bihar (489)j

“That the demand under the
head Industries be reduced by Rs.
100,”

[Need to develop the Industries
in Public Sector (490))]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure 10 develpp the coitage,
small-scale and medium scale in-
dustries (491))

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure ro solve the problem of
unemployment (492)]

“That the demand under the
head Industries be reduced by Rs.
100.”

[Failure to utilise fully the raw-
material, minerals and manpower
available in the Siate (493)]
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MRr. SPEAKER : We must have
begun this at about 3.30. Why not
we sit half an hour extra and finish
it by 6.30 because only three hours
have been allotted for this ? I will
appeal to Members to speak for S or
10 minutes each so that a larger num-
ber of them can get a chance.

SHRI YOGENDRA SHARMA
(Begusarai) : From the Opposition
side some of them are not speaking.

_MR. SPEAKER : I am calling you
now. The other parties also
get a chance.

SHRI MUDRIKA SINHA (Auran-

" gabad) : We should be given more

time because they are only 8 or 9
while we are 34.

MR. SPEAKER : That is true but
the Bihar Budget is being discussed
by the whole of India and not by
Bihar alone. Let us not lose time.

SHRI YOGENDRA SHARMA :
Our DMK friends have kindly given
their time to me.
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MR. SPEAKER : Order, order.
I have called Shri P. G. Sen. It was
all going on quietly. It is not pro-
per. May I appeal to Mr. Shastri
now ? Most of the parties except

rhaps the PSP, have spoken. Is
all the Congress Members want to
speak, it may not be possible to finish
it today. I thought I would give
chance to Hon. Members who have
not spoken here frequently, Shri P.
G. Sen, Shri Marandi and persons
like them, and not Hon. Members
who have been speaking here every
day.... (Interruptions).~1 thought
that we could finish it by 6.30 today.
If you so desire, we can take an hour
on Monday also.... (Interruptions)
The Opposition time is over. He took
nearly half an hour. What to do?
There is not much time left. He
started at 5-10.

SHRI SITARAM KESRI (Katihar):
Sir, 1 want to draw your attention for
just one minute. In the whole of this
session [ have not had any opportunity
to speak so far.

MR. SPEAKER : On Monday you
_can speak.

SHRI SITARAM KESRI : On Mon-
day I shall not be here. I have some
urgent work in my place.

MR. SPEAKER : I cannot help
it. I have already called Mr. Sen

SHRI SITARAM KESRI: My
only request is that I must be given
some time today.

17.56 HRS.
[Mr. Deputy-Speaker in the chair]
= %o o AN (gforar) : SuTERE

g FT gFew Y, I9 FE A 9ES

Yagawdr 21 @ A

f& sy gurd e, faAe eww
oify ¥ AT g ¥ agNd
fegef &, fadiw w9 & go sdfR-
fe&r @e & wias feafa faew
TG AT ¥ TgT QT qF GV 4T, 99
N W AOA T A A F Hfww
#; g1 AfwT N mrg FwErr g

1
%
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. - - T # WY g FTE AW 93 & Afew
FET T IOTH | W A ¥ AW b N

TR AT A F N PR TF &.ﬁau"‘i{nng'*"""
9 QUMY T FLH gH AR THATHS N i.% argrﬁsugtm. .
a@ wE @ s weer gwrg O @ F qEE aw few
§4 & war o ft A wer w00 €9 &

' & &

WAt § f5 o awm W §

fem 20 a9t % ¥ g1 & T | MR, DEPUTY-SPEAKER : He may

gfeor fagre § 1% s @ #r  resume his speech on Monday.

T ¢ ¥ 3w #T agx T fAwE

T E ) w Ty R § @ 17.59 HRs.

FEEW 9 q@g US OF UF H9A A The Lok Sabha then udjourned till
s e N Eleven of the Clock on Monday.
T geRd & w3 e F oy 26, 1968/Bhadra 4, 1890

g A g0 AW @@ g1 faw€ F (Saka).

MGIPCBE—S1—3 LSD/68—25-2-69—1,010 . i
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